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The Lok Sabha met at Eleven of the
Clock

[Mn, SPEAKER in the Chair].

ORAL ANSWERS TO QUESTIONS

Import of Coltem from Pakistan

*795. SHRI RAM PRAKASH: will

tbg Minister of COMMERCE be pleas-
ed to state:

(a) whether there is any proposal
to import cotton from Pakistan; and

(b) if so, the comparative prices
of Indian cotfton and cotton to be im-
ported trom Pakistan?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) No, Sir.

(b) Does not arise.

oy v Stwter. S f oY aerra T,
T ¥ Faerrandrr o sreas w0
ATAFT CETHTAE ] Y arawyE o
ot §, Fawr s ¥ Ty ge Ol
& s e WTWTRY B Y AT T
T T 17 9T far $90 7

PROF. D. P. CHATTOPADHYAYA:
The Arst problem is that the cotton
crap size in Pakistan this year is very
low, low by 7 lakh bales. So, they
are not at all in a position to export.
Even if we want to, they are not in a

2
position. They have in fact imposed
a ban on the export of cotton. So far
as the normalization question is con.
cerned, it is a larger question. Nor-
malization of relations with Pakistan

in trade is one of the mutually accept.
able items.

off R T : FET § IARA
® 2rar d@ wrfidT § v adi 7

oo /¥ ;g A wsr e
t 1 wafniear st oifscy @
% QT o o A € )

PROF. D. P. CHATTOPADHYAYA.:
Normally, we are self-sufficient. But
this yrar our estimate of crop and
actual crop are glightly different and
there i1s a little shortage. But it is not
alarming 1n any way.

SHRI M. RAM GOPAL REDDY:
The prcduction of cotton is fluctuating
very much on account of the policy of
the Government. Is the Minister going
to adopt a good policy so that there
may not be any fluctuation? Now we

sometiries import and sometimes ex.
port.

MR. SPEAKER: That i3 too big a

question to be asked during Question
Hour.

SHRI M. RAM GOPAL REDDY:
The Miuister said that there Is a
slight cotton shortage.

MR. SPEAKER: This question speci.
fically refers to import from Pakistan.
The answer has been given,

SHRI PRABODH CHANDRA: Re-
cently, addressing the Chamber of
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Commerce, a statement was issued)
in his name to the effect that in case

the prices of cotton go on rising, Gov-

ernment would be forced fo import

cotton from other countries. If that
is true, how did he say today that we

are not importing?

PROP. D. P, CHATTOPADHYAYA!
What I stated the other day on the
floor of the House, while replying to
the discussion on the Demands for
Grants, was that if the prices con-
tinue to rise in the manner they did,
Governnient may have to think of im.
porting. But the sources of importa-
tion, I did not indicate. What I am
saying today is that it is not from
Pakistan that we are thinking of im-
port. So, I am not contradicting what
I said before.

g & 6t ¥ grel dvwar

*796 o fatfw mr : a7 fue
wofr o Ty & yor ¥

(%) w1 weFTe w1 fave Ow
W FT $F TR TRWET draar
o TLraga d47 # ofF ¢l D
qToW FW ¥ ¢ ; WK

(w) afx g, @ avrdr g
od v § 7

THE MINISTER OP STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE & BANKING (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) and
(b). A statement is laid on the Table
of the House

Statement

It is for the banks, subject to the
interest rates stipulations of the Re-
serve Bank of India, to formulate
different schemes of deposit mobiliga-
tion, including those containing an
element of prize, {0 meet the require-
ments of the potential depositors they
seek to motivate, Reserve Bank have
reported that many public sector banks
are already having schemes which con-
tain an element of prize.

MAY 14, 1078
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wft farolie wr < sfwoy oft feaor
Al T2E AT WL 74T § I9F Wy wav
& 5 wownly ftx & oF det & Frand
ot it & Poreedd ol alvoravd oft e
1 &5t ot & qn werar wmar
fin dow dw wrp ¢Fear M R aw

st § Py ot Qe wYE vy § o ot
? e b @t wawr fewow wqr
g?

SHRI PRANAB KUMAR MUKHER-
JEE: To the first part of the question
my answer is “No". There are some
specific schemes about prize and, if
he wanty to know the details, I can
give them. For example, under the
scheme of the Central Bank, a deposi.
tor has to keep a minimum balance of
Rs, 400 in his savings account
throughout the calendar year. 7The
prizes are consumer articles lke
refrigerator, TV sets etc. There are
also lucky draws. Similar type of
schemes are introduced by the State
Bank also. For example, a subsidiary
of the State Bank has a scheme for a
lucky draw of a Fiat car. Apart from
that, certain banks offer incentives Ly
advertising for deposits, particularly
for longer period. They compound the
interest and pay it monthly. There is
another scheme under which a deposit
of Rs. 5,000 within a period of 20 years
would become Rs. 35,000. So, various
schemes are being introduced and as
a result of it the deposits are golng up
to our satisfaction.

* oft Percoitw |y ;AR O N
7 g & e 7 g Y Svaar & ey
O ¥ 6% 8 oy 17 o ofe ¥
firary i A qfg 7€ & aqr o A
& g feadt wfr & fired Y w1
fat ' ?

SHRI PRANAB KUMAR MUKHER.
JEE: Taking all the scheduled com-
mercial banks, from 1969 to the end of
December 197§ the deposit has gone up
by 190 per oent,
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BHRI P. VENKATASUBBAIAR,
May 1 know whether by introducing
these incentive schémes there has boen
an appreciable increase in  deposit
mobflisation in the rural areas, be-
cause there is a feeling that in the
rural areas deposit mobilisation is not
as satisfactory as expected?

SHRI PRANAB KUMAR MUKHER-
JEE: Rather, the impression is other-
wise, because on the floor of the House
I was confrouted with the question
that though we were mobilising more
resources from the rural areas., we
were not ploughing it back into those
areas. There has been an expansion
o the branches in the rural areas of
the commercial banks, and it is known
to the hon, Members that within a
span of six years these have increased
from 1,700 to 7,000. Hence, corres-
pondingly deposits are also increas-
ing.

DR. RANEN SEN: May 1 know
whether the hon. Minister is aware
of the fact that due to these nrize
schemes there is a sort of unholy and
unseemly competition among the
nationalised banks, as a result of
which the Reserve Bank is thinking
of streamlining the whole thing and
making it standardised? If so, have
the Government considered the gques-
tion how {o combat this unseemly
and unholy competition among the
nationalised banks?

SHRI PRANAB KUMAR MUKHER-
JEE: Sometimes the attention of the
Government and the Reserve Bank
has been drawn to this point that
some sort of unethical modes are bemg
resorted to in the competition for
getting more deposits, and from time
to time the Reserve Bank issues the
necessary administrative instructions,
but this is an area where the banks
are expected to operate on their qwn
subject to the guideline that they can-
not give more than 10 per cent rate
of interest. Whenever a certain aber-
ration takes place in any place, we
{ssue the necessary instructions to
them.

Oral Answers 6

«Y TreNTe Wl : awreT ¥
qur wwer & fe gAnt ¥ A e
v ¥ A ooyl §F woord
gewar @ ) wa QA
T FORR 749 Iraga 451 F g8
T €A1 A XY N7 A WA w1 e
wirg?

SHRI PRANAB KUMAR MUKHER-
JEE: I have already mentioned that all
the nationalised banks have some sgort
of incentive in the form of prizes, hut
perhaps it is not correct to say that
the deposits are coming only because
of these incentives, because, as more
branches are being opened, people get
opportunities of depositing in banks,

Request by Punjab Government for
Loan from Nationaliseq Banks for
construction of houses

*797, SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
FINANCE be pleased to state:

(a) whether Punjab Government
has approached the Central Govern-
ment for assistance through the
nationaliseq banks and other finan-
cial institutions for advancing loans
for construction of houses; and

(b) it so, whether any decision has
been taken thereon?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHR!
PRANAB KUMAR MUKHERJEE).
(a) and (b). A statement is laid on
the Table of the House.

Statement

Punjab Government approached the
Central Government for loan assist-
ance at differetial rates of interest
through the Life Insurance Corpora-
tion of India for construction of houses
on the house-sites allotted to the land-
less workers under a scheme framed
by them for the provision of house
sites to the landless workers in rural
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areas. They were advised to take
necesgary steps for the mobilisation
of voluntary labour for the construc-
tion of houses for the landless families
as provided under the scheme and to
consider the desirability of providing
assistance to the allottees of house-
sites in the form of building material,
etc. from their own Annual Plan allo-
cations.

Punjab Government had also ap-
proached the Central Government
separaiely for additional allocations
from LJ.C. loans for implementing
their various social housing, schemes.
They were advised that while it was
not possible for the Central Govern.
ment to allocate additional funds to
the State Government during the year
1975-76, their request will be kept in
view for allocation of funds for the
year 1976-77.

The nationalised banks
involved

were not

SHRI RAGHUNANDAN LAL
BHATIA: Punjab has distributed threc
lakhs of plots to the landless workers
in the villages and, to construct houses
for them, the basic problem involved
15 huge investment. Therefore, the
Punjab Government approached the
Central Government in this respect
and requested them to give some kird
of direction either to the LIC or the
nationalised banks so" that they can
get the loans. May I know from the
hon. Minister if he has given any
direction to the banks or to LIC in
this regard and, if so, whether the
rates will be differential or normsl
ones?

SHR1 PRANAB KUMAR MUKHER-
JEE: So far "as the request of the
Punjab Government to the Govern-
ment of India is concerned, there has
been a series of correspondence bet.
ween the Chief Minister of Punjab and
the Works and Housing Minister of
the Government of India, and the
Works and Housing Minister has ex-
plained the actual position in regard
to that. In fact, the banks do not
come in directly in assisting the hous-

MAY 13, 1978
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ing schemes, but they contribute by
subscribing to the debentures lssued
by the various Housing Boards Till
the end of December, 1975, the total
bank contribution in that respect is
more than Rs. 30 crores, But LIC it
coming in a big way to help the State
Government by directly allocating
asgistance to the Government through
the Works and Housing Ministry or by
giving assistance to the co-operatives
or hy giving assistance through
HUDCO or by giving assistance in
some cases of national emergency. The
interest rate charges to the co-opera-
tives and RUDCO varies between 7}
and 8 per cent, but no direction Is
necessary or desirable In this respect
because this is a matter which has
been taken up by the Planning Com-
migsion and the Works and Housing
Ministry, and this housing programme
is taken up as a total integrated State
Plan.

SHRI RAGHUNANDAN LAL
BHATIA: May I know from the hon.
minister whether the Central Govern-
men{ is considering the proposal of
the Punjab Government to allocate
more funds for the year 1976.77 for
this purpose?

SHRI PRANAB KUMAR MUKHER-
JEF: This is under the consideration
of the Government.

st wcfag oW atdw @
gelt wrd e A A%H Ty & fag g
wraww § f Fedw *Y oy wwd
¥ fordr wyfir oY o <t & e e ol
¥ waT T A ¥ fadr o W
g &7 & varer ¥ & | 7@ W™
tfer wem &1 aefier & T
we, AT O Y & &Y Ie¥ [T-
faw FernremeeT dw I AMT WY W
%, W T W w9 faw v ?

SHRTI PRANAB KUMAR MUKHER-
JEE: So far as the programme of
housing is concerned, various State
Governments in consultation with the
Works Ministry of the Government of
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India bave taken up various schemes.
Bo far as the question of financing
them is concerned, I have explained
one mode of financing through the
LIC and the bank is also financing by

, subscribing debentures to the various
housing boards and other authorities
issued by them, Apart from that,
certain banks have taken up the
scheme of providing direct assistance
to the individuals for constructing
their houses. We are also contemplat-
ing bringing up an integraied scheme
in which....

MR. SPEAKER: What you are ex-
plaining is the existing arrangement
for co-operatives and subscription.
But this is a bigger dimensional
problem and whether the existing
provisions will cover the finances or
for want of finances, this has happen-
ed?

SHRI PRANAB KUMAR MUKHER-
JEE: Practically, the total financial
requirment would be in the order of
Rs, 30.000 crores io Rs. 50,000 crores
as per the present estimation, because
the Planning Commission has fixed
that 15.6 million units will have to te
constructed. I am afraid, just at the
moment, with the present resources
available at the disposal of the Gov-
ernment, it will not be possible to do
jt. But we are contemplating in what
bigger way the existing agencies could
be supplemented and financed even by
the nationalised banks.

Shortage of Capital with National
Textile Corporation

*801. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE te
pleased to state:

(a) whether National Textile Cor-
poration is facing shortage of capital;
and

(b) it so, the remedial
proposed?

measures

VAISAKHA 24, 1808 (S4KA)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir,

(b) The shortage of working capi-
tal is being made good through
budgetary support and steps are also
being taken to ohtain adequate bank
finance,

st wvre fqw: g ¥ oW
T T IUX I g # faar g
wafed & s wrgar g v gw fome
# g A A w oweT @ @ L
ETET ETT OWMT 7

SHRI VISHWANATH PRATAP
SINGH: Cash losses are the reasons
for the shortage of working capital.

oY oI frey . ST TET WO
U IR sl L 8 S o
HRE 5 & vpar off T | Fgwa
T qearg | fradt fad o= § ol
Iaet 7w & f97 o ot gmfy
fery Wit T &t Sww & wwdr

27

SHRI VISHWANATH PRATAP
SINGH: Of the National Textile
Corporation Mills, one mill is closed
and other mills are in running condi-
tions. The working capital shortage
as assessed in the beginning of this
year amounts to Rs. 8.69 crores.

ot wtere fam: ST i) fasger
uug 4|
R werw w1 ;& Saw fear
]

ot aerrg faw ¢ ¥ aga Wl FT
®/E | w&vT waw & 53 qurond
ww 3 oy P — (eeesiw) . . .

wOR AT VYR KT IFA
o€ & o1q waw fAr
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st auy few o gvivr gy
W § oy v 38 ey
w4t @ 8 by

SHRI DINEN BHATTACHARYYA:
May I know from the hon. Minister
whether almost all the mills that are
under the Nnational Textile Corporas
lion in West Bengal, that is, 14 mills,
are running at a loss due to certain
factors for which the State Govern.
ment of West Bengal has also asked
for a substantial amount of money
from the Centre and whether the
Centre has not yet sanctioned that
amount of money for which these
mills are not even in a position to
deposit their provident fund contri.
butions every month because of shorte
age of funds and, if that is, what is
the answer?

SHRI VISHWANATH PRATAP
SINGH: So far, as West Bengal is
concerned, it was in heavy loss. But
there has been an improvement, In
March-April, 1975, the losses were of
the order of Rs. 65 lakhs per month
and now they have come down to—1
am speaking from memory—about Rs,
15 lakhs per month,

About the finances, this shortage
which 1 have mentioned is overall and
it is spreadover the whole National
Textile Corporation, To that extent,
the shortage and the subsidy also will
get distributed.

SHRI DINEN BHATTACHARYYA:
Due to shortage of funds, they are not
even in a position to deposit the pro-
vident fund contributions every month.

SHR1 VISHWANATH PARTAP
SINGH: I do not have the latest
information readily available with me.
1 will collect the latest information and
supply to the hon. Member,

Wit ¥ro gwo firardy : Wt APy
& ware 3% g w1 ¢ fw afer Afew
%Y wfY %y QY g€ ¥ Nz fewr wvar B,
g TR rrore & YT gk ot A,

MAY 14, 1976
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& wrvrr wrgar fi kg Wit ) Pl ot
oo XXz el & ove e e ow
W drore g fwar ot § 7 ot

&% qwar & ar fedt wr wor s Py
wy v 7
SHRI VISHWANATH PRATAP

SINGH: As mentioned by the hon.
Member, there are two sources of
financing....

SHR] D. N, TIWARY:
tioned it.

You men.

SHRI VISHWANATH PRATAP
SINGH: The budgetary provisions
are made to make up for the cash
losses. It is expected, according to the
Tandon Committee’s Report, taking
that formula, that about Rs. 28.7
crores of finance will be raised by its
own resources, that is, of N.T.C. From
banks, about Rs. 86.25 crores of
finance is expected out of which the
banks have committed to Rs. 62 crores.
But they have deducted Rs. 23 crores
relating to before nationalisation so
that the finance available from the
banks would be of the order of Rs. 39
crores. This has been treated as a
financial institution loan, So, the rate
of intferest will be at a concessional
rate. As agamnst 10 per cent, it will
be 73 per cent.

DR. RANEN SEN. Is it a fact that
not only the National Textile Corpora-
tion mills in West Bengal ~but the
NTC of India itself has not been alle
to pay the deposited amount of Provi-
dent Fund to the workers? 1f so, may
1 know what steps the Government
propose to take so that the workers’
Provident Fund at least is safeguarded?

SHRI VISHWANATH ©PRATAP
SINGH: A greater part of the Frovi-
dent Fund that is in arrears relates
to the pre-nationalisation period. I
cannot give the exact figures, for I will
have to verify, but in the posi-nation-
alisation period, most of the Provident
fund has been paid and {s not much
in arreaxs,
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Str, 1 would like to corre¢t my earlier
figure; it is not Re. 15 lakbs pér month
but Rs, 50 lakhs per month.

SHRI DINEN BHATTACHARYYA:
I said so.

DR. RANEN SEN: Do 1 understand
that the pre.nationalisation Provident
Funa still remains unpaid? If so
what steps is the Government taking
to clear the Provident Fund?

SHRI VISHWANATH PRATAP
SINGH: On this , a Compensation
Commissioner is being appointed
very soon and, once he is appointed,
this matter will be gone into.

Indian Alrlines’ Offer re ‘Dis-
cover India’ Promotmm

*g805. SHRI RAJDEO SINGH: Wwill
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Indiap Airlines’ offer
regarding “Discover India 14 days” and
“Discover India 21 days” to tourists at
a cost of $200 and $275, respectively
is bearing {ruit and attracting foreign
tourists: and

(b) if so, the average increase in the
number of tourists since the floating
of these offers?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) Yes, Sir.

(b) The number of tourists who
availed of “Discover India” and
“Youth Pares” during the perigd 1st
September, 1975 to 31st March, 1976
was 7638 as against 4687 of the cor-
respondings period during 1974-75.
This shows a growth rate of 64 per
cent in tourist traffic.

§t Twiw feg ;o7 oy WY
wgea & fewr &, Swd qofew @@
vy ¥ gty 64 TRz Ther W E,
g agr gawforr fare &1 8few
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W yrey W ez Y ag oY
aw & fr gfae w€ fror & i §,
# go e @il @AW § 3@
feifas = & fodr w &, 7o
Feeftory ove 3% & ford s E i T
fewer zfee WY g woir §1 wr
T 1 gy T 59 fory wAT & fw
wrarre foe ot “feewae fear 14
7" Wi “qq B 24 %" F A AT
w @ % ag fey-feg #2080 & Wy
g?

st T apye ;. few w9 &
wavat ur <@ € av few sdvw § wamar
wrg &g o A g ? Sy
fadwr & s @, 3g T ¥ AT §
Sty (ot geio 9o w7 frar
Sty &, vt g i WAy

Y nwky fag : AT et go
waardt & e qr e sldfor
widw &Y oF T 7T §, JE e
wat & qar s & B Aqro wre wo
gfraT & gud 0T § uTy g Waww
e acrar § W F gwn § o
W WY 5% I fmg @ § oy qar
ag a% vy & fo gad dro grie wo
sHwAE?

wR A : uE At g fear

4

ot aw g : F FEERw
&, & e wrw T

SHR1 B. V. NAIK: If these tour-
ists from abroad can discover this
vast continent of ours within 14 to
21 days, which our Prime Minister
took a whole life-time to discover, I
should really compliment both the
Ministry of Tourism and the intelli-
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gence of the tourists, But may I
know what aspects are emphasized
in this package programme of 14 to
21 days and what are the States to
be visited?

SHRI RAJ BAHADUR: The idea
is to provide concessional fares so
that the foreigners who come can
avail themselves of it and can travel
anywhere they like and try to dis-
cover as much of India as possible.

SHRI PRIYA RANJAN DAS
MUNSI: Thig programme of ‘Dis-
cover India’ for the tourists organiz-
ed by the Tourism Department of
our couniry will attract the tourists
and will also help us in our economy,
in earning foreign exchange, and
will wlso enable us to exhibit our
culture and tradition to the tourists.
May I know from the hon. Minister
whether his Ministry will consider,
after the tourists have come into the
country and after they have toured
the different parts of our country in
21 dayy or go, giving them a gift of
Pandit Jawahatlal Nehru's writing
‘Discovery of India’, so that they will
carry India in their heart in the real
spirit

Secondly, is it not a fact that for
the trip to Darjeeling by the tourists,
there is only one flight available via
Bagdogra to enable them to see the
Tiger Hills. Will Government con-~
sider increasing the number of flights
to Darjeeling?

SHRI RAJ BAHADUR: Both are
suggestions for action I can only
say that I wil] consider them

v g fegd wit & @t W 20
e wifew wriwr & s @2
#w wrE {fem & wwn &

wuT ¥
*808. Y TrPT ey :  WAT
frw 7a ag TaTy N TO A

(F) waT STHTT A T & THAR
q¥ fae? ol & s #1 20 g

MAY M, 1076
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wifiew wrdww & st e dw ae
wfey ¥ wreqer & wgor ¥ o o S
vk & ; o

(&) WA o« an A Jafegat
& g ?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MU-
KHERJEE): (a) and (b). A state-
ment is laid on the Table of the
House,

Statement

The State Bank of India have for-
mulated special schemeg and started
providing credit to the various cate-
gories of beneficiaries of the 20-Point
Economic Programme, particularly
the weaker sections of the soclety
comprising landless labourers, mar-
ginal and small farmers, allottees of
surplug land, relemsed bonded labour,
handloom weavers and village
artisans.

Ag the schemes are under various
stages of formulation and implemen-
tation, it is not possible to indicate
precise quantitative assessment of the
performance of the bank throughout
the country,

ot TawaTe el ¢ XA T &
gr Y oy oA W wfew A g
fe 20—l swfas s & wRida
wfrd wogdY, drare < &€ Fpary,
AT o dgwr qorgdt oy Fr A%
A FA RN wr wwq A 1
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SHRI PRANAB KUMAR MU-
KHERJEE: I would like to submit
for the information of the hon. Mem-~
perg that the State Bank of India has
more than 2,000 branches all over
the country and they are introducing
various schemes in each branch. That
is why, I have given the broad out-
line in whieh they are working. But
I can inferm the hon. Members—
since the hon. Members are agitated
over this particular aspect—I have
4nstructed each nationalised bank to
prepare a quarterly review giving
the figures about the measureg they
have taken, how many pepople have
‘been assisted as a result of those
‘measureg and how much gassistance
‘has been given, and send those
statements to the hon. Members for
their fnformation, <o that we can
save the time of the House and the
thon, Members may also come to
‘*know of what actually is happening.

MR. SPEAKER: When will the
first quarterly statement come?

SHRI TRAMAVATAR SHASTRI
“This is a very important question.
‘He should give ug some details

SHRI PRANAB KUMAR MU-
KHERJEE: 1 can give him this ge-
neral information. For example, the
‘State Bank of Indlia are having agri-
cultural development branches all
over the country: 215 branches are
functioning, and till the end of De-
«cember, 1875 they have provided
assistance tg the tune of Rs. 83 crores
to 3.68 lakh persons, and quite a
number of them ‘belong to the weak-
-er gections, Secondly, there is the
-differential rate interest scheme which
is being operated all over the coun-
4ry and which is meant mainly for
the wegker sertions of the commu-
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nity—at a rate of 4 per cent inter-
est—and here, till the end of the last
year, Rs, 20.5 crores were advanced
to nearly five lakh persons. Apart
from these, there are various other
schemes also. Take, for instance, the
handloom sector. Most of the people
engaged in the handloom sector be-
long to the weaker sectiong of the
community, and we are providing
assistance to the handloom sector.
Therefore, this 1s an area in which
we are working in various segments.
It i3 not possible to collect the de-
tailed information from the various
branches all over the country and
give it. For that, I have made the
arrangement which I have already
indicated.
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MR, SPEAKER: Have you ear
markeg some funds?

SHR! PRANAB KUMAR MU-
KHERJEE: I have already explained
the broad features, but no funds c¢an
be earmarked in that way., Weaker
»eclions belong to the various com-
muntties and they are engaged in
variouy profesgions and trades. There-
fore, we link up the assistance to
specific projects. I have asked the
banks to prepare a quarterly state-
ment regarding how many projects
have been taken up by them, how
many people have been benefited by
thern and to what extent the assist-
ance has been given, and make it
available to the hon, Members. But
it is not possible for me to collect the
information from 20,000 branches of
the banks.

o Wy IO . qTE-ES W)
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SHRI PRANAB KUMAR MU-
KHERJEE: Some of the nationalised
banks are also giving loan, but I do
appreciate that it is not adequate
and we shall have to make adequate
arrangements. I would, however,
like the hon. Members to appreclate
one point that the total requirement
to liquidate rural indebtedness is in
the order of three lo four thousand
crores of rupees according to the
figureg given by various concerned
Ministries. The total resources avail-
able with us as also the agencies
which are functioning like regional
rural banks, cooperatives societies
and rural branches of the commercial
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banks, all together weuld not be ade-
quate to meet the ragquirements, That
is why, we bhad appointed & Coriin
mittee to look into this question.
They bhave submitted their report
ang we have slready tsken yp the
question with the Chie? Ministers of
the various States, what organiza-

arrangement we can meke to
plough back to the extent possible
the credit to meet this requirement.

SHRI NAWAL . KISHORE SINHA:
A few dayg back, a question was
raised in the House that the bran-
ches of the banks in far flung areas
are perhaps under some kind of ins-
tructions not to entertain loan appli-
cations from thosg who live beyond
eight kilometers of the branch office.
The hon, Minister, as far as I re-
member, had mentioned that these
instructions will be revised and re-
laxed May I know, if that has been
done?

SHRI PRANAB KUMAR MU-
KHERJEE: As I explained the other
day, the jurisdiction of the banks is
not eight kilometers, but it ig ten
miles. But there is no hard and fast
rule; even without the instructions
of the Department, the bank can ope-
rate beyond ten miles, but they are
not operating. They are not operat-
ing mainly because of the reason
that if they extend the area to the
farthest point, it would not be pos-
sible for them to man and manage
with the resources available at their
disposal. Ag a result their efficiency
will also decrease. That is why we
are trying to see that this problem
is sorted out by extending the area.
At the same time we have to bring
unbanked areas within the banks’
coverage, We have issued Instruc-
tiong that wherever there is an ur-
gent need of credit, banks should not
strictly adhere to the limit of 10 miles
but they should go beyond that. But,
at the game time, we shall have to
keep in mind....

MR. SPEAKER: ‘Wherever there is
a need....'-there is a need every-
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where. Can you define that in some
areas there is more need?

SHRI PRANAB KUMAR MU-
KHERJEE: At the same time, we
shall have to keep In mind that we
have 7000 bank branches in the rural
areas and there are 600,000 villages.
It is not possible for these 7000 bran-
ches to cater to 600,000 villages. A
certain handicap will remain for
some time to come....(Interrup-
tions).

MR. SPEAKER: The problem is
enormous,

SHRI INDRAJIT GUPTA; This is
a very big problem, no doubt. But
from reports which we read, there
are somelimes some contradictory
factorg which seem to be at work. I
would like to have a clarification
from the Minister. For example, just
now he was talking about efforts
which will be made and which are
being made to see that this territorial
restriction of 10 miles .is relaxed to
the extent possible so that the banks
can cater t{o cases which may fall
beyond this himit. That can only be
done by opening more branches. But
the question is: only a couple of days
ago there was a report in the Press
about the rise in the profits of the
nationalised banks for which every-
bady is congratulating them, that is
to say, the high-ups in the finance
world. One of the reasons which
contributed to the rise in the profits
was the fact that there is now a
slow-down in the opening of more
bramcheg in rural areas and because
of the contraction in the number of
branches they have been able to make
an economy in their working expen-
diture and that has been reflected in
the higher profits. This is the report
in the Press. 8o, is it not contradic~
tory that if on the one hand, the
banks are told, you must practice
certain economic measures in order
to show better profits, they will be
tempted to restrict the further ex-
pansion of the brancheg in these far-
flung and rural areas. On the other
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hand, the Members here are express-
ing their concern that already the
banking infrastructure is not ade-
quate to cope up with the problem
and that this restrictfon of 10 miles
is only having an adverse effect in
many areas. How do you reconcile
these two different trends of think~
ing?

SHRI PRANAB KUMAR MU-
KHERJEE: When we talk of bring-
ing economy in the operational cost
of banks, we do not mean that they
will have to do it at the cost of
Branch expansion. We require mcre
branches, But that ig not the ques-
tion; and we are asking the nationa-
lised banks to expand as expeditious~
ly as they can. Not only that, we are
establishing a new agency, the Re-~
gional Rural Banks, and as & known
to the hon. Members, by this time we
have established 20 Regional Rural
Banks and they are also expected to
have, each bank, at least 100 bran-
ches. So, that is not the question.
At the same time, it will take some
more time to bridge the gap. The
gap is so wide that in spite of our
best efforts, we cannot bridge it as
expeditiously &8s we want it.

MR, SPEAKER: But the tempo has
not slowed down?

SHRI PRANAB KUMAR MU-
KHERJEE: No, Sr. It has not slowed
down.

MR. SPEAKER: Next question—
Mr, Nanubhai N. Patel-—not present.
; Shri Ram Sahai Pandey—also absent.
Shri C. Janardhanan—also not here.
Shri Jagannath Mishra,

Chemicals exempted from Export
Order

*811. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be
pleased to state;

(a) whether seventeen chemicals
have been exempted from export
order; and

(b) if so, the reasong therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Yes, Sir, Domestic de-
mand ang supply position and inter-
national prices are taken into consi-
deration for taking such decisions.

SHRI JAGANNATH MISHRA:
In the light of the answer given by
the Minister, may I know which of
the chemicals, and under what cir-
cumsiances, have been exempted
from export grders?

MR. SPEAKER: Is it g long list or
is it only a few items?

SHRI VISHWANATH PRATAP
SINGH; There are about 17 items. It
s a long list.

SHRI JAGANNATH  MISHRA:
He may give us the circumstances.

MR. SPEAKER: Then you can give
the reasons.

SHRI VISHWANATH PRATAP
SINGH: The reasons are two-fold.
One 1s that the domestic supply in
these commodities has become easier
and there has been a surplus and
we have allowed exports of the same
and removed the ban because there
were distress conditions about the
accumulation of stocks, Secondly,
the domestic prices were very much
higher thap the international prices
and exports were not g practicable
feasibility. There was no point in
continuing with the list because
practically the exports could not
take place.

SHRI JAGANNATH MISHRA:
May I know the steps taken by the
Government about the export of
these chemicals to earn foreign ex-
change as usual?

MR. SPEAKER: This means the
chemicals which are exempted,

SHRI VISHWANATH PRATAP
.SINGH; They are seventeen in num-

MAY 34, 1976
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ber. In the case of those ghemicals
which have export potential, addi-
tional capscities are sanctioned.

SHRI B. V, NAIK: The hon. Minis-
ter has stated that they are surplus
because their production 4s high.
That ig the reason why export is
being permitted. Is it so?

SHRI VISHWANATH PRATAP
SINGH; The export is permitted be-
cause of both these reasons, They
apply separately to gseparate zones.

MR. SPEAKER: The number of
chemicals is 17. Can you mention
one or two important chemicals?

SHRI VISHWANATH PRATAP
SINGH: Aniline, Nitro-Benzene,
D.M.T, Citric Acid and so on.

Where the raw material is in sur-
plus supply we have allowed the ex-
port of the same but where the do-
mestic price js higher than the in-
ternational price we have not al-
lowed it

SHRI D. N. TIWARY: What is the
total production of these chemicals
and what is the consumplion in the
country so that we may know about
the shortages and the surpluses?

SHR1 VISHWANATH PRATAP
SINGH: I do not have the exact

figures for this.

Aid to Priority Sectors by IDBI

*g14, SHRI P. GANGADEB: Will
the Minister of FINANCE be pleased
to state:

(a) whether Industrial Development
Bank of India proposes to give maxi-
mum aid to priority sectors; and

(b) it so, op what projects Indus-
trial Development Bank of India pro-
poseg to lay emphasis?
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THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). A statement is laid on
the Table of the House.

Statement

(a) and (b). In terms of its Char-
ter, the Industrial Development Bank
of India (IDBI) is the principal fin-
ancial institution for coordinating, in
conformity with national priorities,
the working of institutions engaged
in financing, promoting or develop-
ing industry, for assisting the deve-
lopment of such institutions and for
providing credit and other facilities
for the gevelopment of %industry. It,
therefore, functiong within the gere-
ral framework of Government’s po-
lcies and programmes of industria-
lisation under the Five-Year Plans.

It provides direct financial assist-
ance to industries in the large and
medium scale sector and re-finances/
other financial institutions assisting
the small scale sector. It is the po-
licy of the IDBI to ensure that no
viable project is allowed to languish
for want of funds.

While laying emphasis on the com-
pletion of projects which are already
sanctioned assistance ang which face
cost over-runs, for reasons beyond
the contrgl of the promoters, the
IDBI takes into consideration, gene-
rally the following criteria in ex-
tending credit to new projects or
expansion of existing projects, or in
extending re-finance assistance to
other institutions:—

(i) The projects ghould be in
the core sector of industry
and more particularly in the
priority sector of industry as
declared by '+ Government,
e.g., fertiliser, cotton textile,
cement, paper and suger;

(if) Projects located in the spe-
cified backward regions;
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(iii) Projects resulting in signifi-
cant saving or earning of
foreign exchange;

(iv) Projects promoted by tech-
nicians or new entrepreneurs;

(v) Projects producing essential
mass consumption goods and
having short gestation pe-
riods as they have good anti-
inflation impact on the eco-
nomy; and

(vi) refinancing other institutions
which assist projects pro-
moted in the small scale
sector.

SHRI P. GANGADEB: In view of the
fact that there is a report that the
IDBI is short of finance, I would like
to know from the hon. Minister as to
what Government propose to do to in-
crease the lending capacity and whe-
ther there is any proposal to permit
IDBI to raise loans from the public.

SHRI PRANAB KUMAR MUKHER-
JEE: We are not giving them any
budgetary support but in order to in-
crease their capital we have permit-
ted them to float loans in the market.

SHRI P. GANGADEB: How much
has the IDBI lent to the industrialists.
how much has been repaid and how
much has the interest been paid?

SHRI PRANAB KUMAR MUKHER-

JEE: I can give the figures so far as
the assistance in the priority sector...

MR. SPEAKER: Is it not published in
the Annual Report of the IDBI?

SHRI PRANAB KUMAR MUKHER-
JEE: Yes. this is a published docu-
ment.

.MR. SPEAKER: So, it is all right.

SHRI YAMUNA PRASAD MANDAL:
The criteria laid down has been very
attractive and they are six.

The Bihar Government in the case
of an industry Graphite Electro-applieg
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to the IDBIL. This ‘Graphite Electro is
in North Bihar and fulfils the criteris
ay it is in the backward region. An-
other criterion is about the saving of
or earning foreign exchange. This
Graphite Electro has repeatedly re.
quested the IDBI....

MR. SPEAKER: This is regarding a
gingle industry. You can write to the
Minister,

SHRI YAMUNA PRASAD MANDAL:
1 would request the Minister to let us
know, if the criteria are fulfilled in
toto, are the IDBI..,,

(Interruptions)

MR. SPEAKER: The hon. member
may write to the Minister. He will
give the Member the information be.
cause the Minister may not have infor-
mation about this particular industry
just now.

SHRI 8. R. DAMANI: Some (ime
back the hon. Minister had mentioned

that IDBI would open a special window
for the sick mills-textile or jute mills.

May I know from when these are
going to be opened?

SHRI PRANAB KUMAR MUKHER-
JEE: They are going to have a special
cell to look into the sick industries and
particularly priority sectors. Textile
comes within the priority sector. So,
they are going to have this particular
thing,

MR. SPEAKER: None of the Mem.
berg is present even at this stage. The
question list is over.

WRITTEN ANSWERS TO QUESTIONS

Air Services by Indian Airlines
*798. SHRI VEKARIA:
SHRI ARVIND M, PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government had re-
«ceived any representation for start-
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ing air eervices by Indian Airlines
on certain routés during the Jpear
1973-76; and

(b) it eo, the action taken by Gov-
ernment in the matter?

THEH MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAKA.
DUR): (a). Yes, 8Sir. A numbesr of
representations have been received.

(b). By readjusting the pattern of
operations on certain routes, Indian
Airlines Corporation have since pro-
vided following connections:—

(1) Bombay-Porbandar
(2) Delhi-Raipur
(3) Bangalore.Mangalore

The Corporation slso propose to re.
sume air services between Bombay-
Keshod and between Hyderabad-
Visakhapatnam via Vijayawada in the
near future. Indian Airlineg are also
considering airlinking Bangalore and
Goa in their Winter Schedule, 1976.

Contracis signed by JCI for pnpori
of Raw Jute

*799. SHRIMATI PARVATHI KRI.
SHNAN: Will the Minister of COM.
MERCE be pleased to state:

(a) whether Jute Corporation of
India hag signed a number of con-
tracts for import of raw jute; and

(b) it so, the main features there-
of?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) Yes, Sir.

(b) Jute Corporation of India has
entered into contracts for import of
about 4 lakh bales of low grade jute of
Bangladesh and mesta from Thailand.
Imports are at negotiated prices and
payments are to be made by confirmed
and irrevocable letters of credit. A
quantity of 2.15 lakh bzles hag already
been received and the balance iz ex.
pected to be received before the end
of June, 1876.
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Decisien on B.T.C'y entry into Export
Trade of Juie Goods

*800. SHRI B. 8. BHAURA:
SHRI H. N. MUKERJEE;

WL the Minister of COMMERCE be
pleased to-state:

{a) whether the State Trading
Corporation has decided to enter into
the export irade of jute goods; and

(b) if so, the broad outlines
thereof?

THE MINISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
(a) State Trading Corporation has
been in the export trade of jute goods
for the past several years and there-
fore there has been no new decision on
the part of State trading Corporation
in this regard.

(b) Does not arise.

Development of Tourism in Tamil
Nadu

«802, SHRI M. KATHAMUTHU:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state
the measures proposed to be taken by
India Tourism Development Corpora-
tion for development of tourism in
Tamil Nadu?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): The India Tourism Develop-
ment Corporation have at present cot-
tages at Mahabalipuram and Travellers
Lodges at Madurai, Thanjavaur, Tiru-
chirapalli and Kancheepuram. They
have also provided a restaurant at
Mahabalipuram, a Duty Free Shop at
Madras airport and twenty eight motor
vehicles; eight Ambassadors, thirteen
limousines, five big coaches and two
mini coaches.

The schemesz included in the draft
Fifth Year Plan of the India Tourism
Development Corporation, for augment-
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ing the existing infrastructure, include
the follows:—

(i) Construction of 25 additional
cottageg at Mahabalipuram at
an estimated cost of Rs. 25
lakhs.

(ii) Expansion of Travellerg lodge
at Madurai by constructing 25
rooms/50 beds at an estimated
cost of Rs. 15 lakhs.

(1ii) Construction of a 2-Star motel
with 50 rooms/100 beds at
Kanyakumari at an estimated
cogt of Rs 45 lakhs. The
scheme will spill over to sixth
plan.

The above schemes will be taken up
subject to satisfactory feasibility and
availability of resources.

During the Fifth Five Year Plan the
Depariment of Tourism has completed
the construction of a Tourist Bungalow
at Rameshwaram and a Youth Ilostel
at Madras. The Department of Tou-
rism also proposes to develop the
Madras-Mamallapuram coastline as
an international beach and tourist
resort as per the recommendations
made by the UNDP team of experts.
As a preliminary to the development,
the Government of Tamil Nadu was
requested to prepare a master plan of
Mamallapuram in the State Sector.
The moster plan is being awsited.

Managements of Air India and
Indian Airlines

*803. SHRI S. A, MURUGANAN-
THAM:- Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government have a
proposal under consideration for a
reshuffle in the managements of Air
India and Indian Airlines; and

(b) if so, the main features there-
of?



31 Written Answers

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-.
DUR): (a) and (b). Presently there is
no proposal for a reshufffie in the
management of Air-India and Indian
Alrlines. The Boardg of Directors of
the two Corporations have been recent-
ly re-constituted for the period ending
31.1-1978.
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Setting up of a Consortium of
Exporters

*806, SHRI ISHAQUE SAMBMHALI
Will the Minister of COMMERCE
be pleased 10 state:

(a) whether tl;ere is any proposa] to
set up a consortium of exporters; and

(b) if so0, the main features the‘reot’

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA)
(a) and (b). In order to assist small
scale unita to consolidate thelr efforts
in the export field, the Governmen'
has encoursged the Iormation of con



33 Written Answers VAISARKHA 34, 1808 (SARA)

sortia of small scale exporters, Export
House Ceritficateg ave granted to SSI
Vnits who set up consertia of their own
for marketing their products provided
they fulfil the conditions laid down.
This year, another scheme has been
introduced under which a consortia of
small scale units will Ye given the faci-
lity to set up “Export Groups” if the
prescribed conditiong are fulfilled, even
if they do not qualify as a fulfledged
export house. Such “Export Groups”
will be eligible to receive the same
facilities as are available to other
Export Houses except the facility of
acquiring licences by fransfer from
other exporters.

Indianisation of Foreign Companies

*g807. SHRIMATI ROZA DESH-
PANDE: Will the Minister of FINANCE
be pleased to state the total number
of forelgn companies in India which
had agreed to dilute their capital on
the baeis of Foreign Exchange Regula-
tion Act angd their present investment?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): In accordance
with the provisions of the Foreign Ex-
change Regulation Act. 1973, so far 48
companies have diluted their non-
resident interest in their equity share.
holding to 40 per cent or less. 5 com-
panies have gone out of the purview of
Section 29 of the Foreign Exchange
Regulation Act 1873, consequent upon
their merger/amalgamation.

The position in regard to the present
investment of the above 48 companies
is given below:

(Rs, in
crores)
{A) Total pai l-up capital after
dijation . . . 42

(B) Out of (A) ahove pad-up
capital held by non-res: lents
after dilutjon .

In addition, 88 subsidiary companies
have indicated to the Reserve Bank of
India their willingness to dilute their
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foreign shareholding to the level speci-
fled. Their total paid-up equity capi-
tal ag on 1.1.197¢ was Rs. 48 crores
and the non-resident holding in the
paid-up equity capital was Rs, 33
crores. Also, 101 branches of foreign
companies are agreeable to convert
themselves into Indian companies with
non-resident interest upto the level
specified by the Reserve Bank of India,

Indianisation of Foreign Companies

#809. SHRI NANUBHAI N PATEL:
Will the Minister of FINANCE be
pleaseq to state.

(a) the nameg of the foreign com-
panies which have gsubmitted applica~
tiong for retention of 100 per cent
foreign equity on the ground of
secrecy of their formulae; and

(b) whether these applications meet
the requirements of Foreign Exchange
Regulation Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATL
SUSHILA ROHATGI): (a) and (b).
One of the foreign companies, M/s.
Coca Cola Export Corporation, USA.
hag proposed that they may be
allowed the manufacture, of Coca
Cola concentrates by their Indian
branch on the ground of secrecy of
their formula. ‘They have also indi.
cated their willingness to set up an
Indian company with not more than
40 per cent participation by the Corpo-
ration for conducting other activities
of the Indian branch. The Company’s
proposals are under consideration.

Import Duty on Leather Processing
Machinery
*810. SHRI RAMSAHAI PANDEY:
SHRI C. JANARDHANAN:

‘Will the Minister of FINANCE be
pleaged to state:

(a) whether a cut in the import
duty on leather processing machinery
has been urged to facilitate a speedier
switch-over to finished leather proces.
sing; and

(b) if so, the decision taken by
Sovernment thereon?
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THE MINISTER OF BTATE IN
CHARGE OF THE DEFARTMENT OF
REVENUE AND BANKING (SHRI
FRANAB KUMAR MUKHERJER):
(a) and (B) A few guggestions for
reducing the import duty on leather
processing machinery had been receiv-
ed by the Government. After careful
examination the Government was of
the view that the reduction in duty
could not be agreed to for the present.

Working of 1ead Banks

*812, SHRI N, K, SANGHI: Wwill
the Minister of FINANCE be pleaged
to state:

{a) whether Government have re-
ceived any report of the Cormmittee
appointed by the Reserve Bank to
g0 intp the reasons for the slow pro-
gresg of the working of the lead banks
in the country; and

(b) if so, the main recommendations
made by this panel and Government's
reaction in thig regard?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). A statement ig laid on the
Table of the House,

Statement

A joing report submitieq by the two
Study Groups set up by the Reserve
Bank to examine the functioning of
the lead bank gcheme in the two States
of Gujarat and Maharasthra has been
received by the Government.

The Study Groups were constituted
in pursuance of the decision taken at
ihe meeting of the Regional Consulta-
tive Committee, Western Area, to
review the functioning of the Lead
Bank Scheme in the two Stateg of
Gujarat and Maharasthra with parti-
cular reference to:

(i) The constitution and working
of the Distrist Level Consul-
tative Committees;
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(i) The nature and exteut of Ual..
son betweeh fuanclal inatitu.
tions ang relationship estab-
lished with the State Govern-
ment at various levels; and

(il) The extent of involvement of
banks in the formulation and
implementation of area deve.
lopment programmses,

The main recommendation of the
Study Groups, inter alia, iz that the
lead banks should expeditiously pre-
pare, in the broad areas of neglected
gectors, technologically feasible and
economically viable credit schemes
capable of being implemented within
a period of 3 to § years and endeavour
to implement them collectively with
all the fAnancial institutions. The
Study Groups have framed ceriain
‘ground rules’ to be observed by the
banks in the formulstion of the schemes
and in inter-bank sharing of the task
of implementing them. They have
also made recommendations for making
more effective the functioning of the
District  Consultative = Committees,
which have heen entrusted with the
responsibility of monitoring the imple-
mentation of the Schemes and for se-
curing better coordination between the
bankg and the district authorities. The
Groups have also recommended setting
up of a Standing Committee in the
Reserve Bank for keeping the overall
progress of the Scheme under review.

The observations and recommenda.
tions of the Study Groups, though spe-
cially related to the working of the
Scheme in Gujarat and Maharashtra,
have p gencral applicability to the im-
plementation of the Scheme as a
whole,

In pursuance of the recommendation
of the Study Groups, the Reserve Bank
has set up a Standing Committee under
the chairmanship of one of itg Deputy
Governors. This Committee, among
othey things, will

(a) issue policy guidelines for the
effective functioning of the
Scheme;
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(b) examine specific problems in
the implementation of the
Scheme arising in  different
district; 8 reported by the
banks;

(¢) examine problems referred io
it by the State Governmenis
and Regional OQffices of the
Reserve Bank and issue neces-
sary instructions; and

(d) act as a reviewing authority
in the matter of operation of
the Lead Bank Scheme.

Export of ‘Tobaoto

*813. SHRI ARJUN SETHI: Will
the Minister of COMMERCE be
pleased fo state:

&) the quantity of tobacco exported
during the last two financial years;

(b) whether any incentive for export
is given to the tobacco growers; and

(¢) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE /SHRI
VISHWANATH PRATAP SINGH):
(a) 78,215 metric tonnes in 1973.74 and
74,082 metric tonneg in 1974-75. Ex-
ports during 1075-76 upto February
1976 were 65,703 metric tonnes (esti-
mated).

(b) and (c). Besides State Sector
efforts, a Centrally Sponsored Scheme
for the development of virginis tobacco
in light soil areas has been under im-
plementation since 1866-67 In order to
increase the production of exportable
types of tobacco. The Central pattern
of assistance under this scheme covers
subsidies for geedlings, conducting
demonstrations with improved pack-
age of practices and for construction
of flue curing barns, air.curing sheds
etc, In case growers are also expor-
ters, they are entitled to import re-
plenishment gt the rate of 3 per cent
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f.0.b. value of exports for import of
laboratory equipment, redrying aprons,
handling equipment, polythylene gran-
uleg etc., besides rebate of excise quty.

The Government have recently set
up a Commodity Board known as the
Tobacco Board under the provisions of
the Tobacco Board Act, 1075 with Head
Quarters at Guntur in Andhra Pradesh.
The Board is charged inter alia with
the responsibility for regulating the
production anq curing of virginia
tobacco having regard to the demand
therefor in India and abroad ang re-
gulation of internal marketing of vir-
ginia tobacco with a view to ensuring
that the growers get a fair and remu-
nerative price for their produce.

Income Tax Concessions to Enginsers
going Abroad

815. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
FINANCE be pleased to state:

(a) whether no income tax is pay-
able by engineers going out for
services in the Gulf countries; and

(b) whether such concesgions have
been granted to the Indian firms em-

ploying engineerg for bein
abroad? g asent

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) There is no special exemption in
respect of services in the Gulf coun-
tries. However, Indian ‘technicians’
employed abroad under approved
contracts of service are eligible for
deduction to the extent of 50% of their
remuneration earned abroad for a
period upto 36 months, in accordance
with section 80RRA of the Income-tax
Act, 1961.

(b) Indian companies are granted
tax concession if they render technical
gervicek abroad under approved
agreements, in terms of section 80—0
of the Income-tax Act, 1861.
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Sotling up of Jeint Phasmacoutioal
Venimre with Bongary

3870. SHRI C. K. CHANDRAPPAN:
will the Minister of COMMERCE be
pleased to state:

venture with Indian collaboration;

(b) it so, the broad featurea there-
of; and ,

{e) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to {c). There has been no specific
proposal from Hungary for setting up
a joint Pharmacesutical venture, The
Hungarian industry has, however,
offered technological assistance for
the manufacture of certain synthetic
drug and an antibiotic. The matter ig
under consideration,

Prices of Mass Consumption Goods

3871. SHRI NOORUL HUDA: will
the Minister of FINANCE be pleaged
to state:

ga) whether and {0 what extent
prices of mass consumption
on which excige reliefs have been
announced in the current budget
have shown a declining trend; and

(b) whether Government have
taken adequate measures to see that
prices are reduced commensurate
with the reliefs and consumers with
low purchasing capacities get the
goods at reasonable prices?

THE MINISTER OF FINANCE
(SHRI C, SUBRAMANIAM): (a) and
(b). Soon after the presentation of
the Budget, the Government amended
the Packaged Commodities Regulation
Order so that the commodities bene-
fiting from excise relief would be gold
at reduced prices irrespective of the
month of packing. According to the
information available, price reductions
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corresponding, by and large, to the
expected fmpact of the Budget pro-
posels, have been announced by a
number of manufacturers.
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Import of Fertilisers from
USSR,

3873. SHRI SAMAR GUHA: win
the Minister of COMMERCE be
pleased to state:

(a) whether Government of India
will import fertilizers from U.S.S.R.
during the year 1976; and

(b) it so, factg thereabout?

THE DEPUTY MINISTER IN THE
MINJSTRY OF COMMERCE (SHRIL
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Provisions for import of fertili-
sers from USSR during 1976 have been
made. It would not be in the business
interest of the Corporation to give
details thereof.

Common Arab Currency

3874. PROF. MADHU DANDAVATE:
Will the Mimister of FIINANCE be
pleased to state-

(a) whether the Oil and Finance
Ministries of the major Arab Oil-
exporting nations meeting in Kuwait
in May 1975 decided to create 3 new
economic unit as a first step to
establishing a Common Arab Cur-
rency; and

(b) if s0, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI): (a) and (b).
At a meeting of the Organisation of
Arab Petroleum Exporting Countries’
(OAPEC) Council of Ministers held
in Kuwait on 3.4 May, 1975, the ques-
tion of creating a monetary unit of
account for use in valuing investments
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in OAPEC joint ventured was consi-
dered, It was decided to refer the
issue to its Secretariat and competent
authorities in member countries for
further study. It was made clear
that such a unit of account would
have nothing whatever to do with oil
prices or payments. It has been
further indicated that such a currency
would mainly be used to evaluate the
capital of the Arab Petroleum Invest~
ment Company and other joint
projects of OAPEC and other Arab
countries. At its present stage, it
would not be possible for the Govern.
ment to offer any comments on the
proposal.

Aecrodreme at Simla

3875. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state the latest progress
made in the plan to construct an
aerodrome at Simla?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.
DUR): As stated in reply to un-
starred question No. 1508 answered
on the 30th January 76, a site has been
identified where an airstrip could he
constructed. A project reoprt is now
being prepared by the Civil Aviation
Department on the completion of
which further action will be taken,

Export of Crackers

3876, SHRI VASANT SATHE: Wil
the WMinister of COMMERCE be
wleased to state:

(a) whether a delegation of the
leading manufacturers of crackers in
the country visited United States
recently to explore the possibility of
export of Indian crackers tp United
States;

(b) if o, outcome of the wvisit of
the Indian trade delegation; and

(¢) whether a special drive has
been launched for export of crackers
and the results thereof during the
last three years?
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Written JAnswers 4

VISHWANATH PRATAP BINGH):
(a) Yes, Sir,

(b) and (c): The report of the
delegation on the outcome of the
visit is still awaited, Export of
Crackers is belng encouraged,
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Rise in prices of far based products

8879. SHRI 8. R. DAMANLI: Wwill
the Minister of FINANCE be pleased
to state:

(a) the reasons for spurt in prices
of farm based products in recent
weeks;

(b) whether it is likely to lead to
resumption of inflationary pressures;
and

(¢) the steps being taken to curb
thig tendency effectively?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a)
During the four weeks ended Apri
24, 1976 the All Commodities Index of
Wholesale Prices (1961=100) has
risen by 26 per cent as compared to
1.5 per cent in the corresponding
period of 1975. Even so, the general
index at 200.3 for the week ended
April 24, 1876 stands 69 per cent
below the level a year ago. Although
there has been an increase in prices
of some farm based Dproducts, the
index for foodgrains, which fell by
0.8 per cent during the four weeks
ended April 24, 1976, still shows a
declining trend. Some nse in prices
in response to seasonal factors during
this period is not abnormal and is not
fo be equated with a rising trend as
such,
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(b) and (c). Some zeasonal fluc.
fuations in the prices of agricultural
commodities are unavoidable and the
prices of kome commodities may even
be going down when those of others
are rising. In view of the strict
monetary and fiscal discipline, the rise
in agricultural and industrial pro-
duction, the high level of stocks nf
foodgraing with the Government, and
the continuance of the drive against
hoarding and profiteering, there is
every reagon to expect that a reason«
able degree of price stability will
obtain during the current year.
However, Government keeps a careful
watch on the situation and remedial
action is taken as and when necessary.

Food imports under PL-480

3880. SHRI SOMNATH CHATTER-
JEE: Will the Minuster of FINANCE
be pleased to state:

(a) whether food supply from the
USA under PL-480 stopped in 1972 and
was revived in 1975,

(b) if so, terms and conditions of
the new agreement reached between
India and the USA in this regard dur-
ing 1875; and

(¢) reasons why food imports from
the USA under PL.480 have been re-
vived?

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM) (a) Yes,
Sir

(b) Terms and conditions of the
agreement signed in March, 1975 were
given In the Lok Sabha on 9th May,
1975 in reply to Unstarred Question
No 9363,

(c) Government have felt that it is
necessary to build a sizeable buffer
stock of foodgrains in the country
and utilise all possible sources for
that purpose.
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Sitkk yield

§881. SHRI R. N. BARMAN: will
the Minister of COMMERCE be

plensed to state:

(a) whether it is a fact that even
though silk is being produced in the
country, the per acre yield and quality
is low particularly in West Bengal as
compared to other silk growing
nations; and

{b) whether the preferty yields can
be doubled through a process of hylo.
ridination and quality improved
through the introduction of Japanese

variety?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) 1t 18 possible to double the
yield over a period of time. A scheme
18 sliready under implementation in
the States of West Bengal, Jammu &
Kashmir and Karnataka for the pro-
duction of quality bivoltine silk.

Retail prices of drugs imported through

T

3882, SHRI K. MALLANNA: Wil
the Mimgter of COMMERCE be
pleased to state.

(a) whether the reduction in the
margin of profit on some of the drugs
mmported through the State Trading
Corporation will be reflected in retail
Frices also; and

(b) 1if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) Yes, Sir,

{b) Details are not available at
present as reduction will have pros-
pective application. Reduction would
vary from item to item depending
upon the quantum of bulk drug
utilized therein.

MAY 14, 1976
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Forelgn Market for Difiian Stooters

3883. SHRI P. R. SHENOY: win
the Minister of COMMERCE tw
pleased to state:

(a) whether the scooterg manufac.
tured in India have a good foreign
market; and

(b) if so, in which countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) Our exports have been mainly

to Indonesia, Singapore, Iran, Sri
Lanka and Thalland.
gewt gror wiwr s
3884. ST Wy wr§ @ wT
qden wite wrTe ™ o8 oy 7y
T £ w4

(%) wrw R v @R e
farary § forer stavw 9T & gt &
& ot g% QR gt ¥ A owr §
fogia ad 1973 & 1975 a% ™
ot § Wi aovl avaTe st
wT Y ; WK

(=) wradta oy qav fadeiy ooy
rerafmaw s sru T Y ?

wdew v mre farre swmen ¥
e et (st gt o feg): ()
wror wiew faww fem &, 0 fs
et afm e L, w3
grew § 0 5 wrx feww wwwT 8
e o ¥ D awy glwwrd o
wa €1 owd 1973-74 W 1974



49 Wrten Answers VAISAKHA 34, 1898 (SAKA)  Written Answers

78 & et ¢ aw & qa ww wf
firar o forer swTe §:—
(e zwat #)
1973~ 1974~
74 75
T g,
FEfaeelt . 44.94 52.89
wrgy g,
7€ feelt 5.05 15.41
s v,
FUHTC 6.85 5.16
o 1975~76 ¥ AT Fr Wy
ey ol §FY &4

sty T e, ife
QT §fear wY g% wqEt werdt §, W
oY whergr ey f, werk o @
e § P 37 e vt &
1R ot 5 wrean A dad aqr glvad
TEA FTAT Y | ITY, T GREA FaQ,
1976 ¥ qIF ag & g &Y v qv qvv
qet af 1975-76 @ A&y FT WA
wf=w &9 fagr srr &

(=) wfom v *1 wraty @
q¥ fadelt qar o Frvduomens fawon
W wwE afY & arfy, W -
o fawry forr & greei 7 fadlr

T oY wa &% § oo g it aftwt
¥ oqure frw s @
(vma 3wl &)
1973~ 1974~
74 75
s grew, A€
faeit . 38.59 42.95
WL g,
af feslt . 18.78 27.93
qrwr v,
dmlk . 9,95 12,93

50
Branchey of lead banks in Bihar

3885. SHR] BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) the district-wise and bank-wige
break-up of the lead bank system in
Bihar as on date;

(b) the total number of bank
branches in each district of Bihar and
the names thereof including those
proposed to be set up in the districts
of Madhubam, Darbhanga, Sitamarhi
and Samastipur and the deposits re-
ceived and credits advanced by these
branches during the last three years,
and

(c) the total number of persons,
profession-wise in the above four dis-
tricts who have received bank credit
during the above period including the
total amount advanced and the branch.
wise applications pending disposal?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) The names of the banks and the
districts for which they have Ilead
responsibility in Bihar State are set
out n Statement-I laid on the Table
of ithe House, {Placed in Library. See
No, LT-10852/76]

(b) Districtwise data regarding
number of commercial bank branches
are set out in Statement-II laid on the
Table of the House, {Placed in Li%rary.
See No. LT 10852/76] The list of
centres where these branches are
located is being compiled and will be
laid on the Table of the House. The
Reserve Bank have reporied that as
at the end of March, 1976 the licences/
allotments pending with the commer-
cial banks for branch opening number
ed 8 i1n Madhubani, 6 in Darbhanga, 5
in Sitamarhi and 7 in Samastipur.

Total deposits and advances of
scheduled commerclal banks as at the-
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end December, 1973 and December,
1974 in the districts of Madhubani,
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Darbhanga, Sitamarki and Swmsiipur
are set out below:—

(Amount in Rs, Lakhs)

Name of District

Total Deposits Total Advances

Dec. *78  Dec.’74 Dec.’73  Dec. *74

1, Madhubani e e s e
3. Darbhangs . . . e
3. Sitamarhi . e s e
4. Samastipur e e s s

. 208 291 a6 26
. 753 845 153 223

210 318 54 60
. 335 437 90 %

Notes :—The information relates to sed districes. Co le D
o The information v seorgani mparable date or December, 73

(c) Occupationwise classification of
outstanding credit of scheduled com-
mercial banks in the districts of
Darbhanga, Sitamarhi, Madhubani and
Samastipur as at the end of December,
1973 and December, 1974 is set out in
Statement-III laid on the Table of the
House. [Placed in Library, Sece No
LT 10852/76]. The present system of
reporting does not provide for com-
pilation of data regarding number of
applications pending consideration by
commercial banks. Public sector
banks have, however, been advised to
endeavour to secure disposal of small
loan application 1nvolving  aredit
limits less than Rs. 10,000/. within a
period of sixty-days of their receipt.

New' Air Terminal at Srinagar

3886. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of TOURISM
AND CIVIL AVIATION be plessed
to state:

a) whether Government have
drawn up a plan for a new air termi-
nal at Srinagar; and

b) if so, the propoted expenditure
-on the plan?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) and (b). Yes, Sir.
Sanction hag been accordeg to the
construction of a new civil enclave
at Srinagar aerodrome at an estimat-
ed cost of Rs. 140.53 lakhs.

Resumption of U. S. Aid

3887. SHRI Y. ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether resumption of U.S. aid
to India 18 likely to commence soon,

(b) if so, whether any discussion
has been held in this regard between
the two countries; and

(c) it so, results thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): (a) to
(). Apart from the two agreements
with the US Governmert entered 1nto
m March, 1978 and May, 1978 for the
supply of food grains on concessional
termsg we have no information re-
regarding the resupmtion of US aid
to India.
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3868, SHRI SHANKERRAO SA-
VANT: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any agreement has
been reached with the Government of
Bangladesh regarding the quantity
and price of raw jute imported from
Bangladesh and the quantity and price
of jute products exported from Bangla-
desh; and

(b) it so, the broad features there.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) ang (b). The Juie Corporation of
India has concludad contracts with
Bangladesh Jute Expart Corporation

, for import of some raw jute. There
is no agreement on the price or
quantity of jute manufactures to be
exported from Bangladesh
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Tourist/Youth Hostels

3889, SHRI N. E. HORO: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleaseg to state:

The particulars of Tourist Hostels/,
Youth Hostels in the country, State.
wise, which have received grants from
the Central Governmeint during the
past {wo years for construction of their
buildings?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM AND
CIVIL AVIATION (SHR! SUREN-
DRA PAL SINGH): The Central
Government does not give grants to
the State Governments for the cons-
truction of Tourist Bungalows|Youth
Hostels; it meets the cost of construc-
tion of certain Tourist Bungalows and
Youth Hostels which have been ap-
provegd for construction in the Central
Sector. During the last two years
work was continued on construction
of Tourist Bungalows and Youth
Hostels, a list of which is given Le-
low:

‘Total cost
State Unit gmgl:!

Government

(Rs. in lakhs)

1 2 3 4
1. Andhra Pradesh . Tourist Bungalow, Warangal . 10°35
Tourist Bungalow, Mantralayam . . 8:03

Youth Hostel, Hyderabad . . 4°10

2.Goa + . . . youth Hotel, Panaji . . . 5+08
3. Gujarat . . . . Tourist Bungalow, Porbander . . 10°93
Youth Hostel, Gan thinagar . . 407

4 Haryata =+ .+ .+ . Youth Hostel, Panchkula . . 571

S. Himachal Pradesh « o Youth Hostel, Dalhousie . 393
Tourist Bungalow, Dharmsala . . 13432%
6. Jammu & Kashmir .« Youth Hostel, Patnitop .. 3-61%
7. Kerala . . . Youth Hosel, Trian.irum 2:850e
8. Mathye Pradesh . . Youth Hosel, Bhopal . . 4°96%

T OB aticdipated cost—the final sancaon st to issue.

hid are awaited ; the construction was delayed due to a dispute,
The Revised Estimates
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3 4

9. Mahamshtrs « o« Youth Hostel, Auratigabssl « s 4 00

10, Orissa e « » .« Youth Hostel, Puri oo e S4x
11, Punjab « « v+ 'Tourist Bungalow, Luthijsna . . 10:87
Youth Hostel, Amritser o« . 408
12. Rajusthan « + « Tourist Bungalow, Jaisalmer . e 610
13. Tamil Nadu . Tourist Bungalow, Remeswaram, . . 776
Youth Hostel, Macras . . . . 4°65%
14, UttarPradesh . . Youth Hostel, Nainital N 3'58
15. West Bengal Tourist Bungalow, Darjeeling . . 483
Youth Hostel, Darjeeling . 4°86

#Total anticipated cost—the fingl sanction still to issue.

Show caunse notice served on Shrimati
Gayatri Devi

3890. SHRI D. K. PANDA; Wil
the Minister of FINANCE be pleased
to state:

(a) whether Shrimati Gayatr: Devi
and other members of the Jampur
family have been served with show
cause notice for violating gold control
order and Income Tax Law, and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN.
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER-
JEE): (a) and (b). Search and
seizuze operations were conducted by
the Income Tax authorilies along with
Gold Control authorities in the vari-
ous premises of the memberg of the
erstwhile ruling family of Jaipur. As
a result of these operations, assets
of the value of Rs. 499 crores were
seized by the Income-tax Department.
After the seizures, notices under Rule
112A of the Income-tax Rules, 1962
were served on Shrimay Gayatri
Deavi and others. Requisite orders

under section 132(5) andjor 182(7)
of the Income Tax Act, 1961 have
been passed.

The persons concernej are being
served with various statutory notices
under thq Income-tax Act, 1961 as
and when required,

Two show cause notices have been
issued each to Smt. Gayatri Devi,
S/Shr1 Bhawani Singh and Jai Singh
under Gold (Control) Act, 1968, One
show cause notice relates to seizure
of about 27 Kgs, of primary gold,
articles of gold and some silver bars/
coing under the Golq (Control) Act,
1968, from different palaces in Jaipur,
and the other relates to the seizure
of about 888 Kgs. of primary gold,
gold articles and ornaments ang some
silver coing under the said Act, from
a pit 1n a strong room of Moti
Doongr: Palace, Jaipur. In both show
cause notices the aforesajg three per-
sons have been asked to show cause
as to why the seizeq goods should not
be confiscated under Section 71 of the
Golg (Control) Act and penal action
taken against each of them under
Section 74 of the saig Act for acqui-
sition, possession eotc., of the eaid
goods in contrevention of Section
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8{1) and 8(3) ana for non-declara-
tion, in contravention of Section 16
{1) of the Gold (Control) Act. The
vases are pending adjudication,

Provision of long.term institutional
Snance (0 Textile Imdustry

3891. SHRI 8. M. BANERJEE:
‘Will the Minister of COMMERCE be
pleaseq to state:

(a) whether the Indian Cotton Mills
Federation has asked Government to
provide long.term institutional finance
to the textile industry for modernisa-
tion; and

(b) if so, reaction of Government
thereto? *

THE DEPUTY MINJSTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
{a) Yes, Sir.

(b) Government is seized of the
matter and will take such action, as
is considered necessary to iveet the
situation.

QT e W wredfern & fog 39
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Y der Nx frk §:—

af (1-43 31-3  anfgw arfart
%) LIk
195657 . 3397
1957-58 . 7964
195859 . 8647
195960 . 6834
1960-61 . 7256
1961-62 . 8490
1062-63 . 8603
1963-64 . 14617
196465 . 15739
1965-66 . 18606
1966-67 . 26605
1967-68 . 36210
1968-69 . 42520

( srfeem)

1969-70 . 45952
1970-71 . 36858
1971-72 . 24288
1972-73 . 19591
1973-74 . 21030
197475 . 20936
1975-76 . 33112
(wfeers)

TR ¥ A war g@ifw W
frraior wrea ol & smaTe 9 far
war § 7 fr ot qw fdw oY [ &
qrETaT & areTe 9X | awfy, fafaw
amit/fat & ofcemw freoneet &
qeratew & fadr fafrw anil aur |at
ax wiwa owen &1 fagiver fear say
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1970-71 . %o 5.22
1971-72 . TF  3.65
1972-73 . OF 3.16

1973-74 . @& 3.73

1974~75 - 4.68
1975~76 .o 7.88
(wafmm)

W 1970-71 F AT AW ¥ &
4 W ofes o e ™
wgfer ofcarfaa #v s &Y 1 1974-
75 % gad Wt wT, #r o Frey
A Wl # fim Y N gra™
F O ofErm < Q| |

1972 -73% wiiafor geaiva & fud
farwfaer #fy o soreft ¥ wqaTe, W
wreferar wmt 9% 1972~73 WX IwH
g oy afcaew et (samly ofe-
gwfr of dw Wt §1) W fgom

1972=73  3.10 3.31 (0.21)
1973~-74 3,72 3.91 (0.19)
197‘_75 g (1] L 1]

1975~76 7.78 8.32 (0.54)
(wwfag)

sofgqe qewl &t graw X
10 FTo! Ay ¥ A A F
FTOT ARTAT Arwraa w7 frafor Y
forar mav

Proposal to raise R & D Cess on
Jate Goods

3803. DR. RANEN SEN; Will the
Minister of COMMERCE be pleased
to state:

(a) whether his Ministry is cong.
dering a proposal to raise R and D
cess on jute goods which came into
force on st April;

(b) if so, the broad outlines there-
of; and

(¢) whether such a move would
push up the cost of production?

THE DEPUTY MINISTER IN TUE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (c). A cess on jute manufac-
tures for Research and Development
is baing levieg with effect from lst
March, 1878 in accordance with the
Rules framed under Industries (Deve-
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lopment and Regulation) Act and period of one year from 1.3-1076
notifieg on 18th February, 1976, The were also notified:—
following specific rates valid for &
Item Cess per
8. No. t
Rs.
1 Carpet Backing B I T T e 6°30
2 Hessian & Jute fabrics other then sacking, carpet backing & Cotton bag-
ging . . . . . . . » - - . . 4°50
3 Sacking, T'wines and yarn . . . . . . . . 3°78
4 Cotton Bagging . . . . . . . . . . 2°00

The levy is not likely to involve any appreciable increase in the cost of procucticn,

Formation of Raw Materials exporting Fire incidents in Jute Mills in West

Multinational-groups

3894. SHRI B. V. NAIK: Will the
Minister of COMMERCE be pleased
to state:

(a) whether possibilities have been
explored of forming raw material ex-
porting multinational-groups on the
lines of Organisation of Petroleum
Exporting Countries in those commo-
dities where India has an edge of
advantage;

(b) whether the commodities in
which such organiSation 1s feaSible
have been identified;

(¢) the initiatives taken by Govern-
ment in this regard; and

(d) the results achieved so far?

THE DEPUTY MINISTFR IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) to (d). Do not arise,

Beugal

3885. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of
COMMERCE be pleased to state:

(a) whether several incidents of fire
took place in different jute mills dur-
ing the last six months in West Ben.
gal;

(b) whether Government have in-
vestigated into the causes of these
fires resulting in serious loss to the
industry; and

(¢) if so, the main features of the
report of investigations?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) According to information obtained
from West Bengal Government, there
had been p few instances of fire in-
volving jute mills in the last six
months

(b) and (c). The Government of
West Bengal has appointeq a compe-
tent person under section 90 of the
Factories Act, 1948 (63 of 1948) to
inquire into the accident which oc-
curred on the 6th January, 1976 in
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the Natiomal Compeny Lid, No, 2
Mill. The findings of the “Competent
Person” have not yet become avail-
able.

Orders foy Woollepy Knitwear and
Woollen Garments

3896. SHRI DHAMANKAR: Will

the Muuster of COMMERCE be

pleased to state: P

(a) the value of exports of woollen
knitwear and woollen garments dur-
g the last three years; and

MAY 14, 1976

Writien Axswers 64

(b) orders for the woollen Tuit.
wears on hand and whether any orders
have recently been booked and if a0,
for what amount?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The value of exports of wool-
len knitwear ang wonllen garments
511;1::3 the last three years is as
naer; «—

Product

Exports in lakhs of Rs. for

(1) Wollen knitwear . . .
(1i) Woollen garments

1972-73 1973-74 1974-75
. 1,638 1,801 2,000
130 90 233

Their exports during 1875-76 are
provisionally estimated at Rs, 2,200
lakhs and Rs. 451 lakhs, respectively.

{b) Orders on hand amount to Rs.
2,300 lakhs approximately both for
Rupee Currency Area and General
Currency Area countries, Qut of this,
the value of orders recently booked
for supply to the USSR is about
Rs 2,200 lakhs,

Business Delegation (o West Asia

3897. SHRI LUTFAL HAQUE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether a grant out of Finance
Ministry’s Market Development Fund
was given to Buswness Delegation to
West Asia sponsored by Dela Cham.-
ber of Commerce for study tour of
West Asia; and

(b) whether Government have re-
ceived any report from the Commerce
‘Ministry about the achievement of the
sald Delggation?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Does not arise.

Import of Baygon Technical (Insecti-
cides)

3888 SHRI BISHWANARAYAN
SHASTRI: Wili the Mmster of
COMMERCE be pleased to state:

(a) the names of the companies
importing Baygon Technical (Insecti-
cide) in India, and

(b) the CIF rates at which this
material 18 being imported by these
companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)-
(a) In so far as the organised sec-
tor is concerned, M/s. Bayer (India)
Limited, Bombay are importing Ba-
ygon Technical,

(b) DM~—42 per Kg.



65 \ Written Answers

Role of in impiementation of
”"&M Prégramnie
3880. PROF. NARAIN CHAND

PARASHAR: Will the Minister of
FINANCE be pleased to state:

(a) whether any comprehensive
scheme hag been drawn up by Gov-
ernment for the effective role of
banks in the implementation of 20.
Point Economic Programme; and

(b) it go, a brief outline of this
scheme?

THB MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHER.-
JEE): (a) and (b). Effective cana-
lisation of the offorts of the public
sector banks to assist weaker sections
of the society under the 20-Point
Economic Programme and their in-
tegration with the various legislative
and administrative measures being
taken by the State and Central Gov-
ernments ig receiving full attention of
Government.  Public Sector Banks
have heen advised, at the highest level,
{0 evelve schemeg for providing credit
assistance to all categories of benefi-
ciaries of the Programme, particu-
larly the weaker sections of the so-
ciety comprising the landless labourers,
freed bonded labour, zllottees of
surplus land and other small and
marginal farmers, handloom weavers
and village artisans. Banks have
evolved schemeg to provide, on hbe-
ral ang concessional terms, assistance
for various productive endeavours of
the different categories of people
covered under the Programme,

Import of Drugs by Soviet Union

3000. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of COM-~
MERCE be pleased to state:

(a) whaether Soviet Union has
offered to {mport drugs from our
country; and

(b) i 50, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

828 L83
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(b) USSR ig one of the biggest
importers of drugs ang pharmaceuti-
cals from India; Indis’s exports dur-
ing 1875 were of the order of Rs. 5.5
crores. The 1978 trade protocol with
USSR envisages larger exports of
medicines ang pharmaceuticals and
raw materials theicof from India to
USSR during 1976. The Indo-Soviet
trade plan signed on 15th April 1978,
for the periog 1976-80 also provides
for increaseq exports of those items
from India.

Agreement for Import of Fish from
Bangladesh

3901. SHRI R. N. BARMAN: will
the Minister of COMMERCE be p'eas-
ed to state:

(a) whether an agreement has been
reached for the import of fish from
Bangladesh;

(b) if so, the terms of ihe agree-
ment; and

(¢) whether the imports will help
to bring down high prevalling prices
in the market”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCF (SHRI
VISHWANATH PRATA? SINGH):
(a) and (b). Yas Sir, During the
Indo-Bangladesh Trade talks held in
New Delhi in Januarv, 1876, it was
agreed that:—

(i) India would import fish worth
Rs. 3.5 crores during 1976.
(iiy The price ang the quanmity
{0 be purchased would be negotiated
by the contracting agencies of the
two countries.
(¢) The import 1s expected to
stabilise the fish prices in the local
market.

Setting up of Pepper Authority

3902, SHRI VARKEY GRORGE:
Will the Minister of COMMERCE be
pleased to state;

(a) whether the international semi.
nar on pepper has recommended the
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seiting up of national level agencies,
like pepper authority in pepper pro-
ducing countrfés; and

(b) it so, reaction of Goverament
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH FPRATAP SINGH):
(a) Yes, Sir. The recommendation
alwo included agencies like spices
Council and Apex Federation,

(b) The International Seminer
which was sponsored by the Spices
Export Promotion Council, Cochin,
was held in March, 1976. It is pre-
mature at this stage to indicate Gov-
ernment’s reaction to this proposal
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Exports of Vegetable Rredusia

3%03. SHRI 8. C. SAMANTA:
Will the Ministey of COMMERCE be
pleased to state:

(a) items of vegetable products be-
ing exported and to which of the
countries;

(b) whether any care is taken to
see that the Indigenous consumer {s
not affected by such exports; and

(c) what have been the export earn-
ings in this regard during the last
three financial years?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The following items of vegetable
products are being exported meinly
tochthe countries indicated against
each:—

Item

— e st ¢

Name of the Cruntry

Pickles & Chutneys U.K., U.S.A,, Dubai, Iraq, Muscat ani

Sauti Arabia.
Canned Vegetables (Karela, Tinds, Bhinch) UK., Dubaran? U.A.E,

Dehy lrate 1 onjons . U.K, USSR, West Germany an ! Austraha.

Dehy ‘rate garhic

U.S8.A., Canadp an ! Hungary.

(b) The volume of export of the
vegetable products is negligible as
compared to the total production and
therefore the indigenous consumer is
not affected by such exports,

(c) Export of vegetable products
have earned foreign exchange as
given below:—

(Rs. in lakhs)

1973-74 171°44
1974-75 327°99
Gl o
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Purchase of Atéoratt by Afr India,
Toilan ANtines ang Civil Aviation
‘Departmeint

3907. S8HRI C. K. CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased (o
state:

(a) the names of foreign companies
from which Air India, Indian Airlines
and Civil Aviation Department have
purchased various types of aircraft
and thelr spare parts during the last
three years;

(b) the value of such purchases;

(¢) whether these foreign companies
have their agents/representatives in
India; and

(d) if so, particulars thereof?

THE MNISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ
BAHADUR): (a) to (d), The requi-
gite information is given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-
10853/76].

Natjonalisation of foreign-owned Tea
Plantations

3908. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleased to state:

{a) whether he has made it clear
that Government have no proposal to
nationalise foreign-owned tea planta-
tions in the country;

(b) whether a bill of Kerala Gov-
ernment to thig effec ia pending with
the Central Government for its ap-
proval; and

(c) if so, the decision taken by
Government in this regard?

THE DEPUTY MINISTER IN YHE
MINISTRY OF OOMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(s) So long as foreign tompuiles,
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whether engaged in production of
teg or in marketing and export of
tea, act in a manner consistent with
our national interests and policies,
there is no intention on the part of
the Government to elbow them out
of this country.

(b) and (c). The matter ig still
under examination in consultation
with the State Government.

Rubber purchased from Growers by
S.T.C.

8909. SHRI C. JANARDHANAN:
Will the Minister of COMMERCE be
pleagsed to state;

(a) whether State Trading Corpora-
tion has purchased only a meagre
quantity of rubber from the growers
so far as compared to huge stock with
them;

(b) it so, the facts thereof; and

(¢) to what extent has it helped to
stabilise the prices of rubber?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (). The State Trading Cor-
poration has purchased 2,000 tonnes
of natural rubber from growers for
export which has helped in reducing
the quantum of natural rubber sur-
plug ang thereby restraining the rate
of fall in itz prices.

Seminar on exports to US.A.

3910. SHRI RAM PRAKASH: Will
the Minister of COMMERCE be
pleased to state:

(a) whether Seminar on exports to
the US.A, under the Generalised
System of Preferences (GSP) has
stresged the need for chalking ot
lonig-term strategy to take full advan-
tage of the prefevential tariff and sug-
gested edrly establishment of a dry
port at Tughiagelad «(Delti) . which
would benefit exporiers-of the northern
region; and
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(b) it so, the reaction of Govern.
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). Seminars have recently
been held on GSP schemes of USA,
EEC, Japan and Australia, At these
seminars need for developing a stra-
tegy for maximising utilisation of ex~
port opportunities on long term ba-
sis was emphasised. Certain sugges-
tions were made at the Seminars by
the industry which included provi-
sion for import of raw materials and
machinery required for increasing
production for export and for early
decision regarding establishment of
dry port near Delhi. Government
bave already made provision for li-
beral import of raw materials re-
quired for export production in the
Import Trade Control Policy for
1976-77. As regardg the question of
establishment of dry port near Delhi,
the matter is under consideration.

Steps to ensure reasonable Prices to
Jute Cultivators .

3911. SHRI SAMAR GUHA: Will
the Minister of COMMERCE be
pleased to state:

(a) whether In a recent statement
he had said in Calcutta that the jute
millers are deliberately depriving jute
producers of their legitimatc prices of
jute;

(b) if so, facts thereof; and

(¢) the steps taken by Government
for ensuring reasonable prices to jute
cultivators?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). At the inaugural meet-
ing of the Jute Manufactures Deve-
lopment Council held on 18th April,
1076 at Calcutta, Commerce Minister
had regretted that Jute Mills never
realised that it woulg be in their own
interest to ensure an adequate price
to the jute growers.
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(e) Btepa taken by Government in-
clude progressive incresse in the Sta-
tutory minimum price for raw jute,
sefting up and expansion of the acti-
vities of Jute Corporation of India
for safeguarding the interests of
growers, establishment of regulated
markets, extension of credit facilities
to growers, and ensuring minimum
level of purchases by the mills and
authorising exports for stabilisation
of internal prices,

Incentive t0 Bank Employees to cope
with incressed Work

3912. PROF. NARAIN CHAND
PARASHAR; Will the Minister of
FINANCE be pleased to state.

(a) whether the banks have offered
any incentives to its employees to
cope with the increased work conse-
quent upon the deposits made under
the Voluntary Disclosure Schemes;
and

(b) if so, a briet outline of these
incentives given by the banks?

THE MINISTER OF STATE IN
CHARGE OF THE DEPARTMENT
OF REVENUE AND BANKING
(SHRI PRANAB KUMAR MUKHFR-
JEE): (a) and (b). Public sector
banks, who are authorised to accept
tax payments and deposits under the
Voluntary Disclosure Scheme, have
reported that they have not offered
any special incentives to their em-
ployees to cope with the Increased
work involved, except payment of
overtime allowance, wherever consi-
dereqd necessary and unavoidable,

Avy ww § Qreinrare ST gt fadromt
¥ wrsitor af ot ¥ @4t W wler o

3913 st War weor Qforw - sy
faw wa g€ waTy W g eld 5
wd 1975 & gy wew wxw ¥ Hroe-
e i gt fedveal & gndto
aat ¥ vy dw oy g § aer @9
1976 ¥ N foak v A R &
saw §?
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vraex oie dfen formr & sl
ww Al (s wAn gare qud) ¢
wrofta ford # ¥ gfa fear § fe
1975 % #¥wz a8 ¥ wrfofvaw do
X oW AWM ® WA AWTT
% 2 urfmr wrad ot @R
oy # 7 arsfver errerrd &l off ) wre,
1976 & &= a% UF Wi Anlior wrar
gy wwr # @YY el o ) 3 WY
g e foray v & s e, 1076 % W=y
o A% ¥ T wrA] @A % feg
aETy SEdYljardea qal § de
g e % fag 6 Wk TR
qurr & fag 13 9%

quiter &% e

3914. W AT weey Dt ¢ wY
faay weeft g qaA At For A fw
af 1976 ¥ e WA ¥ Fpad ddllw
it §'% w7 gEwE § 7

Trrex stz afet faswct & sy
Tsg A (N 9Nw gm qa@wl)
weg q¥w ¥ qF Ay g &% 20
waxdy, 1976 %1 Tarfua fxay wav ar,
foma w1d F1 44 ivwErE oY TIAT
fodr § | wroww oF fafge fremt &
wiwt w23 foy o @ § 1 ag et
wx gvafafa ¥ &are fear ¢ Foer
wx qdy Ao IxY faqoew SurTT
afafa 3 f&m 91 1 g7 shwmi F wiwe
oFa F 1 I ag i fs s, 1977
& wo aw e ag 37 qr¥ St e
a0 & gam & fag, sravas Tody
qt o) IR Ty, T]W ¥ mataw
wqvr v F6Y wrd | g| P wrozex
§—3% @ foad gfs fowrw &
qafer wewrend & §, feeg & wrfor-
Sorp &1 Wit @b wofor & o
quaky ®7 ¥ ey § | WS 58 9T

g wfeifm wfsa d fs 1076 &
wsr w2w ¥ foet iy anior @x
oW wEd

|7 7N ¥ otaga iy I
wlafire wie wfe @t o weor

3915 = in wrw Hfaw : 7y
forer 7=fY a8 a1 o T £ iy -

(%) " g i ¥ W @
wEAY % weq w2w ¥ weifire e why
qat ¥ o mu fagr §; o

(w) afzat, & von & sfy &
%) forerr stfevorer o faear mm @7

T o At fawmr & Ry
g WY (s o g qeai)
(%) o (@). mFTd &7 & @5
(wdrags ¥ afgr) wfw e sam
afgr fafam mfar daf sy 23 8
frg e wrafe & w0l & wiwd a@id
77§ W7 37 gfa fa A ey 0y
wfasit £ afawamy somew 7@ &

q50 W3W § g &7 ¥ T
g wfe Ak O dary ¥ gy
wY fzX o |0 A 97, 1975 F o
# (g & arw Ieen) fegfa a1
wva freafafas & —

(o wvey s9at )

gAY S deqr  IwTar g

¥fq . 1,24.879 3306,2
SR dm ¥ 8,813 2754.7
IWT )

(wiw® gafaw §)

——g
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Saaq § @iwl ud fwd &7 omw
gfeat & Al w1 w3

3916. STv SEHATUEN GOy :
Foq1 faq AT a8 FaTe 1 Far w9

(%) #Fa1 a9 1956 F4T 1957 |
feord a7 ufufman § gogT #3& 9%
FEt % 19 WL 99949 F fq97 a9 F
40 Ifama fedifsz auar 60 wfqma
seqrafaet wvaedt STa & T Oz,
3a wwa AT G 07 grwreer o e
F omare 9%, 57 Wfwdi &1 FEaw
ST AT 2T, 115 FUS &9 F JIT
5 feqifsre wd 400 U &0 & Toq
F gearafaai grasdl ITaFg @ TAT
ar; A

7) =fz g, 1 =9 qAT TIqT H
q1vd gFTT oA 3o 9% F a2
geqt ud SAET o qed waar-fHaar

27

faa wxem ® O IqEAT (Awar
a5 Tﬂfftam) (F) 1956H1T 1957
# fastd d% = afear Gaz § "o
f o & freras grer o fafoee s
# g Arefad T@q F1 T FT B
2 gk Ty T A AR AR
£ ax it amar we wfe srrzfaa
<@y B aFeAr #7145 A7 | T FAET
S % arfas fasm@ &1 sl a9
st &, formd saare gar &1 fagan
F& A1 A@EEAr A7 | HF FATH
grefera AT 200 FF TG fwﬁﬂa
ﬁwﬁ%,fwﬁ%m%m 115 &3
saar @1 & fass! o €7 FY 41 F

& § W |

(@) fawmz, 1975 & o
fqy 4% A1E WX AT TEFR F AR
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AT W F IAET geAT ;T e A9
faar mar &

aeqr e (570)
AT G F 1 ®9T 919 412
2,93,35,13,000 2,93,35,13,000
iF drz . - 3
3,92,60,69,000 68,06,32,30,000

wiafs faa famw g Aranfes v eet
#1 {gar war =

3947. o FEAY AT o35 ¢
Fa1 fa <t 7T 78 97T H7 FI7 FL9 (5 -

() s faa fame & oo g
o gwat &1 &7 fair & o 398T
feraet zrfor & ag &;

(&) saF & fraw wrefos ows
fae3 aat ¥ warfua % o §; =iz

() wem AW AR SR T
ITFT g7 FRaAT & AT ITHT T &
&7 | fRadr wfar g g ?

TsEd AT Ffew faam & a1
IUCT AT (A ATT FWIX ATA) ¢
(%) & (7). =wafeaq gaam = drar
W e —

- (TFE FUT R

orFa wor At faw faw g
T TAAT HATH TATE
1948 31919, 1976

IF THFT T
Tf A & FH
gerr
(1) (2) (3)
(%) g1 703 44’5.78_
HAFART i
L]
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(1) (2) (3)

(w) Fadmar 224

(%) % &

wfagfaer

frwd farsii/

fa ¥ wa-

feqa wten-

fores afe-

YvATHT A

149,95

(w) sTiw

(w) & @

famfafax

[T ¥

vy feqa

e frs

qf gt

L
(1) wsrsdn 15 9.56

(8) (s5.61)

(2) <rreary 17 11.85
(8) (s.08)

feqelt :——wrezw ¥ Fzir w3 wiwd wfe-
giwa fre  fual/dal

) Wi e Qv B
sgrar e giva st

daw o & « W S

3918. TWo "Weiirevdq "Wis :
war Wifitw wiolt dy ¥4ty o gy s8R
fw :

(%) war cfaw wiea ¥ yw o
& & wTew Wy & e qx wfaew
wu T g

(w) afgei, Aigaeda gy ad
T & e # Pelt oy 27w
wiaA & ui

(W) 1974-75 & FeTEM *
wigy wqrE?

aifryr dyma § sIEd (D
fesaara wag fag) : (F) g

(7)) 7t & A€ 1976 *
e zfagw qrer § o2 164.5
w7 fFo ave gur wafs m ad
vafy & gq 222 6 e fwo wro
gUT 97 | 59 ¥F1R 58. 1 @ %o Ao
%1 freraz wré | ad & Sam q@® A
af AT § Ag & IoqEA F AMHT qT
1 qf ¥ faq &% s g Forn
sl g

(m) =faw wza & g8 FERA
1974 ¥ 996.7 A& o w10 T4y
1975 % 1066, 4 7@ {0 uro 91

fanr gd vy

3910, 5t AITY FTT: FqT LA
oftT AL fuqrex WY 4 AT Ay
¥ar 34 f -

(¥) oo New § ¥ =
fawra gebzamal & $Tewt 1 gaT AWMY
o g6 T & farg fsyr g gl
# wu 3% vyt a% aewar fast §; ol

(¥) w7 g8 T 3§ IHANY
wrasaaet w1 7 %3 Fear war §
woaT ¥9 AN 7 wgarr v way §
srvrdm s am e § ?

“wliz dre were Tawoen 40 (W
onigige) : (w) e, 1970 X
wiw, 1976 a% ¥ el ¥ 'Gat Hiv
o g¥emEl W efifeafodt o
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W O e & wgw gut § fe dew wlt wr frae

wrT gz Wew o v ¥ W

gt 1 show-fewy wfzangt o e wx 3920. Wt wrfew dwe : Wy

¥ fird firer v Forlr o § wifere st o e o et it f ¢
. (%) war R wer wr gt #
(i) wgfem sgm wey and firater ®Y wpr w1 qeara §

a4 fagral § were /v
fair or § arfe oy &
& T stewm el
ferrd # aEwEd &
WX 79 wHg w9 ¥
afea—qemt § a91 W
a¥i

(ii) == wisdg  fmm
@]al « ¢ 1AW qq FisEw
U A9 ITTFT WY
sgaear s S af )

(iii) =Yaw N graw dwEA
fraifea &t o€ & aar
ar. fawma & war-
fazes gru o e
W g3 ¥ WIER
@@ AR qfams
TR I Aarsr ax
afcaraareas fageaor W
QT ITar |

{iv) famm saaor gfawr &
g § it 78 Famrar Saf
T JAAR ares
g g ayaw’ warfag
Ry sr W

(@) folw (Fv) ¥ e
aYE wify JY awrr STER
(o fis v Jurd aqr ArAAeY gfee-
QTR A9 IRET &) * whT ¥ whr-
fowa, e o ealw & gt @ v
&, s 2wl & ag@r o w7§ greawar

aff &t

(w) afe at, oY gawr Fraia Fem-
forer 2wt o Fosar oy W

(w) 1976~77 & A qNA
aqr wrq F9T ¥ Fagla ¥ Pwadly Fadely
T wiforg gl ?

wfnm srmg & gl (oY
faszare g fay) : (%) €@ a7
fafrfRr gy sy qur Xt v 2
& : wrw, 3N wur WA | 5O Oy oY
arar & 7y & fata faar war &4
oty gfge arst w1 & frafa aay &
faraewara e T @ &1

(=) we7 wazg w7 A ¥
aw, fada qqr gd gOfta 2w DA A
qeEAI )

(w) 1976-77 % fag FN aar
wrat & fag frate asa =o: 120
AT To AYT 200 AT Fo § | oAy
aut o &A1 ¥ fag 91 wAv ¥ «qw
faaifa « fex v §1

qizx 4% o1 fawa

3921, =t wrfleg wIw : ®y
giza W AnTe fammw w7t ag qam
#7 g7 w2 fw

(%) #ar wearfas 4y wdex
¥t Troqare gt o v oft v § o
afy gt, N avesady & Ewwr .
¥ Wit

() sy awt # srafwear &
wraTe ¢ figr qdza ¥ wr frew
fapar AT 1 '
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W e ArTe femiom W ow %
avi it (e qRnreame fag) : (¥)
iz (w) ¥=hm dw & qder ¥t &
fawrg wrd A weware s O A
& aft foar omr & ) fawr ¥ fag
wWEl 1wy qdaey & fag waw
gdaTR waAy Aewr iy gredol, 31 aF
e N gfawr, ot qur fosh
qear wifs 4 qo wmaTeqE IarEEl
# gyeewar & g o fear a@r d 0
wrt ae¥ ¥ T fF § qdaw a
¥ fave &1 areg (de) qea: O
quydfa dror & 2w woAy 0y
Gedt 9T srarfea g 1 qrad) 9adfy
grwar ¥ g% famg gt aw faar
At (§) 94T & WARYA NI
(wrar aqr afagT gfaag), wRs
faeiir wqeat & w9 ¥ frolt Iawwaia)
%Y Hony &7 faazor; (ji) raew, far
9T ARG K WU T q4T AT
fagregw, W (iil) quafas aar
fagfas g 5 97 g @ W
famrw

Cases of Smugglers Pending in
Courts

3022. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
FINANCE be pleased to state;

(a) the number of the decade old
smuggling cases pending in the
courts in the country;

(b) the reasong for delay in dis-
posing off these cases by courts; and

(¢) what steps Government pro-
pose to take to expedite their Jis-
posal and whether any time limit for
disposal of smuggling cases is pro~
posed to be fixed for future?

MINISTER OF STATE IN
cﬁaz OF THE DEPARTMENT
OF REVENUE AND BANKING
{SHR1 PRANAB KUMAR MUKHER-
JEE): (a) Information s being col-
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lected and will be laid on the Table
ot the House.

(b) and (c). The main causes of
delay are: large volume of work
handled by the courts, non-appear-
ance of the accused and witnesses,
frequent adjournments, filing of re-
visions to the higher courts against
interim orders and other procedural
factors. The Government is actively
considering creation of special courts
and of applying a modified procedure
{0 the trial of economic offences.
Considering the nature of proceed-
ings, it does not seem possible to fix
any time limit for the disposal of
such cases.

ety A6 gror qew w3w ¥ wg
aq 5O It wY fear wor %W

3723 =) YT W wgA™ w9
faa wedt a7 aar ® g 537 v -

(%) a§ 1973 ¥ 1975 =
nFTFA AT G Aey gW N qY
aq1 A AN 7Y | & &7 7 Fradr
gaz, for 4y € W= 3% famrne ared
T ¥, W

(=) & =sti & Farg Ford mrdea-
9@ WA 3¢ W KT Q07 F o9
Y 5y qragT-ox fa=merd § 7

wwen e dfen fram & g4
o §f (s KAx g qaat) ¢
(%) wer SAm A HE dwR ¥ IO
# foy m qedy wygfag afnfsas i1
% awy ol & At ¥ feamy, 1973
®hx Feqeae, 1974 & wag ¥ ITAW
oy AT T g g @ T S
a1y 1 [Feerea & <ar war ) ¥fed
TET qHo o 10854/76)

(&) win? ghaa &7 A aFw@
gort & arfufoas &8 & 9oy g0
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i famade afafra of sier o
#t 93T § I ¥ whwygl w7 awwT v
& sawrent 78T & 1 foreg, aoerd da &
dwl &1 garg «r of ¢ O §
10,000 ¥ ¥ &7 wwgwTeY
oMy B WUT & WA qa WY, SN
wrfea & avg avs feat o wafy & Wi,
frozr 3 FTYATR AT

Smspension of Sale of U.TI, Capital
Units

3924, SHRI 8. R. DAMANI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the sale of UTI capi-
tal units has been suspended;

(b) if so, the reasong thereof; and

(¢) when will the sales be

resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Yes, Sir.

(b) and (c). The Capital Units
Scheme introduced from January 1,
1876 is meant to provide appreciation
for the ynits under this scheme and
therefore, the investment of funds
available from this scheme has to be
highly selective, This takes time
and needs consolidation and there-
fore the Unit Trust of India has tem-
porarily suspended this scheme, The
resumption of the scheme will be
considered in due course of time de-
pending upon inter-alia the avail-
ability of adegquate quantum of
growth shares and better market
conditions. The unit holders under
this gcheme will be allowed to re-
sell thelr untts baék o the BTI from
July, 1976 at the then ‘prevailing re-
purchase prices.

MAY 14, 1978
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Sale of UTI Onpital Unity
3028, SHRI S, R. DAMANI. ‘Wil

the Minister of FINANCE be plessed
to state:

(a) the total gale of UTI capital
units for the last three years; w

(b) the number of individual pur-
chasers and the amount invested by
them and its percentagg to total gales;
and

(c) the particulars of utilisations
of the funde of the units?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). The capital ynits scheme
was started on 1st January, 1976 and
was temporarily closed for business
on 21st April, 1976. The total sale
of capital units under this scheme
aggregated to Rs. 7.30 crores under
16,699 applications. About 85 per
cent of the face value of the capital
units was purchased by individuals.

The total sale of units under the
Unit Scheme—1864 during 1975-70
(from st July, 1475 to 27th April,
1976 stood at Rs, 16.92 crores and
thus the sale under the capital unit
scheme (upto 21st April, 1876) consti-
tuted 43.14 per cent of the sales
under the units scheme-1964 during
the year 1975-76 (upto 27th April,
1976).

(c) The total funds go far avail-
able for investment from the capital
unit scheme 1976 is Rs. 6.83 crores;
out of which finvestment in sghares
has been made for Rs. 2383 crores
and the balance of Rs, 450 crores
is available for jnvestment as money
at call and short notice,

uwfra wey frers grerof W Wl

3926. Wt § = W “wghw
ey dvRronr srvely “wg ey Wy gl
fw:

(%) W o e fowr &
Aor W 'E Aoy i of Wyt
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shasr Wi afagt, o 1973% 1075 Viable .after amistance by Industrial
w% % wafa ¥ adarc ot & Fwad of Re;onstruct ion Carporation of India;

an
O wdr a9r 57 GV F oy wav
foxad wF @il (b) the managerial costs for such

(@) vare a0t o€ =% & q°q
= frr Frak qaq a faay war 7ar
%q waa gan? feady wfe awm g
e

() %ar 3z g7 & fr o Fedamn
w1 o1 X fr &1 o wfasrfea)
&1Y 344 A1 fod wataw Ae ) Frm
warg ?

s 1A ¥ e (a
foeora 1na Fg) ¢ (5) ¥ (W)
wasrdy a5 Y 91 227 & Aur w47 9=
3 ¥ &Y St

Sale of Aircraft by British Aireraft
Corporation to India

3627. SHRI C. K, CHANDRAPPAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether Government have de-
cided o set up an investigation com-
mittee to go into the deal regarding
sale of aircraft by British Aircraft
Corporation to India; and

(b) it so, the facts thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA-
HADUR): (a) No, Sir.

(b) Does not arise,

Sick/Closed Units Amsisted by Indus-
trial Recomstruction Corporation of
India

3928. SHRI ARJUN SETHI: Wil
the Minister of FINANCE be pleased
to state;

(a) the names of the sick or closed
industrial units which have become

units and the net production valued
at rupees?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHAI
PRANAB KUMAR MUKHERIJIEE):
(a) The following 14 industrial units
assisted by the Industrial Reconstruc-
tion Corporation of India Ltd. report.
ed cash profits during the year July
1974—June 1975;

1. Tarit Applicances and Equip~
ment Pvt, Ltd,

2. Indo-Japanese Industries Ltd

3. R, K. Chemicals Indusiries Lid.

4. Bangodaya Cotton Mills Ltd.

5. Priti Paper Board Mills Pvt,
Lid,

6. India Machinery Pvt, Ltd.

. Containers and Closures Laid.

. Ganesh Flour Mills Co. Ltd,

. G.T.R. Company Pvi. Lid,

10, Amritsar Sugar Mjlls Co. Ltd.
(Vanaspati Unit)

11. Young India Cotton DMlls Pvt.
Lid.

12 Bengal Chemical and Pharma.
ceutical Works Lid.

-3

T

13. City Siores Suppiy Pvt. Ltd.
14. Conper Engincering Ltd,

M/s Priti Paper Board Mills Pvt.
Lid. at SL No. 5 above has since been
reconstructed and has repaid its dues
1o the Corporation.

(%) The aggregate charges on ac-
count of salaries and wages of the
officers, workers and other employees
borne by these 14 units during the
year July {(974—June 1975 are report-
ed 1o have Yeen Rs, 594.84 lakhs. The
total sale value of production of these
units amounted to Rs. §099.32 lakhs
during the same period.
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Oomstruction of Buliding for Ofice of
CB.A. Patma

3029, SHRI RAMAVATAR SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether the proposal to con-
struct office building for the main
office of Controller of Defence Ac-

counts at Patng is likely to mature
shortly; and

(b) if so, by what time the build-
ing iy anticipated to be ready?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
BUSHILA ROHATGI): (a) Three acres
of land were procured from the Bihar
Government in March, 1873 for the
construction of a building for CDA,
Patna's Office. The State Government
could not hand over vacant poasession
of the land because of encroachment
on an appreciable portion thereof by
squatters, In the meanwhile, certain
technical difficulties have been pointed
out by the Army Engineers in con.
structing the Office building on that
plot. Proposal for construction of an
Office building on an alternative site
is under consideration of Government.

(b) In view of (a) above and the
continuing restrictions on the construc-
tion of new office buildings, it cannot
Ye stated at this stage when the build-
ing is likely to be taken up.

Exports to Portugal

3930. SHRI JAGANNATH MISHRA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the proposal to export
iron ore, sugar and coffee to Portu-
gal has been finalised; and

{b) it so, the quantum of each

ftem proposed to be exported to
Portugal during 18767

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No propisal has so far been fin.

MAY 14, 1878
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slised to export iron ove, sugar ang
coffee to Portugal.

(b) Question does not arise.

Stk Worms

3931, SHRI R. N, BARMAN: Wwill
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that even
though West Bengal js traditionally
known for its silk products, of late
rearing of silk worm has not been
showing encouraging results;

(b) whether terrains of Darjeeling,
Jammu and Kashmir offer ideal con-
ditions for rearing Japanese worms;
and

(¢) it so, whether any national sur-
vey hag been conducted to find out
the other regions where the Japanese
silk worms can be reared and the na-
ture of gteps proposed to increase the
production of this variety which can
prove to be a very rich source for
earning foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) No, Sir.

(b) Yes, Sir.

(¢) The Central Silk Board has con-
ducted a survey In order to find out
the other regions where the Japanese
Silk Worm can be reared. Japanese
Silk Worm Races and Hybrids are
being reared in the hill areas of West
Bengal and Jammu & Kashmir on the
lines recommended by Japanese ex-
perts, who visited India from time to
time. The Govt. of West Bengal has
initiated a Development Programme
for hill areas at an estimated cost of
Rs. one crore, Jammu & Kashmir
Government's programmae for Fifth
Plan envisages outlay of Rs. 4.8 crores
for production of 130 tons of high
grade raw silk.
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Market Borrowings for Various Deve-
lopment Activitieg in Punjab

3935. SHRI RAGHUNANDAN LAL
BHATIA: Wil the Minister of FIN.
ANCE be pleased to state:

(a) whether Punjab Government
had approached Reserve Bank of India
with the proposal for market borrow-
ings for various development activi-
ties; and

(b) if so, reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATY

SUSHILA ROHATGI): (a) The Gov-
ernment of Punjab had requested the
Reserve Bank of India for the follow-
ing market borrowing in 1976.77:

(Rs. Crores)

(i) State Government . . 1371
(ii) State Electricity Boanl . 4°40
(iif) Punjab Financial Corporation = 2°20

(with pegw

missiol to
retain 10%
extra)
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(b) The Government of India have,
in consultation kwith fhe Planning Com-
mission and the Reserve Bank of India,
setiled the following market borrowing
programme for Punja% in 1976-77:

(Rs. Crires)
) State Government . . 550
«i) State Electric’ty Boar ! . 550

The Reserve Bank is yet to take &
view on the allocation of market bor.
rowing to the Punjab Financial Cor-
poration.

Stabilisation of Cotton Prices

3936. SHRI VEKARIA:
SHRI ARVIND M. PATEL:
Will the Minister of COMMERCE be
pleased {o state:

(8) whether Indian Cotton Mills
Federation has urged the Central
Government to initiate measures to
stabilise cotton prices; and

(b) if so, the decision taken by
Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, Sir.

(b) The Government is seized of the
pcsition and shall take such action as
may be considered necessary,

. MAY.M, 1S
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Canseliation of Idias Alriiney Filghts

3937, SHRI VERARIA:
SHRI ARVIND M, PATEL;

Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state;

(a) the particulars of sir flights
cancelled by Indian Airlines during the
year 1874-75;

(b) the reasong for cancellation; and

(c) whether there i any proposal to
restart these flights?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b). Due to steep in.
crease in the cost of operations, mainly
due to hike in price of aviation fuel,
it became necessary for Indian Air-
lines to discontinue air services to 16
cities as part of the Schedule brought
into force from 18th March, 1874, In
addition, air services to Vijayawada
were also discontinued from 1st Nov-
ember, 1974 The particulars of ar
services discontinued are given in the
attached statement,

(c) As part of the Winter Schedule
effective 1st November, 1973 air ser-
vices to Porbandar and Raipur were
resumed. It is proposed to resume air
services to Keshod and Vijayawada
shortly.

Statement

Cities to which services were
discontinued

Services by which the cities
were linked

1. Khowa

2. Kamalpur . .
3. Kailashbar . .
4. Keshod . . .

Calcutta/Agat tala/Khowa ‘Kamalpur Kailarhhar

$. Pcrbancar . Bombay/Keshod Porbandar
6. CoochBehar . . . Caleutta/Cooch Behar
7. Nasik . . « Bombay/Nasik
Bombay/Indore
8. Kan‘la . B>mbay/Jamnagar/Kancla/Bhuj
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ot me
Cities to which sexrvices were = ¥ §eryxces bywhlcé-u the cmes & ‘ o
discontinued were linke
9. Gaya -~ . . 7Y Calcutta/Gaya/Patna AL A
© 10. Aliahabad De.lhi/KanpUr,'Allahabad LN I“
11. Muzaffarpur . Muzaffarpur/Patna/Ranchi/Calcutta
12, Rél;rkeiz; Ca}cutta/Ralichi]Re,urkcla g 2 Z4 3 E
) 13. Raipur Raipur/Nagput/Bhopal
= I4 ]amshedpur N Calcutta/Jamshec pur
' 15. R'alngdon il Calcutta/Rangoon
16. Pantnagar ’ 4. " . Delhi/Pantnagar i
17. Vijayawada i o . Calcutta/Buabneshwar/Visakhapatnam/Vijaywaca/ :
g Hyderabad

Export of Ready-made Garments

3938. SHRI VEKARIA :
SHRI ARVIND M., PATEL:

Will the Minister of COMMERCE be
pleased to state: S )

(a) whether ready-made garments
are exported from India only by the
Indian concerns;

(b) whether any foreign - concerns
are also exporting them;

(c) if so, the names of such con-
cerns; and

(d) whether any big business house
has applied for the licence for the ex-
port of ready-made garments; and if
so, the name of such concern?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) to (d). Information is being col-
lected ang will be laid gn the Table
of the House.

Statement regarding Fereign Tea
Companieg

3939. SHRIMATI PARVATHI
KRISHNAN:
SHRIMATI ROZA DESH-
PANDE:
Will the Minister of COMMERCE be
pleased to state:

(a) whether he made a statement
recently in Calcutta that the TUnion

826 L.S.—4

Government had no intention to ask
the foreign tea companies to quit
Indla and _

(b) whether he had also stated that'
foreign investment within the frame-
work of our national policy would be:
welcomed? y >

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP ~ SINGH):
(a) and (b), Yes, Sir.

Export of Iron Ore

3940. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
COMMERCE be pleased to state:

(a) the total quantity of iron gre
exported during 1972-73, 1973-74 and
1874-75; and

(b) whether Government have made
any study as to how far this would
affect our Steel Industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) The information is as under:—

Year Exports
(Million
tonnes)

1972-73 ¥ s ; 2061

1973-74 . . . 2375

1974-75 : 4 . 2230
(b) Yes, Sir.
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3941. SHRI B. 8. BHAURA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether a UNDP team has sug-
gested a plan to develop the 58 Xilo-
metres sandy beach between Madras
City anq Mamallapuram; and

(b) if 30, the main features thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
EINGH): (a) and (b). The Government
proposes to develop the Madras-Mam.-
allapuram coastline as ap international
beach' and tourist resort as per the
recommendations made by the UNDP
team of experts. As a preliminary to
the development, the Governmenf of
Tamil Nadu was requesfed to prepare
a master plan of Mamallapuram in the

State Sector. The master plan is being
awaited,

Goods to be exported during 1976-77

3942. SHRI B. S. BHAURA: Wwill
the Minister of COMMERCE be pleas-
ed to state the goods the exports of
which are expected to be increased
during 1976-77 and the steps taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Items which are expected to show an
increase in exports during 1976-77
include engineering goods, iron and
steel, leather and leather manufactures,
garments, chemical and allied products,
coal and coke, processed meat and
food etc.

Provision for larger basic inputs to
strengthen the production base, in-
creased credit facilities at concessional
termg and intensification of efforts for
exploration of foreign markets are
among the important steps designed to
increase the exports of these and other
products,

3943. WY wwan fow “qRET’
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F STIAT
Cash subsidy on carpet backing export

3944, SHRI RAJDEO SINGH: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether Government hz:we
decided to extend the cash-subsidy
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on carpet Backing exports for am-
othey year;

(b) it #o, whether this will compen-
sate the manufacturing losseg to some
extent and alno make them compete
with Bangladesh mills Whlch have
been undercutting India by 10 per
cent to 14 per cent in World market;

4£6). Whether Indxe purchaseg rew
jute from Bangladesh; ard

(d) whether to compete in the mter-
natlonal market area under jute culti-
vation is proposed to be increased?

/THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). The Government have
taken some measures to make our pro-
duction and export of carpet Yacking
remunerative to the producers and
competitive in the world market.

(c) Yes, Sir,

(d) Suitable measures for increasing
production of raw jute in the country
are being taken.

Allocation of Funds by LIC to States

3945. SHRI RAJDEO SINGH: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Life Insurance Cor-
poration of India gave Rs. 68 crores
to the various States during the year
1975-76;

(b) whether Union territories were
ignored in thig allotment and if so, the
reasong therefor; and

(¢) whether the requirements of
States differ from those of Union
territories?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (¢). In-
formation is being collected and will
be laid on the Table of the House as
soon as available,

VAISAKHA 24, 1808 (SAKA)
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Asian Development Bank

3946. SHRI ISHAQUE
SAMBHALI: ;
SHRI S. M, BANERJEE
Wﬂl the Minister of FINANCE he
pleased to state:

(a) whether the Agian Development

Bank held 1t, meeting recently at
Jakarta;

(b) if a0, the salient feature_é of the
decisions taken thereat;

(c) whptﬁer Asian Development
Bank hag expanded its activities in
Asian countries; and

(d) if so, how far this would help
India to obtain contracts from other
countrieg which were given loans by
Asgian Development Bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes, Sir.
The 9th Annual Meeting of the Asian
Development Bank was held at
Jakarta from 22nd to 24th of April
1976.

(b) Apart from the customary items
on the agenda like the approval of the
budget and other financial statements
of the Bank, the salient items that
figured in the discussions were a
review of the Bank’s operations during
1975 and a consideration of the re-
sources position of the Bank. While
the performance of the Bank during
1975 was considered quite satisfactory,
the need to augment the resources of
the Bank especially for lending on soft
terms to the needy developing member
countries of the region was recognised.

(c) Yes, Sir, The Asian Develop-
ment Bank is the regional development
Bank for the Asian and the Pacific
regions. The membership of the Bank
has increased to 42. In the year 1975
the total lending by the Bank was $660
million as against $547.7 million in
1974,

(d) To the extent that the loan
operations of the Bank increases in
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this region the contract opportunities

thrown up would also increase in
‘number, and India as an eligible
country for procurement %oth under
ordinary and the soft lending opera-
tions of the Bank would be enabled to
obtain a.larger number of contract

awards,

Raidg by Income Tax Authorities in
Bombay

3947. SHRIMATI ROZA
PANDE: Will the Minister of
ANCE be pleased to state:

DESH-
FIN-

(a) whether the Income Tax Autho-
ritieg recently raided the residences of
four top executives of a leading pri-
vate sector industrial group in Bom-
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bay and also the premises of two {ra-
vel agencies;

(b) if so, the facts thereof; and
(¢) what ig the value of property

Government could unearth in reqent
raids in Bombay, Calcutta and Madras?

THE MINISTER OF STATE IN-

" CHARGE OF THE DEPARTMENT OF

tax authorities in the

REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) and (b). The particulars in respect
of search and seizure operations con-

ducted in April 1976, by the Income-
cases of the

four top executives and travel agents
in Bombay are:—

Top executives

Value os assets seized

S14i J.D. Visa,
M :1az:m nt, Maifatlal Services Pvt. Ltd.

Srt 3.4, Prel, Ciizf Cyiton Parchaser,
Mfatlal Group.

S111 S.B. Ghdre, Sales Exzcutive, Plastic

D'vision, Hy:c1ist Dyes
and Clamlcals Litd.

Sari Hirshad Taakore, Secretary National
O :gnic Crem’cals Industries Ltd.

Travel Agents :

Shri& Sm'. Kamar Sultana Mohamed
Shri P.S. Jain

Shri Victor Rodrigues

Director, Stores and Material Jewellery

Cash

Jewellery p
Fixed D:posit RPc>1pt‘

(Rs. in lakhs)
16

L
“5 (approx.)
-C

NNO

Cash
]ess)vellery " (Yet to be value ad)
Fixed Deposit recelpts and

pronotes s 05
Fixed depositreceipts 33
Cash . s 3 39
Jewellery : o2

Books of account/documents
also seized in this above cases.

were

(e) As a resuit of gearch and seizure
operationg conducted by the Income-
tax authorities in the charges of Com-
missioners of Income-tax Bombay City,
Calcutta and Madras (including Cen-
tral charges), assets of the value of
over Rs, 257.5 lakhs were seized during
the perfod January to March 1976.

wrergy, fage & gawdl oY usdaga
qH1 FI =|A
3948. * TATHATT AT : FT

faq wdfr ag Famd AT FAOT A
far .

(%) FT WY
AR

(fagre) &
#  GEAT FGT AT 7y



106  Written Answers VAISAKHA 24, 1808 (SAKA)

o (@) w20 gt sfiew Wi
# wemher arowTe w7 farre v G
® TERTAT WL HX W §

(v) =fx g W wIF
g & asfagw I8 Fww
ST 5 ¥ e v R g

(w)i’ma;wﬁ%a% wTaTH
aufed §; wic

() wa aF = A ¥R
ot qAwdi qar I & wfrafw W
s war g ?

Twer WY g fewwr & S
Iy WAt (o gwE gwe et -
(%) o g

Y o(a) 20 @A wfaw s
% gaig qawd ® faella agraa
W F ot aeerd qw & d91 F
el Fromd @ 3

(1) ¥ (%) : win ghaa =@
N FqT qorelt {, weqw fowr o
wried Tl Y e wAAT AGETA
#a F ¥ U F§T FEEQA
m feq wg gfadt fagas wisd v
gF T B Taear A g

o)} TR w1 T W@ wr

3949, =t TwmrwATC areAt ;W
faer ot ag AN g1 w7 Fewr
TR &1 smen A gfg W e
3T U -2 Aoft w1 qwe iy
A et frare 7

few wwom ¥ 3o At (ot
geitwr Qglt) : www feaa W)
o sfglr () W o A &
v & fag ard wr wdffeon tood
guwdir  amepn G & s

Written Answers 106
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Import of raw materials by Coca Cola
Export Corporation

34950 SHRI NANUBHAI N, PATEL:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have en-
sured that the raw materials import.
ed by Coca Cola Export Corporation
against replenishment licenceg for ithe
export of Coca Cola concentrate gre
used for export{ purposes ag per con-
ditiong of the licence; and

(b) if z0, the reasons for the steep
fall in exports by Coca Cola Export
Corporauon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHBI
VISHWANATH PRATAP SINGH):
(a) and (b). The information is being
collected and will be laid on the table
of the House.
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Export of Jute Goodg

3951. SHRI N. K. SANGHI . Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have
taken a decision to export some
itemg of jute goods;

(b) if so, the broad outlines of the
pbrogrammes drawn up in thig regard;
and

(c) whether gteps have also been
taken to cut down the production cost
so that the end products could be
made more competitive and if so, the
nature of gteps taken in this direction?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). There is no proposal at
present for the Government to take
over export trade in jute goods.

(c) One of the primary tasks of Jute
Manufacturers Development Council
recently set up will be to suggest mea-
sures to bring about a reduction in the
cost of production. Some of the
Science and Technology Plan Projects
on jute taken up for implementation
have reduction in cost of production
as the objective. Government have
made available funds for execution of
these projects,

Institutional credit to Agricultural and
Small Scale Sectors during 1976-77.

3952. SHRI ARJUN SETHI: Will the
Minister of FINANCE be pleased to
state:

(a) the total institutional credit to
be made available or already made to

 MaY 18 1970

Written Answers 10
¥ L L SRR "’»

agrﬁcqltural and small scale industria)
sectors, gector-wise for the year 1976-
A T AR

(b) the amount to be borne by ihe
nationalised banks in these sectorg;

gc) the break.up of such credits in
Orissa for the above period; 3

(d) whether the per capita loans
made available in favour of Orissa is
less in comparison to the other States
in terms of the deposits made by the
population; and

(e) if so, the reasong therefor?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). Data in respect of credif
for the year 1976-77 on sectoral or
State-wise basis as asked for, is not
available. The amount of outstanding
agricultural advances by scheduled
commercial banks (including nation-
alised banks) as at the end of June
1975 (latest available) and the break
up of such advances in the State of
Orissa is indicated in the statement
enclosed. i

Data on total advances of scheduled
commercial banks (including nation-
alised banks) and State Financial Cor-
porations to small scale industries and
such advances granted by them in the
State of Orissa as at the end of Jum
1975 are given below: .

(Amount in lakhs of rupees)

All India State of Orissa
No. of Balance No. of Balance Percentage
units outstanding  units outstanding  of (4)to (2)
SBIandits subsidiaries 110051 37046° 15 1968 291" 6; o 79
Nationalised Banks’ 118980  §7220°34 1038 ‘43739 076
Other Scheduled Commer- 7 =
cial Banks:' -~ oo 10966 10788- 80 10 st 17 t:}‘f
v Toetal 5 : 239997  105053°29 301«_5 780° 18 o7 4

N.B.—Data are provisional,
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Aidvances granted by State Fingncigl Corporations (inchding TNII Small
vt s 5 oo o e 1975. )t Sl Scale
(Amount in lakhs of Rupees)
Al SECs in allthe Staey Orissa SFC Pcret&toa
No. of Bslance No. of Balsnce 402
loans outstanding  Loens outstandir ¢

1 3 4 s
29781 1715032 823 426-49 5

(d) and (e). Yes, Sir; credit-deposit
ratio in Orissa is comparatively less
than that In better banked States. The
level of credit utilisation in different
States is linked with the level of eco-
nomic activitieg in the State parti-
cularly in the organised sectors of
trade and industry. By and large, in
the State of Orissa the organised
sectors do not constitute a significant

segment of its economy and have there.
fore relatively low credit-deposit ratio.
However, the scheduled commercial
banks have been endeavouring to in-
crease the flow of credit in the State
and their advances had increased
significantly from Rs, 43.53 crores in
December, 1972 to Rs. 68.92 crores in
December, 1974.
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Coftilinion o Btudy ‘Structure of
Indirect Taxes

3953. SHRI DHAMANKAR: Will the
Minister of FINANCE be pleased to
#tate:

t

(a) whether Government propose %o
appoint a commission to go into the
indirect tax structure including sales
tax, customs duties, excise duties and
gingle level taxation;

{b) if so, when and what will be
fts term of reference; and

(¢) how long will it take for the
commission {0 suggest and recommend
more rational basig of tax structure?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) It is proposed to appuint a Commu-
ttee to review the existing structure of
the indirect tax system and advise the
Government op the stepg to be taken;

(b) and (c). Details as regards the
constitution, terms of reference and the
period within which the committee
should be asked to submif 1ts report
are still under consideration of the
Government.

Decline of trade between India and
Nepal

3054, SHRI ARJUN SETHI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there has beep a dec-
line of trade between India and Nepal
during the last year; and

(b) if so, the figures of last year's
trade?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b). There has been no decline
irf trude between India and Nepal dur-
ing the Jgst year. The volume of trade
between India and Nepal during April
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1975—November 1975 and during the
corresponding period of 1974 has been
ag under:

(Rup-cs in lakbs)

Indw’s Export

Irdi2’s Imports
to Nepal Jeps

from Nepal

Apnl,’74 Apul'rs  Apul’74 Ap1i’7s
—Nov.’74 —Nov.'7s —Nov.'74 —Nov.’75

2293 2960 1627 2¢rk

Export Promotion Activities of S.T.C.

3955, SHRI P, GANGADEB: Will the
Minister of COMMERCE be pleused to
stale:

(a) whether State Trading Corpora-
tion ig making any effortg to boost ex-
port of non-canalised items;

(b) if so, the facts thereof; and

(c) whether, at present, it is engaged
in identifying a variety of commodities
for export promotion”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) The exports of non-canalised
itemg by STC were of the order of Rs.
62 crores in 1975-76 as against Rs 36
crores in the year 1974.75. Necessary
steps are being taken to {further in-
crease the exports of such itemsg by
the STC.

(c) Yes, Sir.

Grant¢ of Loan by Nationalisegd Banks
to D.D.A for construction of houses

3956. SHRI P. GANGADEB: Will thd
Minister of FINANCE be pleaseg to
state the amount of loan that the
nationalised banks Rave agreed to
grant to D.D.A, for the construction of
houses?
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THE MINISTER OF STATE IN-
.CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):

Punjab National Bank has reported
having agreed to grant a lcan to the
extent of Rs, 2 crores to the D.D.A, for
construction  of houses for persons
affected by slum clearance operation.

Strategy te increase Exports

3957. SHRI P. GANGADERB: Will
the Minister ¢f COMMERCE be pleas-
ed to state:

(a) whether his Ministry is con-
sidering a 4-Point strategy to increase
exports;

(b) if so, whether the strategy is zo-
ing to increase foreig; exchange
earnings;

(c) whether top priority would be
given to the setting up of joint indus-
trial ventures abroad; ang

(d) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
to (d). As indicated by the DMinister
for Commerce in his reply to ihe
Demands for Grants of the Commerce
Ministry on the 3rd May, 1976, a rew
ten point export strategy is being
evolved to promote exports from the
country. Among olher features
establishment of joint ventures abroad
a prominent part of this strategy.
It is hoped that the new strategy will
help increase export earnings.

MAY 14, 1976
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Patna Urbany Cooperative Bank L.

3958. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Reserve Bank has
refused permission to Patna Urban
Cooperative Bank Ltd, to carry on
banking business;

(b) if so, the reasons therefor;

(¢) names of other banks in the
country which have been precluded
from transacting the business of
‘Banking’ during the last three years;
and

(d) what other action has been
taken against those banks?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE): (a)
and (b). Yes, Sir, the Patna Urban
Cooperative Bank Ltd. was refuseq a
licence by the Reserve Bank of India on
April 15, 1976 to carry on banking busi-
ness in India under sub-section(2) of
section 22 read with section 56 of the
Banking Regulation Act 1959 as it
faited to comply with the provisions of
section 11 and section 22(3)(a) read
with section 56 of the said Act. The
bank was also conducting its affairs in
a manner detrimental to the interests
of its depositors.

(¢) and (d). Other banks in the
country which have been precluded
from transacting the business of hank-
ing during the last three years and the
follow up action taken against them,
are indicated below: —

Nam= of the Bank

Action taken

I

Cooperative Banks

"¥. The Mercantlle Co-op=rative Bank L.,

Jaipar (Rajasthan)

The Bank wasrefused licence to carry og
bankifig business by Reserve Benk of
India on 4 March 1976. The Govern-
ment of Rajasthan issued an order on'9
March 1976 to liquidare the bank. °
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. Bombey Co-operative Bank,Ltd,
3 mm>

. Psloor Co-operstive Urban Bank Ltd., Distt.
4 Cannanore (Kerala)

§. Ponalur ive Urban Benk Ltd.,Qui-
lm 12

. Malvan Co-operstive Urban BankLtd., Rat-
s nagiri (Maharashtra)

9. Batgeri Urban Co-operative Bank Ltd., Bet-
geri (Kamnataka)

8. Sri Krishna Co-operative Urban Bagk Lid
Machilipatnam
Commercial Banks

Krishnaram Baldo Bank Lid.

Balgeum Bank Ltd. - . : . .

»  Decputy Registrar Co-cperative
Kni Chil

M Bank Ltd.,Bombay At the instance efthe Reserve
‘¥ L A £,

the remi
rar of Co-operstive Soe:g k m
rashtrs, Bombay, issucd an order on 31t
March 1976 for liquidstingthe begk. °

The Registrir of Co-operstive  Societies
2 ra isaved an  order of arst

October 1975 to wind up the bank.

On 26th Septemer 197
refusedalicence to
banking business.

The Bank wos refused  licnce to corry on
buBkmng business bythe Reserve gﬂk
of India on 36th September, 1975,

DcR:Vy Re gistrar oid Co-o;;miv« Soc}eﬁe.,
tnagin  issucd on ordes cr 311 Japn-
L7 i the bank.

ary 1976 to wind up

The BrOk was rcfused alicnce tocarry on

bRk n busincss bythe Reser
Bankc%lndh on 8 Deetmbir 1975. ve

the Resesve Bink
bankto carry on

t Societies,
sl.na akapuds, issuedan order
on 16 January 1975 windirg up the bank.

The hicenceissucd to the bank wascancelied

asits business wasscquired bythe State
Bank of India with effl:gt from ?9-4—:974.

Theliccnce wasissed to the benk  was
cancelledas its business was acquired
by Union Bankof India with _effect from
the close of business on the 29th Novembr,
x97s.

The effect of cancellation of the
licences is that These banks cannof
carry on banking business in India.

Confiseation of Properties of
Smugglers

3050. SARDAR SWARAN SINGH
SOKHI: Will the Minister of FINANCE
be pleased to state:

(a) names and addresses of the

smugglers on whom notices have been

8:18 date for thesmemmh:i'on .::
Foreign Exchange Manipulators (For-
feiture of Property) Act;

{c) the approximate value of the
properties and present jncome from
the same; and

(d) in how many cases confiscation
notices are yet to be issued with names

and addresses of the persons concern-
ed?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPABTMENT OF
REVENUE AND BANKING (SHRI

AB KUMAR MUKHERJEE):
(a) The statement showing the names

Snd addresses of the sp »i
toreign exchan:: manipulaters o

wnoﬁcu under section 6 of the

s ang Foreign 3
M Yors (Forteiture of Eﬂm‘m s
Act bave been issued asking them to
mOY came WY e  properiies
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mentioned in the said notices should
not be forfeited to the Government of
India, is laid on the Table of the
House. [Plaeed in Library. See No.
LT-10856/786].

(b) 99 notices have been so far pro-
perly served. Properties will be taken
over by thel Government only affer
hearing the parties concerned and in
accordance with law.

(¢) The approximate value of the
properties covered by the notices
under section 8 of the Act would be
Rs. 4.71 crores. As the properties are
not forfeited yet, no income from
the properties is derived, at present.

(d) A large number of cases are be-
ing processed by the Compeient
Authorities located at Delhi, Madras
and Bombay for issue of notices under
section 6 of the Act and for further
action. As the investigations are still
in progress, the names and addresses
of the persons on whom notices under
section 6 may be issued in future can-
not be furmshed

Seizure of Smuggled Goods in Bombay

3060 SARDAR SWARAN SINGH
SOKHI, Will the Minister of FINANCE
be pleased to state:

(a) whether 28 packages of contra-
band articles were brought by the
Trans-Mediterranean Airways Boeing-
707 and cleared by customs at Bombay
under false name “Sensitive Cargoes”,
on the “Note and Pass” procedure in
December last;

(b) whether vehicle used for carry-
ing contraband is liable to confiscation;

(c) whether the Boeing was im-
pounded by the Customs Preventive
Collectorate on 15th April, 1976 at
Bombay airport and later released
after g local agent signed a letter of
gusrantee; and

«d) it w0, why the Boeing was Fe-
leased and not confiscated?

MAY 4, 19
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THE MINISTER OF S§TATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUXHERJEE):
(a) Yes, Sir. 28 packages of costra-
band brought by the Trans-Mediter.
ranean Alrways Beeing-T07 were de-
clared te contain tost equipments and
cleared through customs at Bombay
under “Note and Pass” procedure im
December, 1875,

(b) Under Section 115(2) of the
Customg Act, 1962, any conveyance
used as means of transport in the
carriage of any smuggled goods is
lable o confiscation unless the owner
thereof proves that it was so vsed with.
out his or his agent's knowledge or
connivance

(c) and (d). Yes, Sir; it was seized
on 1its arrival on 15-4-1978 and wuas
subsequently released on execution of
a guarantee bond by the Trans Medi-
terranean Airways with a Bank Surety
of Rs, 3 lakhs The aircraft was not
confiscated straighteway as investiga-
tions are still 1n progress

L)

Pension Scheme for Central Staff

3961 SHRI VASANT SATHE Will
the Mimster of FINANCE be plcased
to state:

(a) whether there is a proposal to
introduce a new Pension Scheme for
Central staff;

(b) if so0, the salient features there-
of;

(c) whether a final decision in the
matter has been taken; and

(d) the likely time by which the
scheme ig Hkely to be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMAT!
SUSHILA ROHATGI): (a) No, Sir;

(b) to (d). Does not arise,
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requirements of Texiile

3962, SHRI VASANT SATHE: will
the Minister of COMMERCE be pleased
to state:

(a) whether the Indian Cotton Mills
Federation have approached Govern-
ment with a request to import suffi-

. cient quantity of cotton to maintain
the supply positiony in relation to the
requirement of textile mills; and

(b) it s0, the facts theneol and re-
action of Govermment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Yes, 8Sir.

(b) With a view to augment the sup-
ply position, the Indian Cotton Mills
Federation have suggested import cf
3 lakh bales of cotton from altroad.
The Government are considering the
desirability and possibility of import of
cotton.

Purchase of Aircraft by Air India and

Indian Airlines
3965, SHRI SHANKAR RAO
SAVANT: Will the Minister of

TOURISM AND CIVIL AVIATION be
pleased to state:

(a) the number and cost of aircraft
which Air India and the Indian Air-
lvines propose to purchase during 1976-

(H

(b) the routes on which they will
operate; and

{c) the special facilities they will
offer to the travelling public?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (SHRI RAJ
BAHADUR): (a) to (¢). Air-India:
Air.India have no proposal to purchase
any aircraft during 1076.77.

Indian Airlines: Indian Airlines have
placed an order for acquisttion of three
A300 B 2 type aircraft (Airbus' on
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“M[s. Airbus Industries, which are due
to be delivered in the last quarter'of
1976. These aircraft, with maximum
final contract price of US $24.400 mil-
lion each, are to begin with, likely to
be introduced on the following routes
from December, 1976/January, 1877:

Bombay /Delhi
Bombay/Calcutta
Bombay/Madras
Delhi/Calcutta and
Bombay/Bangalore.

These aircraft will offer to the
travelling public additional capatty
(278 seats initially), wide fuselage
comfort, and lower sound levels. Be-
sides ihese, the aircraft will have a
substantial cargo carrying capacity of
10—15 metric tonnes,

The Corporation are also evaluating
certain other types of short haul jet
aircraft for their fleet,

Rationalisation of Pay Scales of
Development Inspectors of G1.C.

3964. SHR] C K. CHANDRAPPAN:

Wil the Minister of FINANCE de
pleased to state-
(a) whether Government  have

taken any decision about the rationa-
lisation of ¢he pay scaleg of Deve-
lopment Inspectors (Field Staff) of
the General Insurance Corporation.
if so, the broad features thereof:

(b) whether services of moure than
two hundreq Development Inspectors
(Field Staff) of the Nationa] Insur-
ance Company who had rendered
more than gix years of service have
recently been terminated if so, the
reasons therefor; and

(c) whether these persons were
given any opportunity to explain
their position before terminating
their gervices?
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. THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) Yes Sir, A
Scheme known as the General Insy-
rance (Rationalisation of Pay scales
and, other terms and condmons cf
sgrvice of Development Stai‘f) SCheme
1976 has been notified in the Gazette
of India Extraordinary, Part II—
Section 3 sub-section (ii) on 29-4.1976
and the same is being laid on the
Table of the House separately.

{b) The services of 18 field staff of
the National Insurance Ccmpany
whose performance was poor snd the
cost rated was very high, were termi-
nated recently,

.(¢) The services of these 18 field
workers were terminated on the
recommendahon of a Screening Com-
mittee which had interviewed 9 of
them.

De-Canalisation of Mica

3965, SHRI C. K. CHANDRAPPAN:
Will tH2 Minister of COMMEKCE be
pleased to state:

(a) whether Government have taken
a decision to de-canalise mica exports
which were canalised through Minerals
and Metalg Trading Corporation since
middle of 1972; '

(b) if so, the facts
therefar; and

and reasons

(c) the total exports of Mica from
1973 to March 19762

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)

- MAY 14, 1976
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{c) Rhe total exports of mica were
as under:—

(Rs. in crores)

Yeﬁr Vilue
1973-74 . & 17°52
197475 . 2422
197576 . . . 22:00
(Estimated)

Development of tourist centres in
Bihar

3966. SHRI BHOGENDRA JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the names, District-wise, of the
places of tourist interegt in Bihap de-
veloped or lookeg after by the Union
Government; and

(b) the names, District-wise, of
such placeg which are to be develop-
ed as tourist centreg during the
coming five years?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) The development of
fourist centres in the Central Sector is
not taken up on the Stafe-wise, Dist-
trict-wise or place-wise basis. Places
are selected for development on the
basis of their existing or potential
attractions for tourisls, easy accessi-
bilify, availability of basic infrastruc-
ture such as water and electric supply
efc.

During the Fourth Five Year Plan

No. Sir. the following tourism schemes were
taken up in the Cenfrai Sector in
(b) Does not arise, Bihar:—
Expenditure
I. DEPARTMENT OF TOURISM incurred during
Fourth Plan
(i) Construction of an aerial passengerropewayat Rajgir . . g Rs.  1,24,000
(ii) Development of area around the Mahabodhi temple at Bodhgaya
(fundsreleased but the landis yet to be acquiredandtransferred to
the Department) o N 5 s . . o . Rs. 13,00,000
(iii) Provision of a mini-busin Palamau Nationa] Park . . . Rs. 41,000
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@ Duing the PR Pive Yesr
Plan, the Department of Tourism
Priposes tp  develop facilities at
Bodhgaya, Rajgir and Nalanda in
Bipar to attract Buddhist pilgrim
traffic from South, Scuth-East and
East Asis. An additional amcunt of
Ns. 6.35 lakls has been released to the
8tate Goyernment for acquisition of
Iand at Bodhgaya.

ITDC has taken up the completion of
Recepfion Centre.cum.-Hotel at Fatna
and have incurred an expenditure of
Ry. 56.76 lakhs upto 31-3-1976. The
Corporation also proposegs to take up
the expansion of the existing Travellerg
Lodge at Bodhgaya, taking-over of
Ranchj Hotel from Railways and its
expansion during the Fifth Five Yesr
Plan,

regarding Allocation of Funds
for Borrowingy for States

8867. SHRI N. E. HORO: Will the
Mimster of FINANCE be pleaseq to
state:

(a) whether Government have fixed
any criteria regarding allocation of
fundy for market borrowings for
different States; and

(b) whether in the matter of allo-
cating funfis for market borrowings,
any congideration is given to criteria
like backwardness of the area and the
financia discipline exercised by the
State Governments?

THE DEPUTY MINISTER IN THE
MINISTRY, QF FINANCE (SHRI-
MATI SUSHILA RORATCI): (a) and
(b). Having regard to the likely avail-
ability of resources for sustaining
public bo: programme, it was
decided at the time of formulation of
the Annual Plan for 1976-77 that the
open market borrowing by the State
Governments ang their gsgencies in
1976-77 may be increased by 10 per
cent over their actual borrowing in
1873.74, the last year of the Fourth
Plan. The question of allocating mar-
ket borrowing amongst the States
on the basis of well-defined considera-
tions iz engaging the attention of the
Planning Commission.
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Instrument landing system, visual ap-
proach scope indicaters and light at
Airports

8969. DR RANEN SEN; Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) in how many airports in India
there are Instrument Landmg System
and what 1s their category;

(b) how many domestic airports
have Visual Approach Slope Indico-
tors;

(c) how many airporty are with
Runway Lights and how many are
without it. and

(d) whether Government have tak-
en steps to provide Runway Lights on
all aurports and if so, the broad out-
lineg thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI RAJ
BAHADUR)- (a) Instrument Landing
System has been provideq at Delhi,
Bombay, Calcutta and Madras inter~
national airports and at Gauhati acro-
drome. The equipment at Delhi,
Bombay ang Calcutta ig of Category
II capability but js presently being
operated to catezory 1 standard. The
equipment at Madras awrport and
Gauhatj aerodrome is of category I
capability.

(b) At present none ot the domestic
aerodromes have been equipped with
the Visusl Approach Slope Indicator

MAY 14 2976,

. Wrilten Answers 138

(VASI). However, steps have been
taken to provide this facility at 10 do-
mestic aerodromes. This work is ex-
pected to be completed during this
year, .
(c) and (d). Out of the 36 domestic
asrodromey thromgh which scheduled
servioes ase operated 21 havé been
provided with electric runway light-
ing. The femaining 1% aerogromes
have, however, en: equipped to pro-
vide kerosine/flare pathg Mr occa-
sjonal emergency night operations
Provisions has been made in the
Civil Aviation Department’'s draft
Fifth Plan for installing electric run-
way lights at 7 more aerodromes. .

Financial assistance to Great Eastern
Hotel of Calcutta

3970 DR. RANEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleaseq to state:

(a) whether the Great Eastern Ho-
tel of Calcutta needs Rs. 2 5 cioies
for renovations,

(b) 1f so, selient features thereut,
and

(c) whether Industrial Reconstru:-
tion Corporation of India and Indu--
tria]l Finance Coiporation have agre-
ed to extend this assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CLVIL
AVIATION (SHRI SURENDRA PAL
SINGH). (a) The Great Eastein
Hotel of Calcutta 1s presenily being
managed by the Government of We-t
Bengal The long term financial necds
of the hotel for renovations, ete a1
understood to have been estimateq it
Rs 246 crores

(b) The salient features of the .~
novations are understoog to Imvolie
demolition of the old bulding ani
construction in its place of a ntw
hotel having 218 air-conditioned
rooms, shopping arcades, coffee shop,
exclusive restaurants, bars, banquet
halls, etc. When completed, the new
building will be integrated with the
present pew wing housing 91 3ooms
thereby making a total of 307 air-
conditioned rooms,
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{e) The question of finnacial gssis-
tance for carrying out the proposed
renovations is understood to be under
negotiation between the hotel ang the
Industrial Reconstruction Corporation
of India. The Industrial Finance Cor-
poration of India have no’ so far re-
eefved any request from the hotel for
financial assistance for this purpose.
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(%) 1973-74 aa1 1974-75
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gefderame: ¢ &% A gw
Twre & arfrerdf & agelt ¥ firg st
& e & gra 93 Ifew wiak
Lad i

(w) g% ot & ot ufwr xgw
afi gt ¢ W w246 Wy d5H
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Reward for Arrest of Absconders
wanteg under COFEPOSA

3973. SHRI ISHAQUE SAMBHALIL:
‘Wil] the Minister of FINANCE be
pleased to state:

(a) whether the Enforcement Direc-
torate had announced rewards for the
arrest of absconders wanted under the
Conservation of Forelgn Exchange
and Prevention of Smuggling Act;

(b) if so, the salient features there-
of;

(c) what is the total number of abs-
conders in the country: and

(d) what steps Government have
taken against them,

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND DANKING (SHRI
PRANAB KUMAR MUKHERIJEE):
(a) Yes, Sir.

(b) The Director o1 Enforcement
hag announceg monetaiy rewards upto
a maximum of Rs 5000 in each case
to any person who furnishes informa-
tion leading to the apvurehension of
persons against wnom orders of deten-
tion have been issued under the Con-
servation of Foreign Exchange and
Prevention of Smuggling Activities
Act, 1974, to prevent them from iIn-
dulging in activities prejudicial to
conservation or augmentation of forei-
gn exchange. The grant of reward
would to be subject to the following
conditions:

(i) The rewards in such cases wil]
be sanctioneg the Director of En-
forcement,

(ii) The regard in any individual
case, shall not exceed Rs. 5,000.
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(lii) The fact that the persom
againat whom an order of detention
was made, has absconded or iy cone
cealing himsslt, hag been notifled in
the Official Gazelte pursuant tg the
provisions of section 7(1) (b) of the
Conservation of Foreign Exchange
and Prevention of Smuggling Acti-
vities Act, 1974, or a period not less
than one month has elapsed from
the date of the passing of the order
of detention.

(iv) The information given in re-
spect of such person leading to his
apprehension, is specific

(v) Such information had been
recorded in writing by an nfficer of
Enforcement Directorate not below
the rank of Assistant Director of
Enforcement,

(c) As on 8th May, 197C, 340 per-
sons against whom orders of deten-
tion had been issued by various
State Governm=nis ot the Central
Government, were absconding or
had not been detained

(d) Out of the 340 person. mention-
ed above, action under section 7(1) (a)
of the Conservation of Foreign Ex-
change and Preventicn of Smugghng
Activities Act, 1974 (i e., report to the
concerned magistrate for in'ticting
procecdings for attachment of pro-
perties) or/and 7(1)(h) of the sasid
Act (1.c., notifying the names of per-
sons agamst whom orders or deten-
tion have been jssu¢d but who could
not be detained, 1n th» Official Gazette
and directing them to appear before
the specifieq officer) has heen taken
against 225 persons In pursuance of
action initiated undsr section 7¢1}(a)
of the above-mentioned Act, proper-
ties worth about R: 98 lakhs helong-
ing to 12 absconderg have been nrder-
ed to be attached by various courts.

urawe afwerfolt & fay wevere
*® e

3974 W YW T 2 W
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Separate Staff for Regiona] Rural
Banks

3875. SHRI B. V. NAIK: Wil the
Minister of FINANCE be pleased to
state:

() whether there is going tu ve a
:separate staffing pattern for the Regio.
nal Rura] Bankg to cater to the rural
«lientele;
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(b) i so, whether fresh recruit-

ments will take place; and

(¢) whether preference will be giv-
en to agricultural degree and diploma
holders?

THE MINISTER OF STATE IN-
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). To start with, the concern~
ed sponsor banks are to assist the
Regional Rural Banks with the se-
quisite number o»nd quality of staff
for the proper functioning of the
branches of the Regional Rural Ranks,
Although Government have not laid
down any fixeq pattern of staff for a
particular branch of a Regional Rural
Bank. the branches of the Reigional
Rural Banks have bean permitted, de-
pending upon the guantum of work
handled by them to appsinf a Branch
Manager, a cashier-cum-clerk and &
junior clerk. There is provision for
recruitment of accountant and field
officer also depending upon the quan-
tum of work handled by a branch
of a Regional Rural Bank.

The intention is t» make direct 1e-
cruitment of officers and staff for each
Regional Rural Ban¥k, having requisite
qualifications and rural orientation ang
aptitude from candidates within the
State concerned aad preferably from
the area of operation of each bank.
These fresh recruits will replace those
taken on deputalion from the sponsor
banks. For the posts of Field Officers,
preference will be given to those can-
didates holding degrees in agricultural
sciences and in commerce from a re-
cogniseq university.

Boarding-cum-Lodging Houses-cum-
Restaurantg in Taluka Places

3976. SHRI B. V. NAIK: Wil] the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) Whether possibilities of financ-
ing low cost boarding-cum-lodging
houses-cum-restaurants for common
people in small towns like taluka
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Places where rural population comes

for court or office or bank work have
been explored;

(b). if 50, the terms on which small
hoteliers who cater ty the masses can
obtain assistance in the form of land
and loan; and

(c) 1f no institutional arrangements
exist at present, whether Govern-
ment propose to draw up a scheme of
asgistance in a programme of ped and
boarq for the masses?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (8) to (¢) According to
the broad division of responsibilitios
as out-lmed in the draft Fifth Plan
document on Tournsm, it js envisaged
that the ®entre would invest in pro-
jects which are intendeq primarily to
stimulate international tourism with a
view to earning foreign exchange,
while the State Governments would
concentrate on the development of
faciities for qomestic tourism There-
fore, the development including finan.
cing of low cost boarding-cum -lodging
houses-cum-restaurants for common
people 1in small towns Iike taluka
places, would fall within the purview
of State Governments

Economic Aid to Tonga

*3977 SHRI K. LAKKAPPA: Will
the Minister of FINANCE be pleased
to state:

(a) whether India has offered eco-
nomic aid to Tonga; and

(b) if go, the facts thereof?

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM):; (a) and
{b) India has provideg Tonga with
the services of Indian experts, train-
ing facilities in Indja and irrigation
pump sets, books and scientific equip-
ment,
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PAPERS LAID ON THE TABLE

ANNUAL Rrrorr oF INTERNATIONAL

AIRFORTS AUTHORITY OF INDIA YOR

1974-75 anp CrrrriEp  Accounts

THEREOF FOR THE YEAR ON 31-3-75
WITH AUDIT REPORT

THE MINISTER OF STATE IN TRE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): I beg to Jay on the Table—

(1) A copy uf the Annual Report
(Hindi and English versions) of the
International Airports Authority of
India for the year 1974-75, under
sub-section (2) of section 25 of the
International Airparts  Authority
Act, 1971

(2) A copy of the Certified Ac-
counts (Hindi ang English versijons)
of the International Airports Autho-
nity of India for the year ended 31st
March, 1875 together with the Audit
Report thereon. under sub-section
(4) of <ection 24 of the Internation-
al Anportg Authoriiy Act, 1971

[Placeq in Library See No LT-
10847 /76)

ScHEME oF WaRr RISKS INSURANCE OF

MAaRINE HutLs, 1976 AND REPORT OF

COMPTROILER AND AUDITOR GFNFRAL OF

INDIA FOR 1874-75 RE UNION GOVERN-

meENT (Crvin) Rpvenuve Recerrs—

Vvous I & II—Inpirecr aNp Dmacr
TAXES

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): 1 beg
o lay on the Tabl2--

(1) A copy of the Outline of
Scheme of War Risks Insurance of
Marine Hulls, 1976 together with &
copy of the Scheme [Placed
Library. See No. LT-10848/76].

(2) A copy of the Report (Hindi
ang English versions) of the Com-
ptroller and Auditor General of

India for the year 1974-75, Union
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quernment (Civil) Revenue Re-
ceipts—Volume 1-—-Indirect Taxes
and Volume II—Direct Taxes, under
article 1531(1) of the Constitution.
[Placed in Library, See No, LT-
10849/76].

TexTiLes CommiIrree (CEsS) AMNDT.
RuLes, 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCF (SHRI
VISHWANATH PRATAIP SINGH): 1
beg to lay on the 'Table a copy of the
Textiles Committee (Cess) Amend-
ment Rules, 1976 (Hindi and English
versions) publisheq in Notification No.
G S.R, 509 in Gazette of India dated
tive 10th April, 1978 under sub-section
(3) of section 22 of tha Textiles Com-
mittee Act, 1963. [Placed in Library.
See No LT-10850/76]).

e

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): For the next item,
Calling Attention, the Mimster is not
here 1 wish to draw your attenticn
to this. The Minister hag not turned
up They are not serious about it.

MR. SPEAKER: You cannot blame
the Ministr. Weg have finished the
‘Question list early,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): I have sent ;5 message to him.
‘He will be coming,

Meanwhile we take no the next
ftem. He will be coming soon,

SHRI S M. BANERJFE (Kanpur):
1 have a submission to make. You in
your wisdom have disallowed Calling
Attention Notice on the Bangladesh
matter regarding Farakka. We are
learning from the papers that they are
going to have g march to Farakka,
under the leadership of Maulana
Bhashani If you disallow the Callinz
Attention Notice, will you kindly ask
the Minister to make a statement?

SHRI RAMAVATAR SHASTRI
«Patna): Why did you disalow 1t?
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MR. SPEAKER: That is not proper.
Don’t ask why. Statement by Minis-
ter of Parliamentary Affairs.

1145 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AIAH): With your permission, Sir, I
rise to announce that Government
Business in this House during the
werk commencing 17th May, 1976, will
consist of:

(1) Consideration of any item of
Government Busines; carried cver
from today's Order Paper.

(2) Consideration and passing of: -

(a) The Coal Mines (WNation-
alisation) Amendment Bill, 1376.
(b) The National Library Bill,

1972, as reported by the Joint
Committee.

(c) The T2a (Amendment) Bill,
19786,

(d) The Additional Emoluments
(Compulsory Depnsit) Amend-
ment Bill, 1975.

(3) Consideaticn and passing of
the following Pills as passed by
Rajya Sabha.—

(a) The Workmen's Compsnsa-
tion (Amendment) Bill, 1976

(b} The Marriagz Laws (Am-
endment) Bill, 1976,

(c¢) The Tari¥ Commission (Re.
peal) Bill, 1975.

(4) Considaration and passing
of: —

(a) The Lif> Insurance Corpo-
ration (Modification of Settle-
ment) Bill, 1976.

(b) The Disturbed Areas (Spe-
cia] Courts Bill, 1972 as yeported by
the Joint Committee.
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(5) Consideration ang passing of
the following Rills, as pagsed by
Rajya Sabha:..

(a) The Merchant Shipping
(Amendment) Bill, 1976

(b) The Pharmacy (Amend-
ment) Bill, 1876,

Sir, I suggest \hat Calling Aitention
can be taken up a little later.

MR, SPEAKER: We can take this
up in the afternoon—not at 5—just
before the Private Memlers' buginess
comeg up. (Interruptions) Order
please.

SHRI B. V. NAIK (Kanara): Sir, I,
wanted to raise a matter under 377
It would have hardly taken one min-
ute. Sir, 144 people, in implementa-
tion of the court order of the Supreme
Court, are being put behind the bar.

MR SPEAKER: You have raiseq it
but I did not agree tc that You know
that the reasons have also been given.

Now let us go tn the neat item.

SHRI B V. NAIK: K:udly give some
consideration to allow it to be raised
during this session 1tself. There 1s
harassment on the fac.: of the Supieme
Court order. Kindly give considera-
tion to this,

MR SPEAKER: Next item g Call
Attention by Shri Indrajit Gupta.

1157 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ReroRTED MOVE BY U.K, GOVERNMENT

10 coMprr INpIAN Narionais v UK.

T0 APOPT BRITISH CITIZENSHIP OR TO
LEAVE THE COUNTRY

SHRI INDRAJIT GUPTA (All-
pore): Sir, I call the attention of the
Minister of External Affairs to the
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following matter of urgent public
importance ang request that he may
make a statement thereon:

“The reported decision of UK.
Government to compel resident
Indiap citizens in UX. to adopt
British citizenship or to leave the
country”,

THE MINISTZR 'OF EXTERNAL
AFFAIRS (SHRI YESHWANTRAO
CHAVAN): Sir, I apologise to the
House because I was not nere when
the question came. I was in the other
House answering certain gquesticns, 1
apologise for this. I did not expect
that the business would collapse so
soon.

Government has seen a newspaper
report to the effect that the authori-
ties in Britain were asking Indiar
nationals in Britamn to adopt British
nationality or face expulsion. On in-
formal enquiry the British Foreign
Office demied that the British Govern-
ment hag gecided to compel Indians to
adopt British citizenship or leave the
country.

The House is ¢ wo» that there is g
sizeable population of Indian «rigin
living 1n Britain. Whil¢ precise fig-
ures are not available, the total 1s
estimated at around 500,000,, Mosf of
them went to Britain in the early
years after independence until the
beginning of the 19608’ when the
British Government enacted the Com-
monwealth Immigratio: Aect (1962)
and thereafter gradually tightened
immigration restrictions. We do not
have precige 9gures as to how many
persons of Indian origin have acquir-
ed British nationality, but it is esti-
mateg that about 57 per cent may
have done so. The people of Indian
origin in Britain have made an jm-
portant contribution to the social,
economic and political life of thet

country.

The grant of British citizenship is
regulated by the Britisn Nationality
Act of 1948 which has been umended
from time to time. Under this Act,
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Commonwealth citizens who entered
Britain prior *o 1st January, 1973 are
entitled to be registered ag British
citizeng after completing 3 years ordi.
nary residence without any other re-
quirement. Moreover, the Immigra-
tion Act of 1871 provides that Com-
monwealth citizens settled in the UK.
on lst January, 1873 are to be treated
ag having been given indefinite leave
to remain in the UK. It is under-
stood that g review of the Nationality
Act is in progress st present in order
to remove certain ambiguitieg regord-
ing British citizenship, but no deci-
sions have yet bLeen taken nor :ny
legislation drafted,

Hf and when legislation of the kind
mentioneqd in the newspaper reports
is introduced, it would presumably
apply not only to people of Indisn
origin but also to all gther immigrants
including those from oths; parts of
Agia, Africa and the Caribbean. The
question shoulq therefore tro  looked
at in jtg totality in proper perspective
and not in isnlation. Government
would however like to take this op-
portunity to underline the importance
it attaches to just anq humane treat-
ment being uaccorded to all those
Indian citizens who are resident in
Britain ang are playing their due part
in the life of tiae community and to
express the hove that the British Gov-
ernment would give due considera-
tion to avaiding any action that might
cause suffering or hardship to these
people,

12 hrs.

SHR] INDRAJIT GUPTA; Sir, {from
this statement one thing is quite
obvious that whatever changes in the
Nationality Act or Citizenship Regula-
tions the UK. Government may be
contemplating, apparently thev have
not bothered so far to consult our Gov-
ernment. You may say it is not neces-
sary o consult our Government but in
view of the fact that half a million
pecple from this country sre living
ang working in Britain and also in
view of the fact that we gre a part of
the Commenweelth, I think, we could

expect reasonably that some consulta-~
tion would take place at Government
level before any such more is contem-
plated but it is obvious from this state~
ment that our Government has not
been consulted.

The first question that I would like
to put is: whether, in view of the fact
that these reports have appeared, our
Government would at least insist that
before any new  amendments are
brought or anything is finalised, our
Government should be Kkept f{ully in.
formed and should be consulted by the
Government of UX.

Secondly, 1 am sorry to find in this
statement also that some concession is
being made to what 1 was suspect-
ing all along behind such a move;
whatever form the move may take
ultimately, it is aimed not against
all commonwealth citizens but only
against those who are coloured peo-
ple. Sir, there are people from
Canada, Australia, etc. who are also
resident in Britain  but they happen
to be white people. In this statement
the Government advises us to see the
problem in its proper perspective and
says that legislation when introduced
would presumably aoply not only to
people of Indian origin but also to
all other :mmigrants including those
from other parts of Asia, Africa and
the Caribbean. The newspaper report
says-—whether it is correct or not, I
do not know—that the British Home
Office has already written to people
who are holding Indian, Pakistani,
Bangladesh or Sri Lanka passports.
Sir. should our Government not get
this question clarified from the UK.
Government that whatever changes
they may want to bring about would
not smack of racial discrimination.
that is. if they introduce such regula-
tions now they would not be aimed
against those Commonwealth residents
of Britain who happen to be coloured
people and it would apply equally to
all Commonwealth people. We have
got our aprrehensions about this
matter because we know from the
Press that there i{g a certain section of
public opinion which is being mobilis-
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ed on the basis of racial intolerance?
What 18 the information of the Gov-
ernment and what attitude are they
going to adopt in this matter”

Thirdly, in the first line of his
stalement Shn1  Chavan has said— 1
think this 18  an  inadvertent slip—
‘Government has seen a newspaper
report to the effect that the authorities
in Britain were asking Indian nation

als in Brtain Not Indian
nationals We are concerned with
Inchang who are permanently

resident in Britain whc have been
given permits what are called Perma-
nent Resident Permuts Now quite
correctly, 1t has been pointed out that
they are performng variou, types of
jobs there The UK Government
has admitted manv times that if the
Indian doctors are withdrawn sudden
lv half theiwr health services will col
lapse 1t 1s also true that there are
Indian atizens there working in such
tvpes of service 1obs  which British
workers would not ke to do, they
do not come forward for that work
and therefore perhaps our people and
people from other countries have got
an opportutits  Then there are indus-
tuial workers working 1n so many fac
tories

As far as we m this countrv are
concerned 1t 1s a fact that we have
not been able to provide perhaps ade-
quate employment and so on or ade-
guate incentives to many people who
have left the countrvy and gone there
thinking that since we are all mem
bers of the Commonwealth they
would enjoy certain faclities which
they have been enjoving 1 do not
denvy that they have been enjoying
certain facilitiec 1n Britan all along
But now if it is  contemplated <ud
denly that a sort of change 18 to be
brought about and a sort of compul-
sion ig to be exercised ‘Either you
must adopt UK citizenshin or vou
must leave the country’ would it not
amount to a form of compulsory alle
nation? 1 have naothing to say shout
those Indiang who may voluntarilv
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have, by this time, accepted UK.
citizenship They are welcome {0 do
%0, it they want to give their Mothes.
land But for the future, there may
be thousands of people who have no
desire to give up their Indian citizen-
ship But if this lind of contem.
plated legislation is brought mn, 1
would amount to pressure and com.
pulsory alienation of citizenship which
I do not think is at all desirable 1
do not know whether the British Gow-
ernment 18 thinking on these hues
because of their own growing unem-
ployment dificulties, and they want
to get rid of some of these black peo-
ple who have come from outside and
are working 1n jobs or whether it in
some from--1 do not know, 1 do not
suppose 1t is—of retaliation for
various things which they do not like
For example, we also now going to
conclude the tariff preferences which
Britain had enjoyed m India al along,
we have announced that we are
going to terminate these and so on

But the point is thit we would not
Iitke them to try to  solve their own
internal  unemplovment provlem at
the cost of the right of Indians resi
dent 1in Bnitain to  adopt whichever
citizenship they want to that 18, to
retain their original citizenship if
they want to and not i e compelled to
g1ve up their own citizenship on pain
of having to leave the country As
vou know thousands of people are
there not onlv people hke doctors and
50 on but common folk particularly
from Punjab and other parts of the
country who have gone there to work
at manual jobs Of course we are
not altogether unhappy about that
because quite a lot of their earmings
are being remitted to this country
from abroad But a  situation s
developing, if you read the press re
ports of what is being talked about
n Britmin in which I think our Gov
ernment should nut just allow matters
to drift a lttle too late when we may
be faced with the fait accompl of 2
Bill being brought forward Since
these indications ore available alreadv
would not Government take the
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matter up through proper channels in
8ood time 50 taat timely consultations
are held and it 18 seen to that these
Dbeople are not given this kind of raw
deal?

Suddenly i it is found that these
contemplated measures are aimed at
wonly Commonwealth citizens who are
coloured peuple and do not extend to
everybody, 1 think our Government
:ahould be justined 1n  registerinz a
very strong protest about it.

SHRI YESHWANTRAO CHAVAN
Let us not speculate on matters and
Say anything prematu- ly about it
At the present moment, my on'v po.nt
is that the whole question s being
studied by the Brnitish Government, so
the guestion of consultation or our
getting information has not arisen
yel. At the same time, we did m: <e
informal enquiries after the news re.
port appeared, whether they have
taken agny decision in this matter.
They have told us that they have not
taken any decision so far . (Interrup-
tions). I cannot rule out and say that
they will not take that decision
When we are talking here among our-
selves, 1 should be somewhat clear 1
regard to this matier. We have seen
this trend 1n 1962 and from that year
onwards, in the first Immigration Act
to restrict the entrv  of Ind:ans and
since then whenever there was any
revision, the revision was stricter ani
stricter. If a further revision takes
place, in what form 1t w:ll take place,
it 1s difficult to say at the present
moment. Therefore, I have in my
statement expressed our concern about
it, and expressed our sirong desire
that our people should be treated with
dignity and human consideraticn
because they are making their own
contribution to the Brit sh community
dife as well.

Naturally -they are a sovereign coun-
try and they have certainly autherity
1o pass whatever law they want, we
should try to get information I do
not know whether they will concede
the right of consultation to us about

any law. [ cannot say that. Certainly
we should try to get information and
let them know our views in this
matter; we will certainly continue to
do so. 1 agree with him that if at
all any law is made if there is any
distinction between white immigration
and black immgration, certainly it
will smack of racialism and that cer-
tainly i1s a matter which will need our
voice to be raised against. That is
all ] can say at the present moment.

12.13 hrs.

FINANCE BILL, 1976-—contd,

MR. SPEAKER. The House will now
take up further consideration of the
following motion moved by Shri C.
Suramaniam on the 12th May, 19786,
namely:—

*That the Bill to give effect to the
financial proposals of the Central
Gove.nment for the financ'a! year
1476-77 be taken into consierda-
tion™

SHR1 SUKDEO PRASAD VERMA:
Mav now continue his sneech.

AT AT TFAT L, A WARAAE |
dar wfte dr & B woEe
e &3 X ot A FA IHA A
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SHRI SAMAR MUKHERJEE: (How-
rah): Mr. Speaker, Sir, the Finance
Minister has announced further con-
cessions to the business houses while
introducing the Finance Bill, And
this announcement of concessions is
the continuation of the policy which

_ the Government is pursuing and which
" has heen fully reflected in this year's
Budget. Today, I have brought one
cartoon which §s in the Indian Ex-
press. This cartoon shows how the
Finance Minisler is appeasing the big
business houses ‘Ah, well, what's 10
crores between friends?’. The real
significance of this concession 4as
been clearly stated in the editorial of
the Indian Expresg today. T do not
know whether the Finance M.mstzr
read 1it.

“The direct effect of these conces.
sions on the revenues o° the Guv-
ernment may be small. But they
undoubtedly underline the respon-
siveness towards the representations
of industry which characterises the
Union Government’s approach in
these matters.

The Government's anxiety at pre-
sent is to create conditions in which
private  enterprise—small, big and
foreign—ig encoursged to save and
invest, This explains the decision
to widen the scope of concessions
in inter-corporate dividends and ex-
tend exeise duty relief on higher
production from established capaci-
ties from ope to three years and to

enlarge its coverage. Foreign capi-
tal alsp gets a share of concessions
by way of exemptions from income
tax on royalties and interest earn.
ings in selected areas.”

So, the whole policy of the Govern-
ment of India at present is, in order
to save the economy from crisis, to
give more and more concessions to
the big business houses, both Indian
and foreign and this is now held as a
new turn in our economy, I saw
from the newspapers that the Prime
Minister had said that we were now
poised for a big advance. The other
day, Mr. T. A. Pai, the Industry
Minuster, criticised our sookesman for
mentioning the question of recession.
He explained that now te FICCI wus
talking of recession and our spokes-
man were also talking of recess:on.
This effort to deny recession, to deny
crisis, does not show the sense of
realitv. At least, the Government has
no sense of reality in this respect.
What is the position in the industry
now? On the one hand, production
has increased, on the other, there are
lock-outs.  lay-offs, closures and a
large number of retrenchmen:s. Neariv
five lakhs workers have been 1axd off
and retrenched. This s one featu-e.
The other feature is that produ.tion
is increasing and st~cks accumulat-
ing. The internal market is shrink-
ing Why? Because lakhs and lak%s of
workers are thrown out of jobs: and s~
they lose their purchasing power. In
agriculture, production has increase .
But what is the real tv whenevar
there is increase in production, ther®
is a crash in prices of foodgrans. raw
jute, cotton and various other com-
mercial commodities. And this crash
in prices means that the peasantry is
completely ruined. So, the more the
production, the more is the economic
life of the peasantry ruined. When
the production is more. workers are
thrown of jobs. Is this the health of
the economy? Does it show that there
is no recesslon and no crisis? What is-
the ultimate result? We are shown
figures that production has increased
by some 30 per cent. But what is the
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figure of unemployment in the employ-

ament register? Last year, the figure
was 84 lakhs. This year it is 04
lakhs. So, you just compare these
two things together. Then you wiil
understand what is happening in our
economy—Production up by 30 per
cent and unemployment by 13 ver
cent. So, the slogan of more produc-
tion to solve unemployment, is abso-
lutely misleading. The reality is just
the vontrary. That is why the econo-.
my is facing the crisis more and
more.

Now, Sir, the propaganda is going
on that there has been stability in
prices. But already, prices have
started rising. I have brought 2 or 3
paper cuttings only to show to you.
They say:

“Price is rising”—This 1s ‘Econo-
mic Times’ of 27th Apri!, 1473.

“Prices looking up. Inflation :s
raising its ugly head agawm.’

It is only a few months since the bud
get, you have presented it in March
Now 1t is May. You have created an
impression that alrealy the crisis 1s
over, and the economy 13 stable
because prices have been stabilized
Already, the attack on workers has
started on the basis oi this fall in
prices. Three instalments of DA-cut
have already heen ma<le, and the wor-
kerg are losing between Rs 30 and Rs
90 per month already. Now, the prices
are again nising. Why 1s it so? Why
ts this  happening? Thousands and
thousands are thrown out of their
jobs. On the other hand, production
is increasing. It is because the system
which you are defending, developing
and trying to develop is a capitalist
system, based on exploitation. Here,
the motive force behind production s
only profit; and the capital:st system
is to function, is to ope-ate within the
basic laws of capitalism. If the mar-
ket shrinks and if the production in.
creases, it indicates a dead-lock, That
is why you find exvort as the only
-outlet. Export at any cost. If the
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people are starving, let them purchase
sugar at a higher price in the country,
but we should export suger at a
cheaper rate. Otherwise, our sugar
mills will close down. A large num.
ber of sugar mills have already been
closed down, I had been to Tami}
Nadu, the State of the Finance Minws-
ter, to attend a meeting of the con.
sultative committee. In the meeting,
I reported—many Congress MPs and
even the CPI MP Mr. Kalyanasunda-
ram also reporied—that all most the
sugar mills have been closed. Textile
mills are closed. Still you are saying
that the economy is, poised for a big
advance Then, what is the measure-
ment of advance? Onlv production?
For whose henefit? Benefit for the
common and poor people? No;
because poor people do not get the
benefit of this increased production
Why this? Because, the entire eco-
nomy is under the control of the
monopolists,  black-markeieers and
hoarders, ond the Government is
giving full protection and maximum
concessions, to them Now vou say
thal a new era has opened What is
that new era” Big Indian compan es
are joining handg with multi-nctional
corporations, and they are finding new
schemes of investing their capital in
the Middle East, Near East ani other
neighbouring countries, Since the in
ternal market is shrinking export 1<
the only wav out For that speciil
concessions are being given to the
multi-national corporations ani mono
polists for export Even one hundrel
per cent foreign eauitv vou hair
allowed This ‘joint-investment<’
means you will exploit the market «f
the other countries. As the invest =
are capitalists, their main purpose Is
to earn profits and a time will come
when the penple of those countries
will re<ent this terribly, and the imaze
of India will be affected.

Now world capitalism is in a cnis's
There will be hard competition in the
world market, as in the cases of jufc
What is the result? One after the
other, all the mills are being closed.
In the jute industry, already ten mills
have been closed. 33,000 perma-
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nent workeys have bheen thrown
out of jobs. More mills are going to
be closed. I have received a letter
from the General Secretary of the
Bengal Chatkal Mazdoor Union, Shri
D, Kamal Sarkar, which is addressed
to Shri Raghunatha Reddy, which says
that 50 workers have already died due
to starvation during this period. This
factory at Khardah wag closed last
yea:. There are starvation deaths in
other areag also. We have got the
names of 22 workers who have died of
starvation. When I went to Tamil
Nadu I received letter from the wor-
kKers of India Meters Limited, saying
that the conditions of the workers
there is pretty bad, because the fac-
tory has been closed long before.
“That report mays that one gir! and
another worker, committed suicide.
The girl poured kerosene over her
body and let it catch fire. The boy
threw himself into a pond and ended
his miserable life. Ancther threw him-
sel{ hefore a running train and erased
himself. Some of them are really
begging in the industrial estate of
Ambatur. This is the real picture.

What 1s the image you are creating
outside” That India 18 poised for a
big advance, we have warded off the
crisis and that production is pick.ng
up. Shri T. A. Pai has said “we
should not consider ourself a develop-
ing country, we have become a de-
veloped country.” This i the image
which you want to create. In that
case, in the Nairohi meeting yoiu bz e
to sit with America =nd Britun. And
the 1mage of Brilain and America
throughout the world is that of capi-
talist countries. [ think that India at
least should be spared from that image
Those countrics are treated as ex-
ploiters of the whole world and we do
not want to be dubbed like that.

The real position is that recession is
very much in this country, It is rag-
ing and the way the Government is
pursuing the policy it is bound to
aggravate. I am reading only two
comments made day before yesterday
by seme Congress MPs. Shri Nathu

Ram Mirdha welcomed the budget and
your concessions. But after welcom-
ing them, he said

“It 18 a peculiar feature of our
economy that when farmers brought
about larger agricultural produc-
tion, the producers got about 50 per
cent lesser price for their produce
than the prices they had got when
the production was far less.”

This has to be understood seriously,
So, the slogan of more production is
going against whom? Against the
poor peasants the toilers because
they are helpless. Immediately after
the harvest they have to rush to the
market. and at that t‘'me there are
manipulators who are fully in link with
the State machinery, and Govern-
ment’s policy is not to defend the
toi'ers, but toc help tbese exploiters
and hoarders That i1s why immedia-
tely after the crop passes out of the
hands of the peaSaniry. prices start
rising. This is happening in the case
of raw tiute, cotton and other raw
materials. and millions and mill ons
of peasants are ruined in this way.
This 1s the substance of Shri Mirdha's
speech.

Then, Shri Bbuli Mishra is not an
opposition M.P. He 1s not here now.
He supported your budcet a~d we’-
comed it, but he has also stated.

“Agricultural production had
exceeded the target. but it was a
strange feature that when farmers
produce more, they got a lesser
price for their producre™

They are speaking from experience.
This is how the capitalist economy is
bound to work. It is a feature of capi-
talism that the more the production
increases the more the unemployment
grows and the poor people’s lives are
ruined,

I have got a documenti here entitled
“A Critique of the 1973 Revort of the
President’'s Council of Economic
Affairs, America”, prepared by the
Economics Department of the Univer-
sity of Massachussets. On this ques-
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tion of recession, this is what they
have to say:

“The economic function of a re-
cession in a capitalist economy is to
create the pre-condition for a new
expansion of profits by taking away
the jobs of millions of people and
by threatening the jobs of millions
of others. Recession reduces wor-
kers’ demands, uni; labour costs are
brought under control, the decline

in profit margins 1s eventually
stopped and  inflationary pressure
weakens.”

Our Government 1s developing capi-
talism m our country, and the world
capitalist system is in the midst of a
deepening crisis Because you are
linked with world capitalism, you
cannot make this economy free Irom
the capitalist crisis, and that is why
these things are hapveninz Ultimate-
ly where will 1t lead to? This has to
he seriously thought over

Side by side, § am quoting a few
lines trom a Chinese document puh-
lished about g month ago It says:

“There 15 no unemplovment n
new China among the 800 million
population Even the blind and
deaf mutes take part in work that
is within their power under the
care of the varly and the State
Article 27 of the Constitution of the
People’s Republic of Chmna stipula-
tes: ‘Citizens have the right to work
The State guarantees employment
to all able-bodied people.'”

They are continuously applying hig-
her forms of technology

SHRI S. R. DAMANI  (Sholapur)-
Please tell me whether there is demo-
cracy and freedom of speech in
China,

SHRI SAMAR MUKHERJEE in
India, there is democracy to die, to
throw ourselves before the running
train, to drown ourselves in a pond,
because of starvation. But in China
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they have solved the unemployment
problem, they have solved the fooa.
problem  they have removed poverty
from their country.

You do not try to learn how in our
country we can develop such a society.
Our whole economy and the entire
machinery of the Government is
dominated by big business houses.

In China among the workers whe
were freed by technical transforma-
tior some o fthem were given the job
wf excavating new oil wells while
others were given-gome other work.
Nobody iz unemployed there. These
are the comparisons which are bound
to come up day by day.

Now, in other countries also peo-
ple learn through bitter experience
how this unemploymen: problem can
be solyed. If you look ai the Wurld.
one after another, thre people of other
countries are taking to the path of
socialism under the leadarship of the
working class and with the banner oi
Marxism and Leninism, This is a
world phenomenon. If you try t«
prevent it, you cannot do so, This 15
a historical process. Nobody can pre-
vent it ultimately and by pursuing
i{he capitalistic economy, you are
creating a base for your own destiuc-
tion by throwing millions and millions
of people out of jobs What will
they do? Will they die and praie
you because you have created verv
favourable conditiorg for their deaths’

Whenever we have raised the ques-
tion of starvation deaths on the Flocr
of this House, it has been denied and
said that there are no sturvatin
deaths 1 am giving vou concrete
names. 1f you want, you can ju<t
enquire about them  With this ccr-
nomy, the questions of disciplne,
emergency and the 1aw and order rie
directly related, because jn order to
get rid of this crisis or recession, the
capitalist class always wants to pass
on the burden on the working em-
ployees and the common people In
order to get the market through com-
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petition, they are continuously puiting
pressure on the Government to give
tax concessions. All jute mills have
been given tax concessions. ‘The
excise duty hag been completely re-
moved. Now, they are given cash
subsidy ang other things, But they
are not gatisfled. So, they gre raising
their demand, but at the samg time,
they are saving that the cost of pro-
duction must he reduced. What is
the meaning of reduction of the cost
of production? As far ag this js con~
cened, it immediately goes against
the workers, because with less num-
ber of workers, they want more pro-
duction. They know that workers
will resist. That is why, the trade
unjons must be crushed. It ther is
democracy, the working class will
protest through struggles, through
bundhg and through other types of
agitations. So, the democracy should
be completely crushed, and, that is,
an atmosphere of discipline is indis«
pensiblee. Now when people die of
starvation there are no protest against
it due to emergency. This ijs the most
favourable situation for the mono-
polists. It has been repeatedly said
by the leaders of the Chamber of
Commerce that in India now the
situation is very favourable, There
is no trade union movement and the
cadres ang leaderg of Opposition
Parties are put undey MISA. Even
op the Floor of this House, those
Members who were more vocal to ex-
pose corrupiion ang voice prntests
were made silent by putting them
behind bars In the last speech, Mr.
Subramaniam seid, “This atmosphere
must be maintained. Thig is the most
favourable atmosphere for the ad-
vancement of our economy.” This is
how we feel that this emergency is
an instrument in the hands of the ex-
ploiting class who raised their profit
unhindered and are making huge pro-
fit at thig stage of emergency when
you are taking away bonus and when
you are reducing the income of the
workers and the employees,

In thig House, you had brought the
Bill for the abrogation of the agree-
ment which fhe LIC employees had

26 LS8,

in 1974. Thig Bill was brought gshame-
lessly. Now, I have befors me one
review written in this “Economic
Times,” This is a review made of
199 big houses regarding higher pro-
fitability. This means money is being
concentrated in the hands of a few
big houses, capitalists and the profi-
teers with the result that the econo-
mic life of the people is being ruined.
According {0 the Directive Principles
in the Constitution, disparity should
be reduced, but in practice, it is be=
ing increased. Money ig concentrated
in the hands of a few; big business is
profiteering more and more; the eco-
nomic life of the workers is complete~
ly ruined; the employees are ruined;
the peasantry is ruined, Is this the
policy of removing or reducing dis-
parity among the people? This is
bound to increase disparity. That is
why we are heading towards a situa-
tion where the resentment of the peo-
ple is bound to erupt. In which form
it will erupt ang when that future
developments will show. You are
leading the country to that position.

The common people, the toiling
masses, have no vther alternative but
to protest, That is why the terrible
repression is going on. We are totally
opposed to it. We want that demo-
cracy must be restored. Otherwise,
the poor peasantry cannot have the
real prices for their produce. They
require an vrganisation; they require
an agitation, Othewise, they cannot
fight the domination of hoarderg and
blackmarketeers. The workers must
be given their full rights. Tota] de-
mocracy, democratic atmosphere, mast
be restoreq so that this type of op-
pression, ‘his type of dismissals and
retrenchment cap be resisteg and
stopped. You do not fight for them.
On the other hand, you help the em-
ployers, That ijs why democracy is
so much es<ential for the existence
of the common masses. That is why
we demand that this Emergency must
be withdrawn; all leaders released
and civil liberty restored.

While concluding, I want to deal
with one more point about the cons-
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titutional amendments, sbout wmend-
ing the Constitution. The jssue has
already been on the gnvil, The talks
are there. The Prime Minister has
algo declared several times that there
will be a national debate. 'We are
copcerned to know that ap  attempt
i3 being made to rush through and
no opportunity is being given to dis-
cugs the constitutional amendments
These are linkeq with the futures of
all sections of the people. If article
311 or article 211 is taken away, the
right of Government employees to
make representation to the Govern.
ment in the case 0f dismissals is
taken away, This is a basic funda-
mental right given to them. You are
going to take it away over their heads
without giving them apn opportunity
to express their view-point,

You are going to strengthen the
executive eng curb_the rights and
functions of the legislature and the
judiciary. These are known things,
That iy why we are very much in-
terested in participating in the
national debate on the conmstitutional
amendments. We have upheld all
along that the fundamental rights
which are enshrineqd in the Constitu-
tion except the right of property are
the gains of the people through their
long struggle. The Constitution pro-
vides that the Government. through
the President, has the right to declare
Emergency and take away all the
rights. They have heen deprived
even of the right to go to the courts.
The writ petition right is gone, Even
the right to live is not there, In
these circumstances, we want that the
entire people, not only the ruling
party but the Opposition parties,
should be in this debate,

Thig should be an jssue for the
coming General Elections. This Par-
liament hag lost the mandate of the
people, after 18th March. This Hcuse
18 not at all competent to bring about
such basic fundamental changes ir the
Constituticn. The people’s meandate
is essemtial That is why this debste
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thould be alloweq to develop into a
national debate and this should be sn
issue for the coming General Elec-
tiong on the basiz of which the newly
electeq Parliament can take up the
issue of constitutional umendments.

These are some of the points we
want to highlight,

Just now I got a telegram request-
ing earnestly for intervention in the
lock-out by Braithwaite & Co. of
4,000 workers. You koow this Braith.
waite & Co, is a big company. Many
engineering factorieg have been closed
and Natiomal Iron of Howrab, whiich
hag 2,000 workers, has also declared
closure and lockout: so also, J. K.
Aluminium. These are very serious
questions. Government and the rul-
ing party are resorting evep tg gang-
ster methods to break up the Unions-—
and our CIT Union hag been singled
out for attack. The most surprising
thing is that Government did not allow
even May-day meetings to be held
throughout India: only in one or two
cities some hall meetings were allow-
ed, This shows the attitude of the
Government. The Government 15
totally antj working-class The way
Trade Union movement ig being sup-
pressed and even May-dey rallies are
banneq shows the real character of
the Government. The policy that the
Government ig pursuing will land us
in a deeper crisis and it is only under
compulsion that Government will
shange its policy. That is why sericus -
thought on the part of all js neces-
sary ag to whaet will be the outcome
if Government continues to pursu¢
thig policy whereby factory after
factory is being closed, and there i3
no remedy for it, That iz whv I
oppose this Finance Bill and ack the
Government again to withdraw the |
Emergency in order to give full scope
to the people to expresg their opimon®
freely g0 that a healthy condition
created in the country.

DR. V. K. R, VARADARAJA RAO
(Bellary): Mr. Spesker, Sir, it was
depressing t0 have heard the speech
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which has just pow been concluded:
1 felt really depressed listening to it.
I have ne doubt that the speaker was
perfectly sincere in the expression of
his viewg and I could also understand
his ideological position that wunless
there is Murxist-Leninist organised
socialist society no economic problem
is likely to be solved. I can under-
stand that because that is a point of
view held by him sincerely, But I
‘was @ little surpriseq that, in holding
this point o¢ view, he should have
joined hands with the very people
whom he has been denouncing—what
he calls big business, business com-
munity, industrial interests commer-
cial interests and so on because those
interests are the people who have
been saying there jg recession: a cry
of recession has beep raised, This is
the first time I have heard it. May
be, it was raiseq somewhere outside
and I have heard it, but this is the
first time ] have heard @ 1epated
Member of sgocialist persusaions—
Marxist-Leninist persuasions—coming
forward to suggest that production 1is
bad. I never heard any socialist
spokesman_ either in this country or
jn the Marxist-Leninist countrieg say-
ing that production is bad. I have
never heard for example anybody
saying in China or Soviet Uniopn or
the East European countrieg that pro-
duction is bad, that production has
brought about this crisis or that in-
erease in production has Lbrought
about this crisis.

If the Hon. Member is in a position
to0 bring about a Marxist.T.eninist
transformation of the society....

SHRI SAMAR MUKHERJEE: I
never said that production is bad; it
is a distortion.

DR. V, K. R, VARADARAJA RAO:
Oh no; I don’t believe in distortions.
I am prepsreg to challenge the Hon.
Member: let him start a national
debate within his own Party. We also
read journals. I would like to
knmow whether the Marxist-Leninist
Socialist position in this country is

that increase in the production is
bad, that we are suffering from a re-
cession for which obviously the re-
medy is.

13 hrs.

SHRI SAMAR MUKHERJEE: ¥ have
never said that increase in produclion
is bad; I have only said that the bene-
fit is not going to the common masses.
I have quoted Shri Bibhuti Mishra, He
has said that they have produced
more and they are the worst sufferers.
That does not mean that production is
bad..

MR. SPEAKER: You did say that
there was recession.

SHRI SAMAR MUKHERJEE; When
he says that I have said that produc-
tion is bad, he ig putiing in my mouvih
something which I have not spoken.
It is wrong. Whal I mean is that the
distribution machinery should be such
that the common man is bcnefited.. .

DR. V. K. R. VARADARAJA RAO:
I am sorry, Mr, Speaker. ..

SHRI SAMAR MUKHERJEE: It
must be clarified; otherwise, this type
of slander is going on. Recession is
an international phenomenon. In the
Reports of the Ministries, the word
‘recession’ jis there. You can go
through the Reports. They have ac-
cepted the position of recession in their
Reports.

DR. V. K. R. VARADARAJA RAO:
I do not want to irritate my hon.
friend further. I began by suxing...

SHRT SAMAR MUKHERJEE: It is
not a question of irriation. Do not
distort.

DR. V. K. R. VARADARAJA RAO:
I do not believe in distortion. I am
prepared to challenge the hon. Member
to show how I have distorted the
position. Let us check the records.
I do not want to keep quiet now, after
having heard all these. The records
will show quite clearly that he spoke
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about increase in production and the
crisis, Any person reading the full
text of his speech will see very clearly
that the increase in production has
been linked up with the crisis. In
answer to what I said about Marxist.
Leninist position, the hon, Member has
now clarified his position. If he had
vlarified at that time..(Interruptions)

SHRI SAMAR MUKHERJEE: Un-
employment has increased. I have
made a statement of facts,

DR, V, K. R, VARADARAJA RAO:
1 am not {alking about unemployment.
What I wanted to ralse my voice
against was this. If you say that
changing the enlire social and economic
siructure of this country is the only
solution, fhat is a point on which there
can be an opinion. But if you talk
about increase in production and the
crisis, that the agricultural production
has increased and the farmers have got
50 per cent less than what they had
got bvefore—I do not know how this
particular figure has been arrived at;
he did not give that figure; he quoted
irom the speech of another Member...

SHR1 SAMAR MUKHERJEE: You
¢o not go to the villages.

DR. V. K, R. VARADARAJA RAO-
I have gone to the villages. I repre.
aent a rural constitucncy.

The pomt is this. 1 know, when
there is a big increase in agricultural
production, there 15 a fall in price and
ihis has happened in the past. In
fact, I have written articles on that
and I have spoken on that, It happen.
ed in the past in the inid-Fifties when
increase in production was actually
accompanied by a decline in the total
income of the farming community. But
I do not {hink that that is the position
today, because there has been no re-
duction ...

SHRI SAMAR MUKHERJEE: That
enly shows your ignorance,
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DR. V. K, R. VARADARAJA RAQO:
It is not & question of ignorance, The
procurement prices, to the best of my
imowledge, have not been brought
down, The Agricultural FPrices Com-
mission have not suggesied reduction
in the procurement prives. What
hag happeneqd is that the open market
price hag come down. But, as far as
procurement price ig concerned, it has
not come down. If the Member were
to say—which I would welcome—that
the official machinery for the purpose
of purchasing all the foodgrains that
are offered in the market {s not ade-
quate, if he were 10 say that the
storage facilities are not adequafe,
that the Slate Governments and the
Food Corporation of India are mnot
functioning with the amoun{ of effici-
ency with which they should in mak-
ing purchases and, therefore, there is
distress among the farmers, then I can
understand, because there are prob-
lems which we are facing this year on
accouni{ of the enormous increase in
agriculiural production,

13.05 hrs,

[MR. DEPUTY-SPEARER i1, the Chuair]

At the same’ time, T would like to go
on record by saying that for a country
hike this, while there may be prob-
lems of distribution which may have
to be dealt with, and on that perhaps
I will go at a distance with my hon.
friend in regard to what we should
do on the problem of distribution, but
I do not think, we should give any
suggestion even impliedly, rmistakenly
or misunderstandingly, we should not
give any room for the suggestion that
any socialist party in this country js
against or does not view with plea-
sure increase in production. We can
say that we like the increase jn pro-
duction. but we do not like the way
in which the increasse in production
has not benefited the masses. That
position I can understand. It is im.
portant for me to say this because
after a long time this very Govern-
ment has now started talking of pro-
duction. Two or three years ago, in
this very House I made speeches ask-
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ing the Government to talk a little
more about production, because unless
there is an increase in production, no
smount of distributive legislation is
going to bring out a reduction in
poverty. 1 am not talking about the
vast socio-economic change tha: my
hon. friend was talking about. That
is a different issue altogether, but with
things as they are, without any in-
crease in production of a substantial
character, it would be difficult for us
to deasl with the distributive problem,
with the problem, of unemployment
and so on. This is what I wanted to
say as far as production s concerned
and I would say that this is a good
thing that production has increased; it
would be a better thing if it increases
more and this economy has no future
and the implementation of social jus-
tice and social economic programmes
iz not possible unless there is a basic
substantial and significant increase in
production of goods and services of
essential commodities, wage goods and
mass consumption goods in this coun-
try.

Having said that, I would like to
take up one more point from the pointg
the hon. Member made and then would
like to take up my own points. The
hon. Member, in his speech, has
drawn attention and I would like to
underline that, to two factors which
are really interlinked and that is that
the increase in production to the ex-
tent it has taken place has not been
accompanied by an increase in em-
ployment. I do not know how much
increase in production has already
taken place in the industry. I do not
have the figures, but if there is an
increase.in production, what is hap-
pening on the employment front? Is
it not a fact that there is a considera-
ble amount of retrenchment? Is it a
problem of few industries or is it a
problem of all industries? I think, the
hon, Member’s speech, while I may
not agree with many other things that
he has underlined, and emphasised,
the point which I should also like to
underline is that the retrenchment,
lay-ofts, lock-outs ete. which are go-
ing on in the face of a massive attempt
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to stimulate the economy is something
which is paradoxical to my mind. I
would, therefore,” suggest to the hon.
Finance Minister tbat some specific
enduiry should be made into this and
some specific policy measures, fiscal or
otherwise, must be formulailed for the
purpose of dealing with this problemn
of lock-outs, retrenchment gnd lay-
offs, which is particularly hiiting West
Bengal. The Stafe which is most
affected by this is West Bengal,
because engineering industries, jute
industries and a number of other
industries are there. There is a
very genuine problem. It is not
affecting the other States to the same
extent, but it is a phenomenon that
has got to be dealt with. I would re-
quest the Finance Minister to take up
this problem as a specific problem and
have it investigated in depth, either
by himself or through his colleagues
handling other Ministries for measures
which will be specifically aimed at
dealing with this problem of retrench-
ment, lock-outs and unemployment.
which is taking place in these indus-
tries.

I would now leave my friend alone,
after having supported this particular
point that he has made. I hope, he
would not interrupt me now. 1 am
one of those persons who helieve that
the economy is on the verge of break-
ing. Maybe because I am a hourgeins
economust having studied economics
in Delhi, Bombay, Cambridge efc and
having taught economics in Delhi
University and other pleces. Maybe
1 suffer from bourgeois inheritanc.
But as a bourgeois ecconomist 1 sav
that all the signs of a first-class break-
through in the Indian economy are
present here to-day In fact, I would
say that I have known po year in the
recent history of the Indiaa economy
where the situation i1s so favourable
for economic growth and for an eco-
nomic upsurge. Look at the situation
with regard to foodgrains prices.
Look at the situation with regard to
the buffer stocks of foodgrains ypu
have got. Look at the situation with
regard to the vast quantities of foreign
exchange you have got. Look at the
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increase that iz taking plece in our
exports, I would pot talk about the
enforced emergency, indusirial disel~
pline and g0 on beczuse that might
raise a controversy, but, whatever the
reason, look at the fact that we have
much fewer days lost through indus-
trial disputes and so on. Then, with
this kind of situation, why is it that
the economy is not moving fast? It
should move much faster

Till recently, the business community
was pointing an accusing finger at the
public sector and wae telling us that
it was all losing and that it was the
public secior which ig the villain of the
piece. But in the last one year hard
and cold facts have been given to this
country which are not propagandist
facts but which show that the public
sector has done very much better in
terms of production, in termg of target
fulfilment and in termg of profits. Now,
therefore, I do not want to call it the
villain becnuse again it might be mis-
understood by the spokesman on the
other side, Mr, Samar Mukherjee. I
do not also want to call the private
sector as the villain of the piece be-
cause that word has got moral value
association. But, obviously, the whole
thrust of the Budget, as I see it, was
to stimulaie the private entrepreneur,
whether corporate or non-corporafe, in
industry and also in other walks of
life. to come forward to produce more,
to invest more and keep the economy
on the move so that there 1is an in-
crease in the purchasing power which
will be a result of the increased pro-
duction, increased employment and in-
creased wages and not ag a result of
an increased pumping of money hy the
Government of India through the
Reserve Bank into circulation or
{hrough deficit financing. These are
the thrusts of the Budget.

Here, I would like to say that I
have been somewhat disappointed at
the reaction of the business community
to the Finance Minfster’s Budget pro-
posals which he has now further
strengihened by the concessions which
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versed in Marxist literature, but which.
ever is smaller and shorter, I would
uge-~taciie....

SHRI SAMAR MUKHERJEE: That
is military terminology.

DR. V. K. R. VARADARAJA RAO:
Anyway the whole philosophy behind
the tactic wag to create a situation
where taking advantage of the very
many things happening in this country
in favour of the economy, the eco-
nomy should start moving and hund-
reds and thousands of private entre.
preneurs and others in the private
sector should take to increase the pro-
duction and not to koarding, But,
what do I find? I think to-day there
is going 1o be a meeting of the All
India Manufacturers’ Organization, I
do not know whether the Finance Min.
ister is going to attend that meeting
or he is going to sit in the Parliament.
But I have no doubt that this meeting
will not in any way be different from
the meeting of the Federation of the
Chamberg of Commerce and as usual,
they would say, Yes, Yes. All this is
all right. We like what the Govern-
ment have done. But what about
other things' So, in other words, it
is like Oliver Twist. Oliver Twist, at
least one can understand. He was
rather in a poor condition but cur ine
dustry to.day is not badly fed. So, it
is like Oliver Twist asking for more
and more. It is this thing which is
causing me some concern. When I
heard the very powerful speech of
my hon. friend sitting on this side. I
{felt depressed because I thought he was
sounding a note of warning and that
note of warning may be sounded for
those people who do not accept his
ideologica] persuasion. If the private
sector does not operate and fulfil the
expectations which are enfertained of
its behaviour by this year’s Budget and
by the concesslons which have boen
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given to the private gector, the Gov-
emment should do something, The
corporate sector got nothing much out
of 18, but something has been given to
the corporate sector by the concessions
announced yesterday on the inter-cor-
porate dividends. Maybe you want to
reduce the corporate tax by another
8 per cent. Whatever it is, I do not
know. But the conceselons given so
far both administrative and In fiscal
termy are such that, I think, the private
enterprise should move forward. I
would say, therefore, as a Member of
this Fouse belonging to the ruling
party that ome should not think that
the Government is on the run. The
Covernment is not on the run. The
Government is very much in control.
The Government has adopted this
policy deliberately and purposely in
order to see that the economy gets a
push forward and if the policy which
they are following in giving a push
forward does not yield dividend (I have
no right to speak with authority as I
am only an ordinary Member of Parlia-
ment, but speaking ag an ordinary
member of the Parliament who belongs
fo the ruling party) there is nothing to
prevent the Government of India from
taking the lesson. Therefore, I would
appeal to all my friends in the busi-
ness cnmmunity—I have got many
friends amongst them—'o stop asking
for more concessions. If you ask for
them, ask in a very quite kind of way.
You write letters to the Prime Mini-
ster or the Finance Minister,
But do not organise meetings.
Your speech gets more publicity. If I
make a speech somewhat critical, it is
not published, not because of the Gov-
ernment censorship but some other
kind of censorship—unofficial censor-
ship. The papers are full of com-
plaints, unsatisfied demands and re-
quirements and so on of industry, of
commerce, about more tax concessions,
more credit relaxation recession
When they use the word recessions.
They want reflation more deficit financ-
ing, more pumping of money and lese
taxes.

T am surprised, it was only six
months ago, thiz whole House was

talking about imflation, compared to
1972-78, now the prices hgve fallen by
15 to 16 per cent. But the rise in
price that took place between 1972-73
and 1973-74 is something of the order
of 55 to 60 per cent. Our prices are at
a base which is about 45 to 50 per cent
above of what it wag only five years.
We cannot afford any risk of inflation.
We cannot afford a risk of using reces.
slon as an excuse for reflation and
reflation for deficit financing and credit
and all that-—of a type that would once
again being inflation in to this country.
This the major thing which I wanted
to say.

Since my time is coming to an and,
I want to make one or two points with
your permission, Mr. Deputy Speaker.
I am not against the tax concessions.
One must try to do everything because
we want the economy to move, pro-
duction to increase, more employment
to be created, and incomes to increase.
Therefore, Government is right in
coming with this policy and, therefore,
those for whom it is intended should
enable Government to be in a position
to say that the Government's pohcy
adopted this year has been wise and
not just a speculation.

I would like {0 come to an important
feature of the Finance Minister's state-
ment which I would very much wel-
come. It is a matier of regret that it
has not received much attention from
most of the Members who have spoken
on the Budget or even on the Finance
Bill either from the opposition side or
from the ruling party. I am saying
about the reference which he has made
to integrated rural development. I
think this ig a very salutory change
and a change which I welcome for all
times. It is not a tactics. It is some-
thing which is fundamental to the re-
covery and restoration of the economy.
It {s something to meet a long standing
problem of this country viz., the rural
development. s

MR. DEPUTY.SPEAKER: In your
speech on the Budget. you made the
same point.
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DR. V. K, R, VARADARAJA RAO:
I do not think 0. My mempory is not
as good &g yours because I am 20
years older than you.

MR. DEPUTY-SPEAKER: You have
almost taken 23 minutes, Of course,
interruption was there.

DR. V, K. R, VARADARAJA RAO;
Will you give some allowance for the
interruption?

MR. DEPUTY-SPEAKER: I have
done that already.

DR. V. K, R, VARADARAJA RAO:
Since you justifiably want to do justice
to the Members, ] would not prolong
my speech,

I am saying, 1 welcome the emphasis
which has been brought on integrated
rural development. I hope this will
follow in a much bigger way.

The last thing I would like to men-
tion ia that something should be done
about national integration. Just as
integrated rural development has been
a long standing problem on which we
are not making an attempt to do
something.

National integration 18 also a sub-
ject where something needs to be done,
It can only be done by Central initia-
tive and I want to make two or three
suggestions here. The first is, there
should be national policy regarding
school textbooks, with necessary finan-
el provision made for the :mple-
mentation of that policy. Secondly,
there should he a national policy re
garding the publication of literature
for adult liferates again with the
necessary financial provision made by
the Central Government for the imple-
mentation of that policy, and lastly,
transliteration of books in various
languages, in one additional common
script, Devanagrl. 1f these three things
are done, I am sure, these will &o
away Of course, they may not by
themselves bring about national integ-
ration but certainly they will help in
providing a background which can help
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to bring sbout netional integration,
Witk these words, I thank you for
consideration you huve sbown fo
by giving me some meve time gnd
hope that these suggestions of m
will be oconsidered by the hon,
Minister,

»

.88

SHRI H. M. PATEL (Dhandhuka): 1
listened 1o Prof, Rao’s speech with
great Inferest. ] am not as much dis-
tressed as he was with the speech of
hig predecessor, Shri Mukherjee. He
said something gbout increase in pro-
duction being a matter which should
always be welcomed, I think there can
be no two opinions on that. The ques-
tion however is: Is thig increase in pro.
duction resulting in the kind of bene-
fits which it should produce for the
community as a whole?

What is happening today is that there
is ir. fact recession, although Prof. Rau
was not willing to concede it, Many in-
dustries are in difficulties today. No
industry would close down unless it
18 1n difficulties. It is not that they
are making money and at that stage
they want to close down. It cannot
be 80. Therefore the question which
we have to ask is this. When so much
relief has been given, so many things
done, in this Budget, which ought to
make things easier for these industries
why 1s it that even then there is no
buoyancy in the economy, why should
there be this stagnation? The answer
is really, as far as I can see, that there
1s not sufficient demand for the pro-
duce of a great many of these indus.
tries. If you see the textile Industry
for instance, it is in considerable diffi-
culties chiefly because there is not
enough demand for cloth. 8o the
question arise: Why i5 it that there
is not enough demand for cloth? The
answer is, there is not enough pur-
chasing capacity with the people, that
is to say, the purchasing capacity of
the people is greatly reduced. And
who are the purchasers of cloth? The
bulk of the people you would relv
upon are people in rural greas, There
is lot of unemployment and under
employment prevailing in the rural
areas; unemployment In urban area®



also is actually on the increass, rather
than on the decline.

With the number of the unemployed
+unning into mullions and with pur-
chasing capacity of the rural areas not
increased in spite of a good agricul-
tural year, how can purchasing capa-
city increase? That has not increased
because, with the increased produc-
tion that they have and with the in-
crease in other agricultural crops, the
prices have fallen. Professor Bao said
that only the open market prices haie
fallen but not the procurement prices
I am afraid he 18 very much out of
touch with the reality.

Procurement prices have been man-
tained on paper; Government’s instruc.
tions are there that the purchases
should be made so that no farmer has
to sell his produce at a lower price
than the procurement price, But, 1n
reality, that does not happen. A farmer
has to sell at prices which are below
procurement prices because, the Gov-
ernment machinery is not as efficient
ag 18 imagined In any case, the fact
remains that the purchasing capacity
of the farmer has not risen, In fact, 1
think that, in many cases, it may be
said without any exaggeration that it
has gone down.

Therefore, when the purchasng
capacity 1s so low, it 1s understand-
able that industries suffer in spite of
these tax and other concessions, and
be unable to respond and find it diffi-
cult to increase their production Even
so, there are industries which could
increase their production if there were
adequate credit facilities available In
regard to this, it is said, that the pri-
vate sector is asking for too much
This is not so. The private sector
does not want to ask for money or
borrow money just for no purpose at
all. ‘They want to borrow money ne-
cauge, with the help.. (Interruptions).

MR. DEPUTY-SPEAKER: Order.
order, I can’'t hear the hon, Member.
It is not my habit to sit here like a
stone. 7T follow every senience of the
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hon. Member out of respect. I should
not be distracted Like thus, Now, b
Shri Patel continue.

SHRI H. M. PATEL. The industrics
want to borrow money in order to
produce more or in order {0 increase
their production. To-day, because the
demand 1s not picking up as much as
it should, the industries find 1t ciffi-
cult to manage within the normal or

reasonable working capital that they
have

Government consider that {hese con-
straints on credits should pe maintatn.
ed by the Reserve Bank. I would
strongly urge upon them to reconsider
looking upon each industry’s problems
in a reahstic way and, take note of
the difficulties that genumely exist
If there 1s demand for what they pro-
duce and can sell it freely, then, of
course, there would be no difficulty.
They can manage then within the
credit facilities that are extended
today But, because of the special
difficulties that exist today, when de-
mand fals to pick up, and when it is
not as puoyant as it should be, then
their credit requirements go up. I
you wish production to be maintained
and if jou wish that industries are
not to be forced to lay off, then you
must see that adequate credit facili-
ties are extended. You may sav
quite reasonably and justifiably that
you do not want inflation once again
to rear its head. But, I think, a cer-
tain measure of nsk has, of course,
to be taken If you want the economy
to grow, then a certain measure of
inflalion is almost inevitable. You can
keep a vigilant watch over the situa.
tion and if you find that more credit
is being extended than is justifiable
by the production growth, then, cer.
tainly, you may again restrict credit.
In fact, I think, at the initial stage,
it would be worthwhile or it would be
worth the country’s while to see that
adequate credit facilities are extended
to industries. That is so because. to-
day in spite of everything, that Gov-
ernment has done, the demand is not
picking up; the industries are not
in buoyant as they should be. The eco-.
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nomy is indeed itagnant te.day ana,
because, the economy i3 stagnant,
special measures have to be taken to
see that the purchasing power of the
Community increases. That i3 not
necessarily in your hand. But, [ do
suggest that there is & great deal of
force in what several Members of this
House said that steps should be taken
{0 ensure that the sagricultunists get
a remunerative price for what they
produce, whatever the quantum of pro-
duction, and not have to face the
situation that they have to face today.
The more they produce the lower the
price they get. The following year,
therefore, they are almost compelled
to draw in their horns and the oro-
duction goes down. I do not think
that Government can be unaware of
the fact that last year cotton produc-
tion was remarkably good. The prices
feil. It became necessary for the
Government to export cotton in order
than farmers may not lose and they
may have some reasonable return for
their produce, This year the conse-
quence was immediately seen. Cotlon
production went down and, therefore,
prices have gone up and we are talk-
ing about importing coiton! This kind
of pendulum in agricultural prices
must be stopped and definite steps
should be taken to ensure it In the
case of cotton it affecled the cotton
ipdustry and the cotlon growers but
in the case of foodgrains it affecis ihe
entire commumty. If this year we
had a first-rate crop, we should have
seen to it that the farmers did not
sufter 1n any way by a fall in prices.

Sir, there are denials that the farmer
has not lost but, I think, these demals
come from people who only look at
statistics sit in the urban areas and
do not even go to the rural areas to
see things for themselves. If ‘these
people go to the rural areas they will
see for themgelves what a great deal
of suffering there exist among the
agricultural community this vear,

1 must say, Sir, that in the formula-
tion of Government's basic fiscal poli-
cies certain realities have to be faced.
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There ate fiscal rvemlities, economic
realities and politiosl renlities, Fortui.
ately for the Finance Minister he did
not have to worry about political
realities about which normaliy he
would have had to worry., He coukd
formulate his policy entirely on the
basis of roerit and I would like to ¢on-
gratulate him that he has gone to a
considerable extent on the basis of
merit in formulating that policy, Hav-
ing come to the conclusion that pro-
duction must be increased, he has
adopted these very realistic fiscal poli-
cies. I fear, however, that he has not
faced economic realities to the same
extent that he should have done. And
among those economic realities, thus
is the most important, that the farmer
does not suffer whenever production
goes up. He must also benefit from
increased production. After all, he as
a producer has to pay for costly inputs
and so on. In fact, Government must
reahse that the very arguments that
weigh with them in putting forward
the claims that they do at meet~
ing of the UNCTAD. There they say
the developed countries are being un-
just to the developing countries be-
cause they push down prices of the
commodities whenever production 1s
ample. Precisely the same argument
should weigh with them when they
consider the situation within the
country. It is not merely the balance
of payment position which need worry
the Government. Of course, balance
of payment should cause concern but
for the same reasons that they are
pressing thewr demands on the
UNCTAD they should also be fair to
agriculturists in particular because
they constitute such an enormous per-
centage of the total population. Let
1t not be forgoiten that the common
man of the country is not minug the
agriculturist or minus the people who
live in the rural areas. The 70 per
cent or more of the people who live
in rural areas are also common men.
They too would like their essential
requirements at reasonable prices
Therefore, I say this {s one matter the
Government should take speclal care
to face this question of prices of agri-
cultural produce.
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it is pot easy for me to0 understand
why the Finance Minister has not in-
cluded the mining industry in the list
of new industries specifically mention-
ed in cl. 25 of the Bill, because it
seems to me to fulfll all the criteria
that the Finance Minister has laid
down for including an industry in
that list. He said in his budget speech:

“I have already drawn attention
to the sharp increase in the capital
cost that has taken place. This has
not only prevented faster expansion
of the capacity, but has also impos-
ed a heavy strain on the existing
undertakings which are obliged to
veplace wornout and obsolete equip-
ment. TUnless the corporate sector
is enabled to provide adequately for
renewals and renovation, employ-
ment and industrial growth will be
jeopardised. Fiscal policies should,
therefore, be reoriented to provide
the necessary stimulus for the
growth and modernisation of the
corporate sector. 1 have, therefore.
decided to introduce a scheme of
investment allowance for certain
priority industries”.

Now there are few industries more
capital-intensive than the mining un-
dustry, the beneficiation of iron ore,
the pelletisation. And few are also as
expori-oriented as this industry.
Therefore, its exclusion from this list
is somewhat surprising. I would sug-
gest Government reconsider this
matter.

I do not wish to take more time,
While congratulating the Finance
Minister on having made the bold
approach that he has adopted in the
formulation ! this fiscal policy. 1
repeat once again that it is a matter
for regret that he has not veen cour.
ageous enough to face the econcmic
realities to the fullest extent. That
is really the reason why the economy
of the country is not showing the
buoyancy it should have been showing
In many sectors of the economy.

When there is g0 much of unemploy-
mant, 1 nk,

MR. DEPUTY.-SPEAKER: I
thought you had come to the conclu.
sion.

SHRI H. M. PATEL: I will conclude.
In conclusion, I would like to refer to
something that does not pertain to
the Finance Bill....

MR. DEPUTY-SPEAKER: Finance
Bill takes in everything under it.

SHRI H. M. PATEL: Therefore, I
would just make two observations in
regard to the constitutional amend.
ments which are today under consi-
deration.

MR. DEPUTY-SPEAKER:
too big a subject.

That is:

SHRI H. M. PATEL: That was
what was permitted to Shr1 Mukherjee.

MR. DEPUTY-SPEAKER: It is too
big a subject. He might take another
occas.on for it.

SHRI H. M. PATEL: My observa-
tions are merely these. They ars not
on the merits of the proposed amend-
ments.

MR. DEPUTY-SPEAKER: You just
mention it.

SHRI H. M. PATEL: The Prime
Minister had said that here is a matter
on which she would like to have a
national debate. I would like to urge
upon her and the Government that if
they do want a national debate, then
they should at least provide as many
facilities as possible to enable the
Opposition zlso to get together to do
their thinking etc., opportunity for
them to meet together, get together
and formulate their views on these
matters,

st Wo g Rl (darema) ¢
YT Y, W H MY aew ¥ avedt
X, Py wow el &, frer et Y geyane
fear § Wi vl At § fiv SR tawew
[awz sy 1 &Y Qur Toe
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SHRI SAK1I KUMAR SARKAR
(Joynagar). Su, while supporting the
Finance Bill, I would hke {o say, it the
outset, that I am a man who does not
generally like to give comphments to
anybody because I have some ili-
repute, But 1n this respect, I would
hike to convey my compliments tv our
Finance Mynister because everybody
today 15 feelng a sense of relief. It
18 because there 1s a substantial
reduction, that 1s, to the tune of Rs.

100 crores, made in respect of direct
taxes. Now, we can feel that a sense
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of realism has actually been dawaned
in our economy and also from the
beginning of the budget up ¢l this day
when we are discussing the Finance
Bill, it can be said that there is a
real attempt to a pragmatic stand as
a result of which the country can
reglly get relief and recover from
the stagnation. Of course, they do
not agree with me that gtagnation has
taken place. But stagnation is there;
it cannot be denied. Ii is also true
that for the first time a simplification
and also rationsglisation in tariff and
fiscal polictes has been done and this
will, I am sure, generate an economy
for the betterment of the nation’s
economy. I again congratulate him
on taking this drastic step, which is
actually a sort of changing the gear
of the national economy,

Of course, there are some feutures
which cannoi be demed that in spite
of these things retrenchment, lay offs
and closures are taking place and the
organised sectors are suffering. At the
same time, there is no demand for the
consumer goods in the market. If jou
see the newspdpers, every article is
given for sale with reduction in price.
It indicates that the people’s purchas-
ing capacity has been completely shat-
tered. That 18 why so much allure-
ment is given to the purchaser. This
hard reality cannot be ignored at ull.
Only giving traiff concessions or some
sort of reduction in taxes by the cen-
tre is not enough. We cannot ignore
the fact that State Governments ae
also {rying to impose duties and taxes
which may wash out our programme
which you have envisaged for the
amelioration of the distress of the
people. The real fundamental ques-
tion is still unanswered, whether we
can generate our economy in this way
or whether there is any sign of the
generation of this economy at all. The
minister has been very generous in
giving the concessions and I congratu-
late him on that, but the hard reality
is, though we give, there Is no re.
<elver. The men for whom we are
giving are not in a positlon to take
advantage of it. This is the crux of
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the problemn. It we g?n it, we will
again fail to satiafy conditions for |
whith we ate giving so much to ime
prove our economy. This lacuna of
the economy should be taken into con.
gideration seriously.

The tall claim is made that we have
increased agricultural production. I
am not denying it, but what is the
result of it? Have the agriculturists
come forward {o invest anything in the
mainstream of our economy und
strengthen it? Agriculture is still the
dominant part of our economy. The
agriculturists constitute 807 of our
people. If they do not ceme forward
to contribute anything to the main-
stream of the economy, can you except
anything by which our ecomomy can
be strengtbeoned? This aspect rannot
be ignored. Who will generate the
sheltering capacity to give shelter to
those who are shelterless at present,
the poor proletariats, for whom we
are thinking to help by bringing in
socialism and by other ways? For
them the sheltering capacity of the
economy has to be generated.  Who
will generate it? If the larger sections
of the community, namely, the agricul-
turists cannot dare to contribute
anything, how can you except it” The
prices which we are giving to the
producers of agricultural commodities
are not remunerative, So long as they
are mot remunerative, they cannot
create any surplus which will qo
automatically to strengthen the eco-
nomy of the nation. To this funda-
mental question, answer has not been
given. Of course, it is very welcome
that a 317/ increase has been made
for generation of the economy in the
core sector. But I want to give one
warning in this respect. There i3
every possibility of heavy wastage
and heavy leakage of the amount
which will be incurred on the core
sector because ocur implementing
machinery is very corrupt and 1 have
so many ihings fo prove that. 1 am
firmly of the opinion that if you take
up this incressed expenditure for
coke section, you will not be able to
get the desired results, So, I want
to put thix point before the Minister
concerned for serious consideration.
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I do not want to pose any more
problems and I do not want to dwell
on statistics. I have got many more
statistics which are favourable to me
but which may neither be favourable
to the Opposition benches nor to the
Minister.

MR. DEPUTY.SPEAKER: They re-
veal everything except the essentiall
parts.

SHRI S§. M. BANERJEE (Kanpur): .

They are like the Japanese
suit.

bikini

SHRI SAKTI KUMAR SARKAR:
Yes, Sir, We have made Agricultural
Pricing  Commission. They o&re
deliberately doing injustice to the
agriculturists. Their recommendation
to some extent, is motivated. [ am
ready to take that challenge. I want
to make this thing clear that they are
not scientific economists.

1 want to put one humble submission
before this august House for consi-
deration. I come from a poorer section
of the community and I feel that the
problems of that section should be
taken care of in order to help re-
generation of economy. I have some
proposals in this respect. This is some
sort of a package deal and I am rure,
there is no other parallel suggestion
at present which can be more fruitful
to what I suggest. I suggest that the
economy of backward regions can be
tagged with all the big projects and
complexes which have been undertaken
by us, spending crores of rupees on
them, Let a mechanism be evolved
so that under developed economy of
a backwarg region can ccme under the
direct radiation to the project. I want
to clear this point ‘radiation’. It means,
that firstly assess the necessities of life
and other requirements of the people
of the newly growing up town, such
as food, clothing, oil, meat, eggs, etc.
eic. and other necessities, including
semi-luxury goods  Suppose we are
making & complex like Haldia or
Bokaro where erores of rupees are to
be spent. First, assess the actual
needs and requirements of the people

who are going to work and settle there
and then tag one backward gegion to
that growing town and “allow to
generate the economy accordingly.
Suppose, the newly growing up town
requires thousand tonnes of wheat.
By tagging the backward region Jet
us give extra input to the farmers so
that we can get that much of guantity
{from that backward region by extra
production. In this way, 1 want {0
say, tag ore backward region with
one project and get all the produce
that are required, Introduce a pack-
age programme to producers and ask
them to supply to those towns. If
some control system is required and
if you feel it inevitable, impose it
mercilessly, I think the emergency
could help us in creating that pro-
duction of climate. I am ready fo
submit the details. It would enable
us to check the tendency of inflation
by corresponding production. I have
prepared to submit that paper in
details. I am also ready to undertake
a survey. if asked for, by which I can
suggest the scientific processing that
18 necessarily to be taken up for
experiment.

MR, DEPUTY-SPEAKER: I am sure
the Ministry will be benefited by it.

14 hrs.

SHRI SAKTI KUMAR SARKAR:
The country will also be benefited. I
do not want to quote things as a big
economist. But I am a student of
economics. I have a reputation ix
my area that I know something about
economics.

With these words, I thank the
Minister and the Ministry for their
realism and pragmatism shown for the
first time during the last five years,
and for trying to rectify the errors
committed throughout t{hese two
decades. Thank you,

oft Wy g (vadar ) : ourenw
ageT, & go fafire Tl o o
areim oY gegTR ame W W



191 Finance Bill, 1978

[ & ar finy]
TORTT w1 st fewrar wmg 0
8% oW Sm & o vl § o wiw
it af § 1 wur <o ag
£ wigm ) #, 3w o
Y, wer et i WY aga Yk &

ot s Mw g fagre f
T g el &, §ef) w1 § et Srwhee
WY T wret §, wne ar §, gur
T R A g\ meay
wmg Y

& 1931 ¥ oY fagre Wit gmY
wow & oY o ot @ rd, Famd qw
v et wer Wit 1 afer 3w
€ ot & o gy A oy da0d
T fear 1« wewY Qv fea fiw
e § @ wed 0w fewr
far | o wfes g @ frgre s
To fto WAz 153 4T 164 TR T
E1 ¥ wweow R F mow g,
S g wive s A fey a4 e
LRLASE i R

To o wi% fage ¥ sga afqw
€ ¥ Ty 29wY AT 7T gw AmAr
AT wew ¥, Afad s wafew
O /TS g9 A T s &
frawer § fie 3+ @orT< Amie @1eT @
frass wowr a1 TEAREw & o)}
B @ avE 1 T T daee
e § @ §, mIE §w qr fva
w1, &frT ag 9D &) a7 ¥ AW
CUl

g1 N3w & e s aga &
@ T O faat w1 of §, gw
o o 9% wiew o wfew gt § o
7 ¥t a8l & @k @ER w7 F
T QETE | W WY AT &
agr el qwd ¥, wolt v fawt

MAY 14, 1070

Finanee BilY, 1600 192

Ny Afwad e Wwem
wr ww mrgwkn A v’ §
AT s W )

9 fert ol oY g e ¥
qrar av fie o Yo s fagre ¥ figenat
W $9 UET TN, IW IH § W9 ¥
gz g o

st gwgay W T ¥ AN
o §—urax wg o W ¥ g
€ 1 & e f B ot o speeft
WA W 77 A g fr wirw aoeTe,
fagrt et wiv 9O SR woT ¥
framit §-afer o ifiew framt 8-—
9g wma fear a1 f wm ¥ fafant
dgrrafor gor & N 1001 &
XA aywr g

AT A & N § a¥ whAA
#i\ qi¥y froem R 1Y, N W F T
o fas & SR T ¥ W wTm QY
™ A FW A aRe A AT
# oY, 37 w1 g7 FWT X wyar faar

€qYUST 91N T T WIT AT {
1951 ¥ 72 @ fomr s o e
Y fadi w1 & faar ardm ) Iw A
g Wt gwar frar fE @ W ®
Frafer O A & oqgaT &Y
il | T T e aw g B
ma @ w@ # sremfey e
s o7 TA-AMT 1 qY T WX
me  wurer §ar @ @ &, Iwmgdz
& @1 & W7 g A A frwre w1 v
R 1 AfeT gE Ry Ok
fresenggey ? wwre R
mrar M Wiy W eER  de
At & g 7T (| Afew iR
fan et 3 IR AT EOT ? &
wawar g s wx W+ fm amet @
W SR §U wear §, O ohwd
xfera wivfy o vl § 0



93 Finance Bill, 1078 VAISAKHA 24, 1808 (SAKA) Finance Bill, 1078  rg4

ww wriw v de, @ fam
vt & a1 fir oY el o AvrrareR-
wr oot g wfgg 1\ gy SW ¥
fawt ¢d wroit ¥, o & o1 %O
wfg it orwfier ofY, 37 &3 ¥ e
R &1 g fear Wi wg iy @y
W S e faet B Brewe
oY ww e faet wY FqAETeE w2
fear wr¥r )

i ot w-modfer fifr faw
& wgt freawt <o W @ R, | R
R ax =% w1 qoit firer s € A
W ¥ € q1g FregwEe ® f e
gard 1 Smafer I foelt S
oF wretw 3t & | T Ty hawn
fear & 5 g woqwR & oY =R
WA NI H F L AR
L L2

qTa I qE¥w AW fag W Ay
WY famafer smafer Sy
frtf M s walr s R E =
qqT WET TN W R ' @R
g1 wfew mo aonadfer i g
Ay g § A&
somifas Fawade ¥ agT wgaw §
WY I A W F I G A6AT § )

gz faw 31 W IR ES
gt fr &1 s A Y A @R
wfy &, afew feT ot ¥ wfor a9 go
g wfarawg * fmar &
S 7 9t ofgg Jer ofx e A
Ty wY 1 Jensfa ox @ Feww
Yoee ® gz § o7 ¥ 17 oy ot
T gar & @Y ¥ ghg 1w TG
% feonft foret § fr <z ype o
W) wwaifer gaT fow & wwar
e faat w1 ot wiewr aft g
wrfieg 1 W ofer T Iw DAt F X Y
¥ avFme arfie & w o< I awR
838 1LS--T.

Tyo v R E 1 Fervfer ww g
TR AT MY AR TR 1 S @
wrRaR F g qfgm 1 & guwar
g 5 ag wdww oY do1 9a Wi ¥
ot afr i e Y o AT @ AT,
aft av o1 wfemrs A< ¥ w7 o Fawdy
dr wrmd A ¥ SfAER 91 I
2 ¥ 7w ¥ ot wE7 fF P ol o
AL FQ 1 W A 9T
st w fgg 1 feaar gar afgg 9
ot #Y 2% & g 7 gwaroAs wrgw
o7 g S A TRt woam Y,
oA IsEg ? TN
mr i agar W ? 31ag
IEA 2 A g2 R, vgwd w1 qT
§ v W A g Prart w1 g
W E ¥ AR ue faft ol v
FoggEeSrI Y 1gEE ae Wy
W] & AR & wfgy ? & wwwar
gFaa a9 97 7 ¥ ae faoke
Far T fgr 1 v wbasfed @ gamr
war, 99 A AA gAY X Y AR ga y
wr fon -ty are wre Al stqT )
N MarIgaEd T R &
g ? & gom wigar g f§ oW
fagT A JOR W2 ¥ fwaet @y,
o NN AW W Wz & et
¥, sfumng & Feuet 3, wales &
framt & R g & feart @
T four ot wry qwwy § 7w
g dvad gfenr ®Y &F ¢ wi€ G
A dvad ghar N aga wqT Ay
o€ ot § g 1| g dvad 3afag
£ v 1 oy forer o a0 &2
ddgr ik ¥ gm | Ady o5 AT
7% fw ¢ A 331 7 fear 9, €7
g7 A w7 fom AW 1 A gH wEQ
wg ¥ 39 BN ¥, 6 48 ¥ ¢ AW
w1 fa% v wiy & T agie it B
T fomr wg, A M W W @
THAHY ¥ wHE A wW WY



198  Finance Bill, 1978

[t drer Frg)

& wr & oft frdwy wC wr g
5 €5 & varer Wi findt axg & Awg
wft wear 1 & v faandy g, Fend
N awg & wear § e o angde faat
W i ww wfag |« AT TAW
fagrr ar o wigt & ot iy frar
& o ' e v W 4 yfar TAXg
form ar-arcrardy o gfar Hgw wak

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, some of the
concessiong that have been recently
given have been hailed by all sections,
But I was expecting the hon Finance
Minister to announce something. 1o
give relhef to the middle class em-
ployees, at least to those employees
who are drawing about Rs 1000 per
month. I was expecting that the ex-
emption hmit would be raised from
Rs. 8000 to Rs 12000 or at least to
Rs, 10,000. But it is most unfortunate,
when concessions after concessions
have been ziven t3 those who do not
want them, to those who do not de-
serve any concession, this demand of
the salaried people that the exemp-
tion limit should be changed and
should be raised to Rs., 12,000 or
Rs 10,000 has not been conceded. I
hope the hon. Minister wall still con-
sider whether, after the Pay Com-
mission, after the merger of the D A.
or other allowances, the time has
come when e¢xemption lim:t has to be
raised. I would request the hon Mi-
nister Mr. Mukherjee kindly 0 say
something about this, telling us or
informing this House as tp the rea-
sons why this particular demand has
not been met.

Coming to the continuance of the
CDS, I do not know why this scheme
js being continued for another year.
What is the benefit out of it? When
the prices are coming down, accord-
tng to the hon, Minister when there
is no question of giving another
instalment of D.A.—six instalments
are already there which have not
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been pald. It is under the custody
of the Government of India--{ do not
know what they are going to do with
it. How is it that again this CDS is
being continued for another year?
What is the utility of it? I want that
this should be scrapped gnd it should
be done away with, and the money
50 deposited ghould be left with the
employees—1f they want to get it
back, let them get it back or if they
want that this should be credited to
their provident fund account, they
should be allowed to do so. But this
scheme should no* be continued any
more. It is just like the gold control
scheme. If it was continued, it was
continued till it was completely wast-
ed out This was done with a parti-
cular motive, Of course, we are
opposed to it, But stil] if the hon.
Minister wants to continue it, let him
continue it, because of the huge ma-
jority at his command. But we are
opposing it and I hope every em-
ployee throughout the country,—whe-
ther there are middle class or other
people,—is opposed to it I still
oppose it on bena'f or my Porty and
request the hon Minister kindly to
give a second thought to it and see
whether this should be withdrawn to
the advantage of the working class

As far as bonus is concerned, it has
been reduced to 4 per cent, I do not
know what 1s going to happen to
those agreements which were regis-
tered under th> Industrial Disputes
Act? When the quantum of honus has
been reduced, when every employer wnil
not pay more than 4 per cent, why
should you punish the workers again
with the CDS scheme and why ghould
it be continurq for another year? I
would request the hon Minister kind-
ly to apply his mind and let us know
the reasons why the scheme should
be continued?

Now, T am coming to the problem
of unemployment and under-employ-
ment in the country, There is a race
going on between unemployment and
under-employment; there is 3 race
going on between lay-off and re-
trenchment; there ig a race geing on



197 Finance Bill, 1976 VAISAKHA 24, 1808 (SAKA) Finance Bill, 1076 198

between partial closure and closure
of many units, What ig the total num-
ber of units <vhich are closed today?
What iy the total number of workers
today who are out of job because of
lay.off and closure? It comes to
nearly 84 lakhs, In Bengal, there
were nearly two lakhs of people who
were out of job or were having some
sort of allowance.

Now some of the mills are going to
be taken over by Government A de-
cision was taken and an announce-
ment was made by the hon, Minister,
Prof. Chattopadhyaya that a few tex-
tile mills in Kanpur would be taken
over, He made a solemn promise here
and assured this House that some sort
of legislation was being introduced to
bring it within the fold of that parti-
cular Act, within the schedule of
those 103 mills which were taken over
by the National Textile Corporation.
Even today. when Mr. Raghu Ramaiah
announced the business of the House
for the next week, I was waiting to
hear whether that particular Bill was
also coming and amending that parti-
cular Act and bringing these two
Kanpur mills under the schedule of
this particular Act, but I could not
get anything, Why is this happening?
Why can the Government not take a
decision? Is it because of the em-
ployers? I want a clear assurance to
this effect when the legislation is
coming and when these mills will be
taken over? i

Another point which I would like
to refer to, since my hon. friend, Shri
Pranab Kumar Mukherjee js here, is
about the legislation which 1s likely
to come before the House for nullify-
ing the Agreement entered into bet-
ween the Life Insurance Corporation
and the LIC employeses’ federation.
The federation belonging to the
INTUC wag also g signatory to it. I
am told that the Bill will be discussed
in the House. We were assured in
this House that we will be consulted
‘before the Bill is discussed in the
‘House and that the employees’ re-
Presentatives will also be consulted.

The hon. Minister was kind enough
to meet one of the delegations which
{ led, the representatives of the All-
India Life Jnsurance Corporation Em-
ployees Federation, He assured that
he would give them g patient hear-
ing. I would like to know when the
Bill is ]ikely to come before the House
and whether all the employees’ orga-
nisations—I am not only talking of
my own—will be consulted, whether
a fruitful discussion will take place
and an etfort will be made to see that
this Parliament 1s not dragged into
this controversy for nothing because
the Agreement was neither ratified by
Parliament nor presented before Par-
liament. Why should Parliament be
dragged into it?> I do not know. I am
at a loss to understand.

Then, 15 per cent bonus has not yet
been paid because the matter is dis-
puted and there are some cases lying
in the courts. I do not know the fate
of those writs. Parliament is yypreme
sovereign and they can take a deci-
sion while the cases are pending in
any High Court I am not concerned
with that. But a solemn Agreement
which was registered under the In-
dustrial Disputes Act shou.d not be
nullified like this. This will be
something unique. It will be a bad
precedent, The representatives of the
people who were approached by the
Life Insurance Corporation employees
throughout the couniry have given 2
solemn assurance, whether they be-
long to this side or that side, will see
that the Bill is withdrawn and the
Bill is not brought before the House.
I would request the hon. Minister to
consider this matter and give a cate-
gorical reply to this.

Coming to the rise in prices the
prices of all essential commodities are
again rising in the country, I know
what is happening in Delhi and in
Kanpur. The prices did come down.
What js happening today? The prices
of all essential commodities, whether
jt i mustard oil or Postman, whether
it is meat or fish or egg, everything,
are going up., Even the prices of
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{Shri S, M. Banerjes)
wvegetables have gone up. Naturally,
I would like to know what concrete
steps have been takepn to see that the
mges are stabiliseq and brought
n,

The other day, I was talking about
padyatras. The people thought I was
ridiculing #t. In Delhi, it wag arrang-
ed so ceremoniously that when the
Yig people or the big shots went on a
padyatre, when they walked on  the
streets, immediately, we found that
the prices went down and the reduced
prices were written on the boards but
the moment the padyatra was over,
the prices went up again, 1 have seen
this happening. What is the use of
having this sort of padyarras?

DR, RANEN SEN (Barasat): There
should be continuous padyatas, non-

stop

SHRI S M, BANERJEE; I may tell
¥you, unlesg the wholesale prices of
essential commodities are reduced,
unless they are controlled at the point
of source, the prices of essential com-
modities are not going to come down.

About multinationals, we have had
enough discussion in the House I am
really at a loss to understand why
expansion licences are going to be
issued to these multinationals, the
Philips, the Hindustan Lever Ltd. and
to all others. Under what guise ere
these licences being given? They say,
they are manufacturing something
which is very sophisticaied. What 18
sophisticated? Is a bulb sophisticated
product? 1 do not understand. Any
Tom, Dick and Harry can manufac-
ture a bulb, What about soap, lux,
Surf and all these things? These
things can easily be produced by our
awn people. We have to see what we
can do about these multinationals and
whether permission should be accord-
ed to them to expand their business.

These multinational corporations
have exploited our country beyond
expectation. They have bled our coun-
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try white, This the history of multi-
national corporations in any country,
In every country, they have disturbed
the economy of the couniry. They
have also indulged in  subversive
activities, 8o, I would request the
Hon. Minister to kindly reply to my
points.

Last but not least, I want to know
about the sixth instalment of D.A.
Employees, today, cannot even hold
meetings because they are not per-
mitted. So Parliament is the only fo-
rum. But now we are having practi-
cally a secret Session; the galleries
are empty practically, and only those
who are interested in Parliament are
here. So I would like to know what
has happened to the sixth instalment
of DA, whether this money will be
paid or not, Nothing will go to the
Press, ag the Hon Minister tells us.

Then, coming to the pensioners,
something has been done for them,
for which I congratulate this Govern-
ment and the Finance Minister, But
is that enough for the pensioners?
When other people have got sux or
seven instalments of D A., what about
the pensioners? 1 would request the
Hon. Mimister to kindly throw some
light on this and to sce that thz un-
fortunate plight of the pensioners is
also considered with utmost syme

pathy.

With these words I conclude and
would request the Finance Minister
again to give thiught to the points
raised by me,

sft fercoltw ar (VYY) : ITNAR
Ay, & fra frdgs sTamda v &
fad wgr gur § 1 997 F7 WA & HrOT
frds wviY ¥ fagre T = fade fewfer
#R A T & 9% frster O A
forer weaTT &7 SATH WO ATSAR
oSz wTAT wrger § 0 fagre o o
wratdy § gawT 74 wfme { afgs gor
e N NA g g A A
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feqfa & mag ff s gt Uz @
€ g ¥ Rl et gat aog v gy
feme oY firgre wY o g3 WY Ifa figear
Sfar agraer vam fagar iy o
wgY fast ar gy &1 Xo® o WY FTLT L,
wrw &t afcfafy # qowre s fads
®1 3 @ N o1 ¥ar gy B
Tw & N fee? wog §, o 7w § -7
/(% Ui & ARER WA ® P4 §3
frite afvdtoand sroew At s 20fga,
fad@v sqxeqr A mAr wifgd |« WA
guAY fad-frarat Nfy 97 g7 w13
diNfrag s dagrae s
o frzf o § IR 9N AP @
"3z afl faa a¥dt

T WA § 1967 A ot fagrT &
wfeqear T &1 1967 & A &F AN
T wfeqgEr wiE I I9 T A
T # A o FPAd FIET L AEFR
fegt adf wh galfad i€ ot widwa
FAE®T A g TAIMAT1 1973-74 %
FInFQ@ A @Y § Fp aeqel mifa =
a1 9T fagre w1 w0y aavar Aa7 /W
ddr afefeafa agr £ 3 A a4
fag a1 azars frar war 7g Adfafa
&1 74 Pafg & fagre & s sivs
feafy aga A 9 7g WY aTarz Y v,
Y WY WA K7 A AL FIAR FA
aqr gear & £ ad wfew wdr W@,
wrfas feafe w1 garey 1 o 7 30
afigyqrar ma ad 11 w49, 1975 H1
oo Ty fax & Ay * 7 3w
wfsx ) 7§ | 9§ CF YTHRIL Y AT WS
gax fg4i aF sraw g aqr s #®
cqifaea T qrat 1 x A o1 o faw qay
AT JA § A7 Y IFIA Fgre d 5@
xzA & fad, fagre &t wren & Faa &
su A df e rrrs@a Y
afwy fagre & qre O araq §, S wiey
§, fad va® a7 9T 7 84 FLAAT

ok gewg af ¥ w1 ofy Ay wrvafew
wiaforr ama & 1z} 104 FOT w1
AT gree @ favaa # fasr qr o &
HTATT AT HIAT § Wi goere ¥ wfy
fe siraT vz A faoey & fodr oy
fagre aewTT f F18 wxx W § 1 Afwa
Y A A Al qwx T §a
fagre & w0 A frsrmr w7 g7
F@ & fAY ¥ aoaTT &Y o1 WY
" BT Y | wd Sl Sraar
wafr & ufraw 2 1973-74 & &Y
N qaganr A af §, 3d T A
17 FLE TR TG LHAT | A4H
& a9 # ag agaa N af 1 ay,
Fagr T IFT g 5 1073-74 R
fagr< & sa1 wfq @ s w2 w17 34T
& AF 9T TARY AFT ST AT I
| ®Y FTAR W@ I0¢, at 1.2y
faerT w9 a7y 9T @y v ¥ wiey
AET AT FFATL 196061 F +qrdt gaq
qx sy &7 Sy safer dafer s
1972-73 # A1 229. 9 WA 4T ¢
wafy g 2w F7 wraq 333 TAX 4T
T AW § 17 U5y %1 qGfw safew qrg
WA ARA T A 31 X w9 &4y

sy, I qgedfa Fraw ¥
yyta aEfrT wrdd & wrae 9T &
agraa & w€ &1 I7 SN 7T g ¥
gl raera s g agd 5 60 wfrwm
HEAAT TIY FY JATET & WAL 9T
g grat § 10 Sfaaw wgmar a9 ¥
frggqr ¥ amare 97, 10 Ffama TS
% fairy afcfeafat & wmar g sk
20 Sfamx gad ] oK T &
FTAT &1 AT ET T FY XA AG,
@ fagre o S wrardY §, S IEHT
frgzrma &, s gae faay aficfefaar
& 37 gz &1 sy # TR g fagre W
gaifar agram feadl xfge avd i
FTT 3514 B fag, v wiem & @
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¥ fag oI Twsg wr wrias feafw o
gurek ¥ forg dfew qerafi Y )
WIT X ) ¥E w7 ¥ wiwy qq fr 80
wfwws wgaar Toq W Wl §40
foegaa wre fadn afdfenfa & s
g 2% T@ stawe §, & g WA §
fir 96 F0T TYAT g ETH (O WA
wEraeT tua w5a) & e w68, 68
Y T § sgaar fredt 1w
ek L Rat R LA ECR I u s |
qUAY ot waRY wEraaT feadY wTfge
S5 28 ¥0F ¥4 ! faed ) W aw@
adm ot feswr fagre 8 &wwa
qraaT ?

s, wgT aF WE qUET JIry
- H 419 §, TETAA IR TS AIFIL
¥ wreafcr qra eTy 9 aw fxar {1
fagre A g war frgr oAl wrg
a3 §, e ga feafa § A fagre s
¥ FTH) WA AT T sxATqT HY § W
wFM i fF @ ad ag 47 707 @
% wifaforr wrwgdl T ol )

€9 ¥@ 1976-77 & faq wafe
fagre wOeTT & WAl AT 279. 42
gz % s & AR wEwr A
fad 242,04 *OF W N fr Agle
£t &1 afx w1 T A frede & goaw
& ftrramr § Wik got TSt & awwer
AT &, A B2 wreTT A T | wIW
agi %o | Wa 1w ad ¥R A &% 37
FOT 7Y K N q0F win fagre aTwTT
¥ ¥ § ot forwwt & wvr 20 g
wrdws A wrag § fom® fagy, fourd,
oY, T, A0 AW AN & 9V 9
durgat # aqt To ¥ araw I
wUar § o fap. o S 0yl
fout afgd 1
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ofiny, & yo ot o fenfir ared:
sy o oY wyt @ ot Pew Bkt B
gtk ey i ¥
wT Y S e wpw oY whe ( &
WITHY ware wngat §

Against a total borrowing pro-
gramme of Rs, 12T7.77 crores by the
State Governments dwring the Fourth
Plan, Bihar’s share was only five per
cent while certain advanced States
having much less popuisuon got a
higher share of such borrowings, e.g.,
Maharashtra 13 per cent, Gujarat 8.5
per cent, Karnataka 7.8 per cent,
Tamil Nadu 8 per cent and West Ben~
gal 9.8 per cent. The per capita bor-
rgwings of individual States wvarjgd
from Rs. 50.8 to Rs. 114, with Bihar's
being the lowest at Rs, 114 The ave-
rage for all the States was Rs. 23.4.
The relevant figures, for the sake of
comparison, are given below: Hary-
ana Rs. 50.8, Gujarat Rs. 41.1, Punjab
Rs. 36.8, Maharashtra Rs 33.2, Myzore
Rs. 32.8, Kerala Rs. 30.7, West Bengal
Rs, 28.2, Tamil Nadu Rs 27.6, Rajas-
than Rs. 26 5, Orissa Rs 19.1, Andhra
Pradesh Rs. 184, Madhya Pradesh
Rs 15.5, Uttar Pradesh Rs 12.3, Bihar
Rs, 114, the average for all the States
Rs, 234

The percentage of investment-cum-
credit in Bihar to the total deposits
in the nationalised commercial banks
in Bihar is given below,

wgr zrew feifaes 186 10
0% & § @ (Aeede & fag fagren
faar g 50. s %0 wawd 1971 %
wgt 231. 99 #O¥ ¥ femfwzw & gt
52. 59 0¥ qezitz ¥ o ey o
¥ T ww @ W awt # oy frar g
grea wivd & @ 1973 # of
448. 99 wO¥ ¥} wnt ufir & fagg 7
e 189,21 wiw fawr w1 ot f
w1 41, 47 wfoewe S gy o



20§  Finance Bill, 1076 VAISAKHA 24, 1808 (SAKA) Finance Bill, 1976 206

w{l & WEREr N WX wiAeT Wi §, IR GHU W 87 F7 WTeqW w |
freg wgw R & e fiear o aear § W af & fag 37 ®Qr w9 W N
f wa st @ gf wft g€ 41 fow gow At fegre aTere A 41 8, aae
fugre ¥ g faera 42 g ? wref wlrara @ vt wfgd |

MR, DEPUTY-SPEAKER: It is

granted that discrimination against Mo g®e YWo wAT : (TETTWI)

Bihar is there. It is agreed that mot Jarsaangren ¥ graet wwidi § v
enough justice %; done to Bihar as to WTOY AATTHA & fag awa faar ¢ &
other Stategs because of the difficul- 2 o -
ties, but statistics are not going to fw aet of it WY m’"i‘ g fr sy
convince us further; make some con- FEH 10 vOT waA wr gz A 4
crete suggestions, what should be FLY T aﬂ'if%fm fersraa WY wT
done. STEaT § | vgen forae A 34 7 4 e
Wi vl W AT w6 el g teem dww w0 fafee T‘r wE
w famr wrad wHA @AT wTvaw § ganT adY fear & 1 x9¥ qw ¥ few

afe jEt vy Ao gT AT, TGS AR BERTE FRAT AT
fagrisin s s faigsfatady

o e I e ¥ gady fewraa 7z § fr ate-

W a3 3T faet are gETey e
The Fifth Plan resource document Tgre oY | gAY a7 W) gEwT Fa ey fvar
of the Government of India indicates g1 | Aa9EN Taay arfew & fear
s oiied marke Sorovings o a1 w1 a1 i Y e i
thig devolves to the States, as was %Y forgr & 1 I e @ f wrw 9
done during the Fourth Plan period, JTqH AX FT TATT FX |
the borrowings by the States would
be around Rs. 2893 crores, of which @adt fowraa %<5 ag fr fazer

Bihar should legitimately get around
Rs. 280 crores. This means an average

#1 3w aga wgm § 1 ¥gra # Tt

of Rs. 58 crores per annum, How- L g faear o ;ﬁft Q \ faga &
ever, the market borrowings pro- fog a8 uw wravwas ‘ﬂﬁ'% | EERT I
gramme for Bihar State has been
prgged at Rs, 26 crores during the Sﬂ qEqT FL ﬂf@'lﬂlﬂ'( H’Wfi‘ ay
frst two years of the Fifth Plan pe- adY saaear &I ey o afE
riod, There has been therefore, a AT
shortfall of about Rs. 33 crores per it a:‘raamm’?%fm«rmf
annum during the first twg Yyears. faT o & saw) agré g fw
f;‘;te"t :fo‘;zaif"‘;:e the lghgf‘fl“‘;, of the IEN §F TN AT WMITH 7852 FT
s, it would be legitima

to expect that during 1976-77 the State fean 1 qaR TR sy fd Wi
Eovernmem should be allowed a mar- AT TR gER . | .

et borrowing of the order of Rs. 60 .
crores instead of Rs. 25 crores. _‘ﬁm T (wsig) ;A

£ e feefe & 1 8 e %7 & srgm ?
L f T ITT E | § W9

ASWE F AT GTEIT ¥ e f:”“""f;‘m"‘ AL

wont wiwe § f fagre ¥t wfefenfer TR dw ]

» gwy & fag fage HHTC tw arw & fag qweale w1 a1

apfirgde fewry w3 sfar oF IEA 4500 *AY # war § wwfe
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s> q®o qao awd]
fag® arw 3800 FO¥ w1 ¥y geRd
gt ur 1 & A § v qa Ay xw
TRz R AT FTHT NI wAK
wraragN

1074~75 ¥ wgt garr efegan
N g TR AT NG A WG FT 1976~
76 % ¥ W ez &Y war N e aga
woaY wia & 1 3¢ galad gar § fe ot
#ifadt ot TaET g glragdae gur
& 1 7€ guR ey warR Y 7 g ¥ a8 A
g 1T W gE RS HT Y

7t ey wifx sy & fag
st o wgAfwas {egey §
TAHT ATE A N 7 F g wry § sTAr
a<E § wrwr e sara frerar wga,
£ 1 ST XY Tgar AT § 7T TGT AW
rar 3 1 & porua ¢ wrgAnd S1E-
Jora Y P X argan § 1 X9 FAWY
¥ wU AR TTT g9 gar | A agar
Fore giwr 1969 ¥ freratgq | T
T g% vy & fasaa far 1 o™
A A WTAT § A §T )
S faawre 77 ¥ faq qoras &
FTEANTR FGIAT § 73000 FIT &7
®Y= forar | o g5 I3 wdrar fagd
IAHT QF A1q TF TATLGE JOT | Ty
TqaT IZIA oA et ¥ Iar forar o
qE Z% 121 AR & w7 91 | Wrr
IS Awa w07 war arg it )
IEM Sast Staa T 73,000 g
oW ¥ oz frar . 1974 Hzw Y o
T v et # gaqr way v aar )
Fxfraray, 1973 dfaarqrisavan
ag AT TF ¢ | IART § WEF Y
T | &F AT AT EN AT | 9%
FIITAA F1 T Fifaw 7@ FT ¢
& &y wrq WYX I g o wq¥ g
W REr I AT AAS
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it § wdlte ag qrard qrvw g,
tar #fex vast § 1T arqan ¥ e
cad ait g § otz gad 22 Mo e
war gor § 1 g wrew feaar aff ¥ ¢w
ared xa#T gAY wraq fra gt {0
12-2-78 W X T% §AT 1 13971y
*r qw forar fir 78,000 S7ar wraed
g e wiaA wrer aff fearay
gw & feqrwrgar 1 'gegix frar Peas
¥a 25,000 A fae gr g ) xaiag ar
aY 78,000 ¥ XN FT§ T4 I ¢aW
&% fear srqar | IFA Wy AT X
ware frarfrzeaadfrze afog w1
), 7 & s7rar 7T faw AFW Y )
85,000 F7 ArHT AT HY geArmTHT
femr qr 4

MR. DEPUTY SPEAKER: Why do
you not write to the Minister? Why
give all the details here?

Wlo Qo Qo WM : TERA W
w3 a1 fr g @ w1 a5 arar @)
JxT growr w7 20 wiw A wAtArA P
T4t |

wEaA RN :
fearfa 7 1

fafrezt #)

Yo QR0 qwo wadat : K aar v
g fefrargrand seqasa wrr-
Wi s@ 1 fAfaa e & W
qar W & 54T qaAr 91 I9N
qetg g X 9 fxar 1 93 To0 HYq
AT | AT BITIT FID-
WA A T F 75 U7 qO AW,
Ny qevia gArIrIenNien 1@
¥ wowr St a0 AN Y ag g dm
#1 gowedt ekt wid ) $agarg Fs
LA A F A N E ¢TI T wIN
ey sLi g I N IX o N
&7 & farg Fearsifaes §, 47 sradezy,
Afar ez ws wrrved
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& Yoot wfy 3% fawars orer
sfrar & weerda wedar€ 531 Qav o
figar avt gardr wrg¥fwas egas
e a7y ¥ wro wTaRf Wi goey
fad o ) 77 | YEEY dxaq T Y
ot 8 1 ag safa e wrgAforaa srf-
Imrfogy ¥v7 7Y, Sk wromay,
ey Mraft WE I gAx O A
s ET S ¥ § argarg
fegawresgmfear o 1o Iqdma
Ty Y g @ Ay wrk ¥ g d
suf Wiy ofx R sgAfuas
wiTRwA & e wradved w1 g frar
# formme e faar o e &
e A AT QT F, AL TTHR!
S o @D, gadgmrge faqwad
g 1arzar §, o adfenr wifwae A
afaar ot & feer a3 ¥ i wleagaq
afaar &t A 7T frae w0 wre
Tz &, 1% fram s g8 85, 90
B fasar § AT A w@EST IqN
faaar wifegd 2z ad o aow &
% fzn wfgery /i 34% o g
HRAwIHT K dT §) Ay
foqa AT W & IAH ATE 1A
fear amar Tfgy

tas wfafom & sgn wgan
T wig § faasc afsearm qew
aq FA0 W@ &1 ogw A A FA
g fx gw qzw aw afy wAEd,
afea gara gewa, o1 gw 9T FEaAC
ZAAT HTAFT &, AT TIH AW AN
® dary $T W R, A W 3@
Wk @i w1 arw §1 ¥ gaer qEr-
#57 s § s g7 qzw a9 aff
TAUEF | 97 T F oA qw oeAw
Ferar &, W gn Wraar oY § a1
gredl 7 qA ? gW K g W
xarar wifgd arfs g geRa &
qewar wex ¥ fod dare @

g wgy WS 0y §, A ogw
ot 5§ are wgr §, AfeT @ N w5
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SHRI SHYAM SUNDER MOHA-
PATRA (Balasore): Mr. Deguty
Speaker, I feel it as my Lound2n cuty
and not an exercise in futility, to
shower praises on the Finance Minis-
try, particularly the senior Minister
Shri Subramaniam and our Yyoung
dynamic Minister Shri Mukherjee for
thempgalitarian process they have been
fnitiating to reach the socialist ¢ro.
nomy.

Mr. Deputy Speaker, during the
emergency, our agriculture has re-
ceived a booster. Our industrial pro-
duction is up, There is enough disci-
pline everywhere in the country-—in
the Government offices, in the schools
and colleges, in the Railways and
everywhere. There is peace among
the workers and everywhere there is
a sense of regeneration that the coun-
try jg moving towards the path of
prosperity and progress,

1 must, particularly, praise the work
in the Foreign Exchange Control De-
partment, the way in which they
have tried to check the foreign ex-
change racket in this country. After
the Chandigarh Session of the Indian
National Congress, the Department
was able to unearth about Rs. 1,500
crores of black money. The Wanchoo
Committee long back ago, felt tha¢
the country had Rs. 8,000 crores of
black money. But by voluntary dis-
closure we could have Rs. 1,500 crores.
During 1974-75 the foreign Exchange
Control Department had earneg Rs.
500 crores. This is rertainly to mean
achievement by the Foreign Exchange
Directorate. But I do personally feel
that the Department has got to be
strengthened by more vigilant officers.
Those officers who are corrupt should
be weeded out and bold steps have got
{0 be taken in this regard. Also, the
Income Tax Department was another
seat of corruption; it was a hub of
corruption for many years. Although
we give credence to the fact that they
have achieved some good success in
unearthing income-tax arrears, ve-
parding hoarding, concealing of in-
come and all that, my contention is,
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what is it that they were daing 2or all
these 25 years in our country? Actual-
ly this emergency and thiyx bold atep
of the Prime Minister hag crested a
senge of lear in the minds of the ofi~
cers and others that anybody who is.
doing wrong will be punished and
that he will not be able to go scot-free,
It is not only the income-tax officers.
alone, but others in many other fields,,
who are very vigilant and who are
trying to prove that they are very
correct in the steps they are taking.
What I feel is that the hon. Minister
should take bold steps to strengthen
the hands of these Income.tax officers.
who are honest, and he should try to
weed out the corrupt elements from
the Income-tax Department. To my
personal knowledge 1 know that there
are many income-tax officers who
have amassed a lot of wealth, to the
tune of lakhs if not crores of rupees.
I do not know how much their busses
have amassed. There should be a
probe in such matters, For the last 20
year; they were remaining like feudal
lcids in this country. In thig connec-
tion the gquestion arises as to what is
it that the Government has been dong
for the poor agriculturists, the middle
classes and the lowest sirata of our
society. The small entrepreneurs, the
poor people and middle-class people
were completely out of the
picture before nationalisation but
after  nationalisation, they do
get a share in the economv of the
land. The red-lapism and the bureau.
cratic attitude of the top echelons of
the banking department have created
many difficulties for the middle class
people and they have to break their
heads to get even dimple forma
from these banks to fill in the requisite
data, The hon Minister should be
vigilant enough to see that some public
relations officers are appointed or some
committee goes into it, with public
representatives associated with i, so
that the cases of these poor down-
trodden people, the middle.class people,
etc, do not go by default,

1 have experience of the performance
of the autonomous bodies in this coun-
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fry and I know that the public sector
undertakings are behaving in a man-
ner which {s not conducive to the
prosperity of this country, in this new
stmosphere or new system which has
been created in the country after em.
ergency. There is increasing expendi-
ture, there is no economy in expendi-
ture and the directive of the Prime
Minister has been practically thrown
to the winds. I can give the example
of Rourkeja Steel Plant, a joint com.
plex, in the steel world of India. Mr.
Darbara Singh who heads the Com-
mittee on Public Undertakings may
take note of what I say. For achiev-
ing the targeted production of 10
million tonnes capecily, they had a
huge celebration. Do you know how
much they had spent” The Govern.
ment report is Rs. 64 1akhs, but my
report is. Rs. 20 lakhs, I say Govern-
ment report because in answer to my
question the Minister said that this
was Rs, 6§ lakhs. But I know that the
expenditure was more than Rs. 20
lakhs. If all public sector under-tak-
ings g0 on celebrating like this, the
country 'will lose even Rs, 500 crores
in one year by way of these celebra-
tions alone. Ts ther2 any instanca of
celebration being held because target
hag been reached anywhere in the
world? 1f Bokaro, Durgapur, Bhilai
and other units go on celebrating like
this, we will be losing even Rs. 500
crores in one year,

Sir, the hon. Minister may kindly
send a note to the Steel Minister to
enquire into the fact as to what justi-
fication was there for celeberating the
achievement. Who took the lion's
credit in the celebration? —General
Manager. the Directors and the Officers.
But, nothing went for the Prime Min-
ister's 20—Point Programme. It is the
emergency which hag emboldened the
workers and the management; it has
made the workers to put in their heart
and soul tp reach the target. It should
have been a celebration to give a hoos-
fer to the workers, the labour popula-
tion in the country and not a celebra-
tion to highlight the achievements of
the management.

a1g

What are we finding generally .ar the
public sector undertakings? We only
find officers who are corrupt and against
whom trere are C.B.I. Reports and the
report of Vigilance Commission, and
who are going scot-free. The small
employees against whom there are
flimsy charges of some lacunae, some
irresponsibilities or something, are
being driven out because in the emer-
gency, they have no means of redress.

8o, I bring this before ‘he notice of
the hon. Minister. This minisiry may
be coordinated m a manner {o see that
the fruits of emergency are en)oyed
by the country in general and the
workers and peasants in particular and
not by the management, by the
bureaucrats and by top police officials.

Sir, I shall also bring before the hon.
House one thing. The cycle industry
is to-day facing hardship. Sir, to be
frank, it i3 we who are the users of
these cycles, Hardship hasg been crea-
ted to the bicycle industry because of
the change in the entry of ilem No. 3§
the Fourth Schedule dropping the cyrle
from the list. As a result. 1 per cent
ad valorem 1s introduced m the last
year's budget and it has become levi-
able on the bicycles manufactured in
the country Sir, the Unions in the
cycle industry came to me with this
angd said that it would be the users
who would suffer and not the cycle
industry.

So, the hon. Minister may kindly
see whether the officers on the Central
Board of Excise and Customs have
done justice o this. They have made
the whole thing ambiguous by making
the new order. The definition given
to the cycle is cycle (Assembled).
Everybody is aware of the fact that
the cycles are despatched from the
factory in loose parts and the assembly
ia done by the dealer at his shop.
The main reason for the rural people
for going for the cycle is the fact that
the buyer gets the cycle because of
this fact that he gets his cycle assem-
bled at the ghop in his presence. So.
1 hope that the hon, Minister will kind-
ly look into it and see that this one
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per cent excise duty which has been
now levied is done away with.

Another fact I want 1o bring to your
kind notice 15 this. India has great,
potentially developed, hotel industry.
1 have found that the reputation of
the Indian hotels has gone outside the
country. I can say this with con-
fidence because our Ashoka Hotel,
Janpath Hotel and even the little
Ranjeet Hotel have all been built by
the ITDC and they are remarkable
showpieces in our country which can
be compared with the many best hotels
of the world. Three 1s a great de-
mand for the Indian hotels, technical
knowhow in the Middleeast countries,
in Iran, in Kuwait, Abu Dabhi, Dubai
and Iraq ard everywhere When I
went there they said that they wanted
the Indian Hotels. The ITDC has the
expertise. They want their expertise
and the technical knowhow. This
should go there ITDC has earned a
profit Our Ashoka Hotel, Akbar
Hotel or Janpath Hotel have earned
profits With the expertise that we
have developed, we must try to des-
patch it to foreign cauntries.

In this connection, I would lke to
‘stress one more thing and I shall con-
clude before 3 PM Mr. Deputy-
Speaker., Sir, about the public sector
undertakings, our Government recent.-
ly spoke that they are making profits
and that they are not losing It is
only the private sector which is pros-
pering We have to depend on the
potentiality of the workers in the pub-
lic sectors, Government must have faith
in the workers and they <hould not
repose faith only on the managerial
class. 1 know of gne pubhlic sector,
namely, the NMDC which has made a
remarkable progress In Celcutta
newspapers, Business Standard, they
have spoken in unequivocal language
on the management of NMDC that it
has done remarkably well during the
last two years. I do not know ‘what
has provided the leadership there in
NMDC. Probably the Chairman, Shri
Billimoria is responsiblp for that be-~
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cause he is considersd as one of the
senior managarial personnel, I feel
that it is good menagement and latour
relations which give the prosperity
that can gve a firm tacking fto
the public secfor  undertakings,
and if the Government reposes faith in
the leadership of the workers and giveg
booster to the workers’ union and
strengthen their hands there is no
denying the fact that all the public
sector units will be sucessful.

15.00 hre.

THE MINISTER OF 8TATE IN.
CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB XUMAR MUKHERJEE):
Mr. Deputy Speaker, Bir, I am grate-
ful to the hon, Members for making
their observationg and it 1s really en-
couraging to note that most of the
Members have appreciated the view-
points from which the budget of the
current financial year and amendments
of the Finance Bill have been presented
by the Finance Minister.

In the customary way after present-
ing the Budget when we get the reac-
tiong and representations also from
the various institutions anq Chambers
certain amendments of the provisions
are made and thig year also there was
no exception but at the same time 1f
15 1nteresting to note that perhaps we
had to make mmimum number of
changes 1n the Finance Bill because
neither the Members of Parliament nor
the persons outside have much to suc
gest

1501 hrs.

[SHR1I P. PARATHASARTHY in the Cha:r]

One point hag been raised It was
raised guring the general discussion
on Budget and has been repeated hy
some Members also during the discu-
sion of the Finance Bill Whether the
concessions we have given—both on the
direct tax side as well as on the in-
direct tax side—would prodice the re-
sults and pondering on that thes:s
some of the hon'ble Members have
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. come to the conclusion that it has failed

because the expected buoyancy in the
economy ag a restiit of the concessions
18 not visible. I would like to submit
most humbly and respectfully that to.
day is the 14th May and just eight
weeks back we presented the budget
proposals on the Floor of the House
and, perhaps, it is too early to come to
the conclusion that the varioug provi-
siong made have not yielded the result
and, as such, they have failed. Sir, it
takes some time and it will be too
early to arrive at a decision that it
would not go in the desired way. The
basic principle which prompted the
Finance Minister to introduce these
concessiong is clearly known and I
woulg not like to repeat it. I would
only like to add one point, that is, in a
developing economy like ours the taxa-
tion policy can never be confined mere-
Iy to realise the revenue and fill the
coffers. Sir, this is one of the most
important instrument at the hands of
policy makers to guide the production
ang the general health of the economy.
That is why this annua] exercise is
bemg made by utilising this lever to
guide ang direct the economy in the
desired way. Considering the stress
and strain in which Indian economy
was suffering for quite some time, I
can say, but for these measures there
woulg have been no other alternative
but to face more difficult situation for
us.

I have explained it earlier, and 1
would like to repeat it, that when we
give concession to a particular indust-
ry, it is not merely a concession grant.
ed to the individuals thereof, but it is
something done to see that the capacity
which has been created in the couniry
for which scarce resources of the
couniry have been invested yeilds the
full dividend out of that investment.
Therefore it s not a question of
whether we are giving ccncesgsion to
a monopoly or to the affluent sections
of the community by reducing the
priceg of articles of elite consumption,
but the bhasic principle behing it ig to
see that the capacity created, be it in
alr-conditioning or in TV or in refri-

gration, ylelds the desired full dividend
out of the investment made. If we do
not want investment in an area, I sub-
mit most respectfully the remedy
would not lie in raising the taxes. The
remedy) would lie—of course, it 18
with the Government of India—in the
fleld of licensing, if we do not want to
create any capacity particularly in an
industry, we should see that that in-
dustry is not created, that that capa-~
city is not installed, But once the
capacity is installed, we shall have to
see that it becomes profitable and it
stands on its own feet.

While making his observations, one
hon. member pointed out and asked
why we are not making the credit
policy more liberal. I would submit
most respectfully that the credit pohicy
of the country, as enunciat:d by the
RBI, is neither credit curb nor in a
sense credit restriction. The phraseolo-
gy which we used and would like to
us: is selectivity.selective credit poli-
cy. In a situation like ours when we
have taken some risk, there is no den-
ial of the fact that by keeping some
unbridged gap, by placing our confid-
dence on the producers of the country
they would respond to the desire of the
Government, we would at the same
time see that distortion does not take
place in another area of the economy.

I would just like to submit one thing
in reply to the observations of the hon.
member who  strongly advocated li-
beralisation of credit that it is a very
fundamental principle of the economy
to see that borrowed capita] does not
become cheaper than savings. There-
fore, 1 do feel this is an area where
perhaps we will have to be more selec-
tive. If you look at the money circula-
tion in the last few weeks, you will
yourself find that no industry is
suffering for lack of credit where, acec.
ording to the national priorities, we
want credit flow, But if the resources
are limited. we shal] have to apply the
theory of selectivity, we shall have to
see that scarce resources are not in.
vested in producing those commodities:
which, for the time being, we can do
without,
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Coming to the area of direct taxes
1 should like to reply particularly to
two op three points mentioned by Mr.
Salve. Ag was usual with his observa-
tions in the general budget, this time
also he raised the question of drafting
of the clause in the Income.Tax Act
regarding investment allowance. I
shoulg not like to dwell the legal com-
plexity and phraseology of that clause;
he raised two points: in which year
investment reserve is to be created and
in which year investment allowance
will be deducted. On those two points
sub-section 4 of section 32 (A) is
quite clear. The year in which invest-
ment allowance 1s granted, in the
same year investment reserve fund is
to be created, Regarding the year of
allotment, the year in which the air-
craft or ship wag acquired or the new
machinery or plant has been installed,
in that year he wil] be eligible to
that investment oilowance and if 1t
happens in any particular year he is
using the aircraft or ship or installed
machinery, if it had been installed in
the immediately previous year, he
will be entitled to have the investment
allowance from the succeeding year of
its installaton. Therefore, I do not
find that there ig much ambiguity in
it. Of course it is the prerogative of
the lawyers, bv putting their talent,
to make simple procedure complex and
you wil] agree with me that many
amendments and changes which we
have to bring in are mainly because of
their contribution.

Secondly, he has raised the question
about the high-handedness of the re-
venue officers. Certain other hon, Mem.
bers have also referred to it; I do not
rule out the possibility; certain exces-
ses might have taken place here and
there and whenever it comes to our
notice, we take care of it. As regards
those people who are working under
me, T would not say that every wrong
committed by them has to be defended
by us. We sghall have to take care and
we shall have to look into the problem
in totality. In regard to the particular
case mentioned by Mr. Salve yester.
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day, 1 looked into that case in detail.
My predicament ig that there are a ser-
ies of court cases that bave taken place
on that particular .?ﬂtter. Still it is
sub judice and that iz why I cannot
explain the view point of the depart-
ment in great detail. When some decl-
sion is arrived gt the highest court
of the country, you will be astonished
to find that the much maligned com.
missioner had tried hig best to protect
the revenue of the country. I should
not like to cast any reflection on the
court; but the way certain courts be.
have just cannot give an opportunity
Lo the officer concerned to explain the
view point and also explain the situa-
tion in which he had to act, Unfortu-
nately I cannot discuss that cus ein de-
tail. At the same time, I should like
to submit to the hon. Members that it
they bring to our notice any cases of
excess or injustice committed by the
revenue officers, we shall take action
immediately. There will be no denial
of the fact Many times 1 have given
figures to the hon, Members of the
House. We have taken agtion against
economic offenders. At the same time
1 do agree, without I would not say
connivance, but negligence to some ex-
tent on the part of officers concerned,
those problems could not have taken
the present dimension. That is whv
simultanesusly measures of an ad-
ministrative nature have also been
taken. I have given the figsures many
a time as to how many officers have
been suspend=d, how many of them
have been dismissed and who-
ever has the doubtful itegrity,
we are taking action against him
But at the same time, it has
to be kept in mind that they
are working under very difficult situa-
tion. In a country like ours, we find
that out of three-lakh new assesses
quite a large number of the people be-
long to the liberal profession like en-
gineering or medicine or legal profess-
ion who are the elite of the communi-
ty. who are the cream of the society
and when they indulge in either to
avoid tax or evede tax, It is not an
easy job for tax collection officers to
discharge their duties properly and
fairly. One hon, Member hss particu-

32
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Rarly ‘mentioned that quite a large num..
ber of persons belonging to medical
Drofession and legal profession have
avoided and evaded taxes. I would not
like to make n reflection on any pro-
dession on the score of tax eva-
fders or tax avaidrs but what-
ever profession they may belong,
do, they ought to be condemned
“This is a very peculiar situation in a
wcountry like ours. That is why instead
ol condemning them in a blanket
manner we ghall have to realise the
«difficult situation under which they
are working. It ig true that with the
same set of people it has been possi-
ble for ug to augment the number of
searches and seizures, more than four
‘times in 1973-74. The lotal numbey of
searches and seizures conducted by
the Income-tax raid party were of
‘the order of five hundred and odd. Just
within a perind of two years, it has
been possible for us to increase the
number to 2625 and to increase the
-value of assets seized from Rs. 4.0 cro-
res to more than Rs 20.0 crores, There.
fore, you will agree with me that these
people are working ag a result of
which it hag been possible to put a
fear 1in the minds of tax evaders and
tax avoiders The voluntary disclo-
sure scheme is one of the major con-
tributions which has created an at-
mosphere by way of intensifying sear-
ches and seizures, by way of increas-
ing the number of raids both by the
Cuslomg Department as well as by
‘the Income-tax Department One hon
Member has very rightly mentioned
that as a result of these measuie<, cur
economy ig strengthened and the rupee
value of our country is being apprecia-
ted abroad. I can give you the figure
just now, Just before Sepiember 1974,
‘the remittances from abroad through
legal channel were of the order of Rs.
"35.0 croreg per month and today they
are more than Rs. 100.0 crores. It has
increaseqd three times. I would most
respectfully submit that it is some
achievement, if not a big achieve-
sment ang this hus been done by these
officers either working in the Income-

“ax Department or working in the Dir-
wotorate of Enforcement or in the

Customs Department. But at the same
time, ag I bagd mentioned earlier, I am
ready to look into any allegations
against these officers, against any
particular individual for examination
and for act of commission. While mak-
ing his observation, Shr Damani
wanted to know the figures for volun-
tary disclosures. We have givep the
figures of the voluntarily disclosed in.
come and wealth. But we have not
given the figures of the number of
people who have disclosed their con-
cealed income ang wealth, The number
of declarations on the Income-tax side
is 2,45,570 and on the wealth tax side,
it is 13,449. The total works out to
2,59,019,

SHRI M RAM GOPAL REDDY
(Nizamabad)‘ I want to know what 1s
the figure for new assessees

SHRI PRANAB KUMAR MUKHER-
JEE Thst would be difficult to say. As
to whether, for the first time, they
have come forward to make voluntary
disclosure, 1 am sorry I do not have
{hat break-up with me

Now, I would like to submit another
point regarding the tax admimstration
and improving the customer service.
Recently, we had a Conference of the
Commissioners of Income tax and in
that Conference this point was high-
lighted to them that on the one hand,
we would like to have the lezitimate
dues of the Government from the tax
dodgery ang on the other hand we can
see that those who are law abiding
with all sorts of assistance. Simpiifica-
tax formalities, shouly be provided
with all sorts of assistance. Simplifica~
tion of procedure, education of the as-
sessees, bringing out leaflets or. bow to
fill the forms, ~tc. ar: the measures
being taken how. With the introduction
of various schem:s taken under the
the action plan initiated by he Chair-
man of Direct Taxes, it would hbe
possible to simplify tha procedure and
see that we provide better service to
the customer.

Quite a number of hon members as-
ked whv vre are not raifring the exemp-
tion limit from Rs. 8,000 to Rs. 10,000.
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In 1073-74 the per capita national in.
come of the country wag Rs. 890, If
we take Rs. 8,000 ag the exemption
limit, it is more than nine times the
per capita nationa) income, A part
from that, a salaried man getting Rs.
11,000 per annum will not have to
pay any taxes. It is reasonable to ex-
pect that a man getting Rs. 11,000 per
year will have some provident fund
and insurance or ocher savings of the
order of Rs. 900, and if we take into
account the standard deduction to
which he is entitled, he need not pay
any tax. It a man getting Rs. 11000
per year does not save even Rs. 800,
he is not a friend of the society; he
should be induced to save something
either by way of provident fund or
life insurance or some oher saving,

SHRI S. M. BANERIJEE: I have no
life insurance.

SHRI PRANAB KUMAR MUKHER-
JEE: You are not g salaried man. Your
electorate 1s your insurance. I do not
think there is any justification for
raising the exemption limit, It has to
be kept in mind that the total number
of assesses in this country is less than
1 per cent, Their number is 38 lakhs
while the population is more than 600
million.

SHRI. S. M. BANERJEE: 'The
highest rate of tax was brought
down from 97 to 77 per cent and from
77 to 66 per cent. Why not give some
concession to the people with lower
incomeg also?

SHRI PRANAB XUMAR MUKHER-
JEE: We have given some concessions.
From Rs. 6,000 it was raised to Rs.
8,000 only last July.

I come to the banking department.
I have hag two years of experience
in attending budget sessions as Minis.
ter in the Finance Ministry. Last Year
most of the questions were related to
anti-smuggling and customs depart-
ment, This Year the emphasis has been
shifted to banking. It is right we are
laying emphasis on an important sec-
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tor ¢f our economy. I would like fo
dispel two or thres misunderstandings

in the minds of hon. members, As I

wag saying in the morning, by one-
stroke we ¢an do away with the terri-

toria] jurisdiction and say that a bank

can operate in any area it likes. But

it has to be kept in ming that the
resources available to a bank have

gome limitation, Only if they function

in a limiteg area, may be 10 miles or

15 miles or any other figure, they can

function properly and efficiently. On

the other hand, there is need for credit

in unbanked area’. Tha answer to that
ig not to expand the territorial jurisdi.
ction of a branch office but to vigorous-
ly pursue the branch expansion sche-

me. I can giv: some figures about the
branch expansion though I do no: say
that we have been able to take care
of the problem completel,r What was
the situation before nationalisation ang

what is the situation after nationalisa.
tion? .

Total After
number of nationali-
Name ofthe State rural satiop
branches
before
nationali-
sation
Assam . . 20 115
Bihar . . . 47 384
Madhya Pradesh 77 400
Orissa . . e ar 170
West Bengel . 42 293

But 1 do agree that the area
under which we are to operate is so
enormoug that we shall have to expand
rapidly. And the problem hag been
aggravated by the introduction of the
legislation on rural indebtedness. Mo-
ratorium has been declared ang the
farmerg are not getting money fromr
the money.lenders. That is why, what
could be the alternative agency? We
are trying to establish the rural bran-
ches of the commercial banks ag fast
as possible. I we could do it with
this machinery witlia a period of
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7 years from 1700 to 7000, by no stret-
¢h of imagination it would be possible
to covey 600 thousand villages within
a period of 10 or 20 years. That is
why, we are bringing a new institu.
tion, the zonal rural banks. Even if we
are in g position to have 50 regional
rura] banks, within a period of one
year, they will adqg an additional 5000
branches. That is why, the answer
would be to develop large number of
cooperative societies who could be
financed by these regional rural banks
and who could take care of the pro-
blem of the rural indebtedness to a
large extent, This is the point on
which we are emphasising by re-vita-
hsing the credit societies. And where
cooperative credit societies do not
exist and it is not possible to streng-
then them we have requasted the State
Governments to take care of the pio-
vtem and to institute an alternative
machinery through which we can pro-
vide assigtance. The Sivaraman Com-
mittee which looked’ into this point
have suggested that even to take care
of the problem of the lowest stratum
of the saciety who have holdings of
half-an-acre, we have to provide
Rs. 170 crores fo them so that they
can meet their requirements. Money
could be available but the agency
through which this assistance is to be
disbursed—this credit is to be provid-
ed—that agency is to be created and
the three existing agencies working
there could be streamlined, large num-
ber of multi-purpose farmers service
societies and cooperative credit socie-
ties couid pe builf up. I can ussure
the hon. Members of this House that
we can {ake care of the problem in a
big way, if not totally. In this connec-
tion I would like to draw the atteniion
of the hon. Members to one point.
While answering a question mn the
morning, I have said that ceriain State
Governments have reccived funds from
the LIC for thelr housing plan and you
will be surprised to find that for hous-
ing R& 34 croves have gone to three
States because they could build up
their cooperative structure ang they
could take the assistance of it. There-
fore. if you can cveate the cooperative
credit mocieties, multi-purpcse farmers
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service societies and  strengthen co.
operative movement, taken together
with the rapid expansion of the
branches of the commercial banks, 1
hope, it will be possible for us to take
care of the problem of rural indebted-
negs. But, at the same time, I would
like to utter a word of caution that
we should not be over-enthusiastic
and we should not have our expecta-
tions fo a high pitch because the pro-
blem is really serious. Until and un-
less we can have that organisation and
we can mop up adeguate resources to
take care of the problem, the problem
would remain serious for some time to
come and that is why, we shall have to
put our mind and head together to
sort 1t out.

SHRI D. D. DESAI (Kaira): The
agricultural production will get inhi-
bited because we have not provided
credit to a large number of small and
marginal farmers. Now, having dis-
solved the indebtedness to money
lenders through a decree, those people
are not getting credit from any other
source. If they are to go to commer-
cial banks and cooperatives, then the
possibility of financing them is limited
or nil. The credit worthiness of the
people are being continuously qgues-
tioned. Therefore, the Minister is
asked to establish rural banks imme-
diately........

SHRI PRANAB KUMAR MUKHER-
JEE- The zonal banks are meant for
the farmers. These banks are mean®
for the small and marginal farmers, as
also artisans. We have already estab-
lished 20 regional rural banks; and by
the end of this year, we are expecting
to have 30 more. We are asking them
to expand their branches more vigo-
rously. But at the same time, we will
have to keep in mind that we have to
take care of the problems of the six
hundred thousand villages. That is
the enormity of the problem. I am
suggesting that if we can build up the
cooperative credit societies in a big
way within the shortest possible time,
to some extent the problem can be
taken care of.
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MR. CHAIRMAN: We are now tak-
ing up Private Members’ Business

(Interruptions)

SHRI NATHU RAM MIRDHA
{Nagpur): Can the small farmers,
those who are also viable farmers—
small, medium or landless people—
also join the farmers' service soCieties
and get loans from the rural banks?
What is the position?

MR. CHAIRMAN: 1t is already 3.30
pam. The hon. Member can leave the
matter here and put his question on
Monday. (Interruptions),

We are now taking up the Private
Members® Business. (Interruptions).
We will now take it up. Mr. Krishna
Chandra Pandey.

15.32 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

SxTY-FOURTH REPORT

M PW wx W (FAHER)
wafa wgem, & s=w @ g
“f& ag e drawrd gl F
fadast aar gt gidy afafs %
648 wfadea ¥, 91 12 7€, 1976
) qar ¥ w=q fear q@n ar, aga
t .”

MR, CHAIRMAN: The question is:

*“Tha} this House do agree with the
Sixty-fourth Report of the Commit-
tee on Private Members' Bills and
Resolutions presented to the House
on the 12th May, 1976.”

The motion was adopted

1348 hre,

AESOLUTION re; RESTORATION
FREEDOM PROVIDED UNDER THE
CONSTITUTION—-Contd.

MR, CHAIRMAN: We now have
the Resolution by Mr. AK. Gopalan.
It has been moved; and the speech
also concluded. But we gtill bave 1
hr. 58 minutes. Now, are you moving
your amendment, Mr, B, V. Naik?

SHRI B. V. NAIK (Kanars): Yes,
Sir,

That in the Resolution,—
add at the end—

“within a period of six months
of holding an opinion poll in the
country on ihe issue of emergen-
ey.” (1)

MR. CHAIRMAN: Mr, Daga, eare
you moving your amendmeni?

SHRI M. C. DAGA (Pali): Yes, Sir.
1 am also moving it.

That in the resolution,—
add at the end—

“but these steps should be taken
gradually and with caution in such a
manner that the good sense of dis-
cipline, restraint, responsibility and
self-confidence generaied after the
Emergency in the country may con-
tinue and may not subside” (2)

I also suggest thai those who have
moved thg amendments, should be al-
lowed to speak firs}.

MR. CHAIRMAN: You will get a
chance to speak. Now Mr, Dinen
Bbhattacharyya.

SHRI DINEN BHATTACHARYYA
(Serampore): It is most unfortunate
that our party leader, Comrade A, K.
Gopalan could not speak on the Reso-
lution which he had moved on 30th
April. He was very much eager to
express hig opinion on the present
siluation and for that purpose, he
wanted fo take thig opporunity. But
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because of his ill-health, he had to
Jeave Delhi and could nct be present
to-day. On his behif, I convey the
feelings which he had expressed to
me the other day. He was very much
painegd to see the situation which is de-
teriorating daily as far as the politi-
cal and economic matters are concern-
ed. He wanfed to deal with the
various aspects, although in a very
limited manner, i.e., within the juris.
diction or purview of the Resolution
that has been moved by him. The
Resolution which has been moved by
Mr. Gopalan is very simple, Both in-
side and outside this House, the mem-
bers of the ruling party as wlso cthers,
have stated that for the development
and economic progress of our couniry,
people’s participation and involvement
are necessary, For that a situation has
to be created, an aimosphere hag to
be created so that the people i1 u free
country, in a free sociely may ex-
press their opinions and views in res-
pect of the policies that might te
adopted by the Government from t me
to time, as well as the grievances of
the people. But whai do we see?
We see that the personal hberty of
the cilizens of our couniry at per-
petua] stake in the name of emergency,
which was imposed ten months back,
in the month of June 1975 Since then
Government' could not bring a single
case to show that the emergency was
necessary. Before that, in 1971, for
exiernal reasons emergency was ime
posed. Again it was said in June 1975
thai for internal reasons, because there
wase a conspiracy to topple the legelly
elected Govdrnment, emergency was
necessary. But from the Situation tbat
developed afterwards, if 18 now esta-
blished that the Government has no
case to prove the allegations that were
brought against the opposition leaders,
or some elements who under varicus
pretexts, it was said, wanied to creste
a situation which would help them to
replace the Government even by vio-
lent means. That has not been proved
at all. These are all mere motivated
allegations. Had the Government ary
facts to establish or substantiate these
allegations, they could have very well
brought them in the House, or In a
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court of law, against those persons
aguinst whom they had allegations.
But that has not been done, and that
will never be done. On the other hend,
ihe attitude of the Governmen: now
seem to be that they wil] continue the
emergency in perpetuity. Nobhody
knows when if will be lifted.

In the mean time, faking advaniage
of the emergency, the Government or
the ruling party have snaiched away
all the rights that are enshrined m
articles 14, 19, 21 and 22 of the Con-
stitution. Even though ours is not
a socialist Constitution still whalever
little right or lhberty has been given
by it has been taken away by the
Government under the pretext of fhe
emergency. Further, they are using
these powers in a most permcijus
manner. Even for the sfeps to be
taken in respect of famuly planning,
people are arrested under MISA. In-
cidents after ncidents took place m
Delhj and these were hla‘ant mstances
of autocratic nature of the ruling party,
Forcible sterlisation had been adopted.
There is no remedy in these malters.
A recent judgment of the Supreme
Court, has given blank powers to the
executive to delain anybody for any
reason or without any reason for any
time they want under any prelext.
So, fhe doors of the court are now
closed to any individual who wantg to
seek justice and protection at the hands
of the judiciary. Taking advantage,
of this, Government 1s taking any!
measure they like in respect of any-
thing as may be sumitable to them.

The persons who are wmint.ng money
from big indusiries and trade are
now standing in a queue to praise the
Prime Minister as well ag her party.
The Government 1s also asserting that
the situation has completely changed,
that discipline has come back and so
on. It that is so, why con‘inue the
emergency? The Prime Mirister her.
self has been saying on many cccasions
that we are now out of chaos, that
we are now out of danger, that only
the discipline that has been restored
must be maintained. Nct only the
Prime Minister, even the businessmen
and industrial magnaies are saying it,
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[Shri Dinen Bhattacharyyal

Here in Dethi, only u few days back,
Mr. B. M. Birla, who is the Chairman
of the Commitiee for the Jubilee Cele-
brations of the FICCI which will take
place next year, has, on bealf of the
business community and the industria.
lists, sent invitations to the foreign
business magnates to come over to
India and see with their own eves
bow the s:fuaion is favourable for in-
vesiment in our country

MR, CHAIRMAN; Perhaps the
foreign inviteeg are those with whum
we have got collaboration,

SHR! DINEN BHATTACHARYYA:
1 do not think so.

Only a few days back i* appeared in
the newspapers that they have sent in-
viiations, and the Governmen® has
consented that this scrt of invitation
should be sent, and that the for:zigne:s
also have agreed to come.

If it is so, if everything i1s now m
order, it there is no chaos in the
country. why are you continuing these
emergency powers and snatching away
the fundamental right; and the civil
liberty under the pretext of the emer-
gency? Whey there 1s no freedom cf
Press?

In this Resolution, it has been men-
tioned that if you really mean {hat our
country should prosper, we Should
achieve economic develupment, {hen
the participation of the penple in the
economic programme is necessary as
wel} as their involvemoent. How can
there be any involvement of the people
who are ruled by the draconian laws
like MISA and other pernicious laws
for which they have no protec-
tion even in a Court of Law?
This question must be answered. The
siluation now is such that the emer-
gency powers that are being exercised
are nof necessary and so the emergen.
cy must be withdrawn. All those per-
sons who have been detalned for a
long time, without trial should ke
released, and the rights which have
been curtailed in the cuase of the
workers, political parties and other
democratic, organisations should be

restored. It Is mest regratisble that
workers pessants and otber demo-
cratic masses have no right to hald any
meeting, even the meetings in {he halls
are noi permitted, Only the Ruling
Party and thelr allies camr hold meet.
ings. All those who do not see eye
to eye with the Ruling Party have no
righ to hold any meeting—this right
should be restored to them, People's
voice is gagged and they caonof cri-
ticise the policies of the Government
in any respect. If they do so, they
will not be aliowed to hold any meet-
ing.

The Government is talking so much
about the 20-point economic program-
me. We have no quarvel with the
Government gbout it although we du
not have any illusion that. The basic
pruoblems of the countiry cannot be
solved even if the 20-point econamic
programme is fulfilled 100 per cent,
Still we can say that as far as land
reforms and the removal of poverty
of the rural populatinn is concerned,
as far ag the rural indebtedness is
concerned, as far as distribution of
land to the poor and landless peasants
are concerned, we are 1000 per cent
in support of them, hut what about
hundreds of our party and mass orga
nistalion workers who are working fo
the cause of the rural people? Now they
are under arrest. You are not allow-
ing ordinary people to take part or
play their role in the economic matters
So, 1 say that your 20.point economic
programme and its achievements are
nothing but a hoax. Up till now, what
is your performance? What is the re-
sult of land reforms for which several
Chief Ministers were called here, and
who gave different views of state-
ments? Ultimately, the Prime Mini.
sfer had to say that the land-reform
programme had not been taken up
seriously by the State Governments in
almost all the Slates.

Not only this is the case with land
reforms, but it is also the case with
production in varfous industries. The
whole country iz in the grip of an
economic crisis. There js recession.
There {s no demand of cloth in our
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internal market. So, there is stock.
piling in the cotton mills. The Gov-
<ernment is giving concession after con-
cesslon to big industrialists just as in
the case of jute magnates. Total ex-
port duty has been withdrawn on jute
exports and total excise duty has been
withdrawn on jute products and cash
subsidy for export has been given.
Still, the jute companies are making
ihe plea ihat more concessions should
be given to them. They are now resor.
ting to reducing the production to the
maximum extent. This clan of peonle
is in support of the 20.point programme
and the emergency. Otherwise, it
you go round the country in cognito,
you will ind to what extent the people
are dissatisfled.

You will remember, in this House, we
debated on the question of demands of
the Joco running slaff. They were
called here some days back. Oniy
six of them were coming, some from
Assam, some from West Bengal ani
some from the south. Affer they
reached here, they were arrested
under MISA. The reasons have not
been given Mr Qureshi wag asked,
what were the reasons, but he said, he
di¢ not know. It wags on his notice
that they came here How will the
workers have any confidence in thar
collective bargaining and negotia‘ions,
bipartite or tripartite?

In the HM.T. eight leaders of the
1ecognised union have been arrestec
under the MISA. The reasons have
not been given. The Government is
nct bound to give reasons. The courts
have given a green signal. Our party
lcaders, two MPs and other MPs of the
o'her npposition parties are rotting in
jail. A new tactic has been adopted.
You will be horrified to know. 1
I:raw, the Congress Members also will
he ashamed to know that this herious
method is being adopted everywhere,
‘The persons are arrested by the police
and they are taken to the thanru and
they are bealen to death even. This
bhos taken place cnly a few days back
in Ranigani in West Bengal. We have
fu; the information that one worker
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has been beaten to death in the
ptlice lock up in the same area.

In this way. you cannot expe~t any
fuccess of your 20-point programme
8o, 1 say, you musi withdraw® the
Emergency; you must release the dete-
nus and you must see that the civil
literty is restored to the fullest extent,
that the democratic righis are re-tor-
ed and freedom of Press guaranteed so
that the people may participate in the
eronomic  and democratic programma
in 3 democratic manner.

Thig is my submission

oft dte wWTXo Haw (wpT™) :
are gwfa o, s go Fo
M9 FWT AT TEATH qAA ¥ qWA
faare & ot T mav @ Tmar A SR
fadra svr g1 w7 a7 Tw wETE
¥ ooy € § g & Af A R
™ ¥ sy e fow gww & g
T feafa & smor 2w & A
n$ ¢ ax ¥ aoa feft 7 famft o0
I g v &) 3= ¥ sdraw Wy
fox ozn & sy =9t ¥ fad <y
gy ¥ wwe fym afwa
#, far gz Y, G wafafas
Tt R wkg sgIAT AT ¥ Hix I
yer & o for &t wafea
gafafers frad Qv H af
qqr oY d TR ¥ g ¥
wefafas #8 & éfgar & s w2
fed o &, Y =9 & @awar
Y AR A AT

@h T W wEnw ¥ e af
g Wz oz &fs = & FaT o7 9fa-
aq od wd § ey feafa &
arz § sfgew gor fad o} olv a7
gu v Itw & feor o fasd
fr foprg *1 & W w1 Wiy AR
wET W
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i
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wite for & gTer sroraenT 7 TRy
tw ¥ domr @Y, o dw Wk o
wft fardd ¥ e A for wd
e gy g

ww R # nifeatzd fedequae
¥ an xgfrm wr waw O 8,
ot wrwwenwd § v wrpelt e
¥ I o1 g foar oy g § 7
Wy 3 % a¥ o o) wod ww Wy
W w o A oWy § R
v amwrer w7 § SR e
F S aw, dw, Tumw, at ik g
gt 4R q O § 9 *
faers anfioe @ fae & wegw
W A § ITE svany & wer
A wr ww ¥ wm F wha W
sEeqT Y gwer ot | A ad wre
¥ fad, a8 Nex & fad ¥ *r
& wrEeaTaT &1 AT W ATER ¥
fad za? gfame R § wR #=8%
% Ay ¥ fod gad a1
g wafd oo s feafa o
wmm & wf, siife faega Fdwfre
g1 gaafaaa & faar gw g fs
w7 W & sefe @aw qar @
arid A JwHr sgaeqr faen Faen
T &1 gaw &, a1 Iq 9wy TE-
ofx w0 qu @duife wfewc g fs
ag AT feafa & S w0
E T FiReguT Fyafes @
woi afawra & qaifes @ moemaT
feqia 2t For v 7€ W 7w Srwor
&Y g, wa 7q Squr Y 4, /T WPy
§ @t wiafs qrat w7 &
waia A% ¢ fad #F | oo vy} §
fr qrgmr st A wwrd ! o,
ATF FTEH TaiAE B e § Afgg
g1 (wwwer) wreafX AT
Tt o B ) fermrr wr et g
A WIS Tt A4 1 w7 wdS § e
ariufirs fige & oy srwvrs wff fe



237  Restoration of VAISAKHA 24, 1808 (SAKA)

et fewmr o | are e O
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ararfy gt &

sy warrearat wy Aad  foaar
T I T 97, I APy gy Wit
mivea v ¥ v wga & e fdwm
woir df Mg dr N T @
grecaT T g1 WM F
IeqTe 4% 4t §, X wogrdar w2 far
mar g, s wn deraxfamr mar ¢
qr @Y AvrT s Ay At @,
sl s ozmfesas 7T § 1 Fam2
HrFard F wvr @ @R ¥ fr Aty
R T frady € 1 AW A uq T
ferearer & rar & o S Swerewr & Fagron
3 59 ar7 Y weng T8 A v AT
o=y ¥ qrdrg AT Tfgd

I EHATA FT QAT 9T, T
wrredfy w1 qraraR ar q@ ot are
T ¥ fgars &, wror S for oY §
ag e mr ¥ faws & 1 ww
gearar gefr oy, qv WY faars ¥, ww
grarr i T g qa vy ferwm 1 ¥@
W F WITEY GRETA HT AT HEAT
faqausmra 21wy g7 enfesst ¥ e
¥ fasreor &< 73 & orgh ax 0F WA AT
iy st ey qnfem
JURMT | WIAHT TG FEY AL TG
TR

ya @ T ad f5 sEeea
feqq ) arqm F foqar w1 & qoat
g fr w1 arvw ¥ foorr o 7 g
wrver & Forar syrar O sira v Y wesd,
FOFTCETAl ¥ augd 7Y 78 f5 gEa
FU, TEH[ T 77 (6 BU WG 9907
Ty FTOO y o aves € froow fewfy
%Y Ay fargr od ) ( erastw ) 9 2
F gATEe oo ald AT Qe /Y IW
qaa $& a¢ frar fvar ot qwar 1
TR wrel Sft 7€ aeg. W A wY
™ W gaer A & fag da §
witfs & wrfee) *fawre §, 3 ara &
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Wl B ved wre iR xoer e
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gxeq wgwr § 30 ¥Mrew e
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“but these steps should be taken
gradually and with caution in such
a manner that the good sense of
discipline, regiraint, responsibility
and self-confldence generated after

the Emergency in the country may
eontinue and may not subside.”

26 37 w1 =frafr §faxr aidt oix
ezl oy ¥ wiwor w3t g €18 el
wfge a1 IR wrw ww vy
a1 i &4 grF ¥ ary g 37 waor s
@ g Fedy ot warda & Pavare v
ey qeare ar orft wwifesw 352
wa H A Agd A P asd g
siRa A1 @ & IAAT 91 AT
IAEFT T AT X & &
qraFT wgarn W ui faa g1 wo oY
T FY aar a6 § 1 A3 gfgy aig)
awf ey fiq § waax A
Y Wed 9T ¥ IO 74T W A7 IER
Iq¥rIaizar ag § wra & grad <aar
wrgar g 1 g 2fag g ol 3R
Ll

“Question: Do you think that the

opposition was out to destroy the
country?

Answer: Durning the raillway sirike,
the leader of the strike openly said:
‘Well, if the steel milis close for so
long, if Railways stop for ten days, or
something else stops so long, the Gov-
ernment will be paralysed and we
shal] he gble to create a new situation.”

& ars aft war wigw, &few Aw
# g% Q& wrwry dor ¥ ok Wi ww
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mrfeen awddz o oregs srvens
w13 FTAT WA § 1 X war pra™H
LR S
“There was stone-throwing, there
was arson, beating up people and an
atmosphere of indiscipline. I think
the most dangerous thing for any
country is to spread what the British
call alarm and despondency... 1
think that is the greatest danger to
any country, specially to a country
of India's size and diversity and the
enormous problems we face.”
wrw 2 & 114 fafaas =7 gam
qar &1 9T, wAdt w7 3R #3 wa,
wMW FT IWET 4T TYT, FIET IR
Qe gt war, fegndf sddx A oad
oR e & WY AgATRA WY 4T | W09
ot mywreA & ;A aA w3 A9 )
afeq st aw gaformg ackr met 2
¥ ote qAmd & fw grrr sw g €
AqT | AAANZT YW ;AT A(@ 9T
26 wrg syar &4 &Y var, gzt 0F 9HA
wE AN @y, aframe 9a adl
QY A7 ¢ FAT wAT qrgd w qard
o fer A qed @, A% favad
groaar 971 wad 5y s 20-gAr
wdwn ¥ g9 A gar, A AN w4y
FA N TAA A —

“The House is of the opinion that
in order to make it possible for the
people to be involved in the demo-
cratic process..”

urx it fegea & ard wisad <=
oft §, feligee daa ox argae s34
af gk 4, Twaf v ¥ sfiq@
e 4§ warfs s

g Wt ¥ fagre & gaar Fsar,
o B R g § feqy aar, it
i ey gemr man Afer A Ay
gra it e ofr §, INBM e A vy
ot §, wowe wet o awa & W
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g, AT g dar §, =y woAdy @i

ot we¥ § wrlr qe o feewwa @t

g

Laqed Rfedy & fpgeam
o e & Are-vre we § fw 204
wiwn siFg T AE ¥ 58 ¥
FA4T F AR wTE 1 e FTWAT
¥ gaey faar qar §, wrowy  aEw
gy Ay e, 20-gAT SEWH
Y FAE F ArAT o AT AT W
i, el o) Fd

Y qaiaATT ook : (9AT) AH
@ Tar war § 1

sh Am Q& W wrd or AE
g1 a1 37% wrf 7% wrf dfeaolt
20-9 FHiFT ¥ art fefigsr dax
g et ¥ ar§ A=y v faar oy
W Y, AR Aaw T HRE &

12

A AFA T AT §, IRA A
i @ A€ § 0 A Wl qrfaried
RS wow g, wwsal i famre
aard ww WY € dwrad 9w o §,
wfafess ¢ &1 ey ar 2,
I FH AW E L 20-g3T F1d %7
Faw aft Nrafrr ol qaram
Fad ga

BrdMgrgg wardfe ¥ o
F WAWEA W WYY, W EAw oWy
qAT Y, WAL A FAW @ G4 AV I
A B AT § AR G HT G
waw 3317 wifgg arfr Iwoeafa
was | Afer wmego TEl W
wfedl & i esmed &
i & Iz A gan, A roday W
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@ g far ) & ¥ ag woff ey
f& oo oy ot ey oy o
QT e g ¥ AT wigg v
aft g wfige s & oY sorer foar
t mew wrardy

Trd ¥ arw qw ¥ iy A X
YAWET SR gWT &1 TeRTe
FTEH WV AIT@E AR
frddft e sedwwd @1 w
aT weew ag W & fv A o
fopx oy araraar dar < feqr ok, forg
# Wt ®Y mist & o W sfa-
gw fasgr @

wgt a% 3% o7 awry §, a9 vEARi
7 gt Wiz wfewar o ) §, wATCHw
g BT ) &1 goam #fad
ag g5 & v g Ay mfei s ew
¥ 3o A faw g fog Sarsa
o cagaar arai s EfEd gad
# mfemt & &% | & =¥ foml @
Fg wreat g e Aamt 71 & arfa-
qi ¥ FT AT T A ART T )
ag WRT TS & 1 qW A WA d
st g fr g dmas =1 § A%
1w ¥ fawre & fag o= =1 ggaw
Tifgw )

# wuar qREHT @y ErE-a9R
seaw frar &1 &9 Y ENFT FAT
wfgg |« ¥ 3 @ wafg § 91 wq-
wraader frard, Sravfa g swy
woae At qelt wfgg 1w wg
¥ {5 wrg AW 41 WIe QHo THo
qT ¥ #7 €1 gey fam od & ag i
frawar §1 oW dy, wiw
(s) wredro qro wrke srfe Trorifers
oot qeebdn wft g wa e
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wwed ¥fagveen §, s d o
ot g1 o, fer it o e
wrign ¥ & fag grfrerer few o7
™ & I 7% &7 qavar mar o

T Wt aur § ok ag e
wrd g Fafvw sarag) « fwtewr
< Fewama & @na g vz grqaT
fs @@, wad ot gt it oW
axt dfasragar &1 Rw ¥ o Wy
WIET AT qFT &, IT W HEW @A

arfge

SHRI SATYENDRA NARAYAN
SINHA (Aurangabad): Mr. Gopalan's
Resolution hag provided the much
needed opportunity to* review the
situation, I am sorry he is not here
to place his viewpoints. As far as I
have becn able to understand, the
whole situation continues to be sur-
charged with fear, apprehension and
suspense completely immobilising the
people. This Resolution urges upon
the Government to defrceze the situa-
tion and create such conditions that
people may take part enthusiastically
in the developmenial processes and
developmental activities.

The declaration of emergency in
June last, followed by the arrest of
some of the important Members ol
Parliament, imposition of curbs on the
press, on account of itg suddenness and
ruthless finesse, administered a shock
to the people and the normal activities
have gone into a low key. Despite the
whipped up people’s interest and co-
operation in the implementation of the
20-point programme, people are still on
the ring side, whatever may be conten-
tion of the ruling party. The majority
of the people and also the intelligencia,
a large part of them, are politically
indifferent and passive as they want fo
save their skin and they are keeping
quiet.

I heard the speeches made by my
friend Shel B, R, Shukla and Shri M. C.



245 Restoration of

Daga justifying the imposition of the
emergency, I do not want to
enfer a caveat. Whatever justification
there might have been, there can be
none now to keep the political leaders
in jail. Can you seriously contend
that Shri Morarji Desal or some of our
fxoportant public leaders were really
obstructing the onward march of our
couniry to progress? If at all they
could be blamed for anything, that
would be for showing unhappiness,
dis.satisfaction and restiveness at the
slow pace of progress,

The other day Shri Om Mehta, in an
interview in Maxico to a newspaper
known as “Excelsior” admitted that a
large number of persons had been
taken as political prisoners after the
declaration of emergency in June last.
But he said, that most of them had now
been released; only those believing in
terrorist methodg were stil] under de-
tention. I want to submit to this
House, can you seriously say that
Shri Morarii Desai believes in violence
for that matter Shri Shyamnandan
Mishra or Shri Piloo Mody or many
of our colleagues in Parliament and
many of our friends who are in jail
I am not pleading for those people or
parties who believe in violence, But
I am pleading for those persons who
helieve in non-violence. They do not
believe in violence. Can it %e con.
fended that if they are released. they
will immediately organise such groups
or violent activities ag would thwari
the working of the Government or
subver{ it? Can you put forward that
plea? Yes. they have been blamed for
organising demonstrations. Their pre-
sence might have been an encourage-
ment to the people who were dissatis.
fled with the policies and progress, to
organise demonstrations and to hold
public meetings. Those conditions do
not exist now even on Government
showing. They themselves say that
things have improved and the counfry
is progressing fas!. Lot of gains have
been made and I do not think that if
they are released from jail they will
immediately start puflfing rcad blocks
in the Way,
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My hon. friend Mr. Daga said that
the Government believed in demo-
cracy and still believes in democracy.
But in a democracy they should rea-
lise that there ig room for debate and
dialogue.

I concede that in a democracy the
decision of the majority has to be ac-
cepted and it has to be implemented.
Their decision should be binding on
the minority, But, there can always
be room for difference of opinion, in
regard to the methods and manner of
implementation.

My friend Mr. Dinen Bhattacharyya
asked ,if the officers make mustakes
then who will point out those mistakes
to them, T agree with him. Mr.
Dinen Bhattacharyya brought to the
notice of the House how your family
planning programme is being imple-
mented. Even the Government lea-
ders have to express their resentment
at the way the family planning prog-
ramme is being implemented.

Therefore, I «ay, even those peuple
who are charged with implementztion
of the programme couli make mis~
takes, They can also be guilty of the
errors of commission and omission.
And who will bring these to the notice
of the Government?

So, the opposition has always got a
role to play. If the opposition is
pointing out such things, they are not
obstructing the working of the Gov-
ernment, nor the implementation of
your programmes.

In fact, as my friend, Shrfi Bhatta-
charyya tolg you, we are not opposed
to the 20-point Economiz Programme.
But certainly, we will be able to tell
you where the mistakes are in the
matter of implementation itself. But,
unfortunately, the Government has
created an atmcsphere of “conformism”
with all the implications and concomi-
tants. In such a situation, there is a
great scope for bureaucratic bungling
with possible consequence of suffer-
ings to the people. Who will bring
this thing to your moflce?
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[Bhri Satyendra Narayan Sinha]

The style of adminisireilon is
changing; and It 1s becoming more and
more personalised. The ruling party
and its allies alone are permitted to
hold meetings and propagate their
views. The press is under curb and
Press people are so frightened that it is
not even possible for them to offer their
reasonable and constructive comments
on a national issue like the proposal
to amend the Constitution. Worse

<cannot organise any meetings to edu-
connot organise any meetings to edu-
cate people on issues of great moment
to the country. The Supreme Court
has given its decision whereby was
malafide arrests cannot be challenged
Anq this is a licence to police officers to
undulge in highhandedness. They
can do anything andg the people con
be arrested under MISA Nothing
can be done by us. We cannot even
bring that to the notice. The people
are working under @ grea: handicap
because their civil ang political rights
have been curbed. If we cannot place
the other side of the picture, the re-
sult would be that the whole demo-
cratic value will suffer. Why are
you having ghis press curb? If there
is press curb, you cannot allow free
expression of opinion or specch. It is
generally said that once there is press
curb, free expression of opinion is not
alloweq as such because of the fear of
the truth being told.

MR. CHAIRMAN: Kindly conchude
now.

SHRI SATYANDRA NARAYAN
SINHA: Sir, I am speaking on behalf
of four parties. 1 must also have my
views. So, I must have five mole
minutes,

MR. CHAIRMAN: Al right. You
carry on,

SHR] SATYENDRA NARAYAN
SINHA: 1 was saying that the op-
position parties were not being
alloweg any chatice to hold meetings;
you are not alfowing fIree expres.
sion of opinion. You are sfraid of
-having afree press becsuse it is held

18

that by allowing freedom of express-
::;!dmthegzm the truth will be

18.29 hrs

[SHRI BHAGWAY JHJ AZAD fn the Chair]

A free press means that it should be
in a position to place tie fects hefore
the people.

In Tamil Nadu, the State Govern-
ment is permitting rieetings to he
beld by the opposition only on condi-
tions that they do not criticise the
emergency; they do not spwak against
the national leadership. Even on
these conditions, the other State
Governmentg are nat going to zilow
the meetings to be helgd by the Op-
position Party. We are not opposed
to any kind of curb on press or any
reasonable restriction nor go we wunt
licence to them. I should nuot be un-
derstood to be opposed to any kind
of restriction. We want reasonnble
restrictions, but not a total gag as it
is today. Let me tell you that if
censorship is allowej to acquire some
kind of character of permanence, it
will tend to degenerate ang instead
of becoming a micang of defending
the soclety, it will become a weapon
in the hands of authority for authori-
tarian rule, for arbitrary rulz. My
submission 8 that tha conditicns of
the country are such that they do not
justify the comtinuaace of the press
curb or prohibition against holding
public meetings by the Opposition
parties.

Sir, we are told that the Govern-
ment have removed the press censor-
ship. Certain instances hav? come to
our knowledge—for example in Kerala
~where gur Working Conrniftee
passeq a Resolution dissolving the
Kerala unit and thig news wag given
to the newspapers gnd the ‘Matra-
bhumi’ heq actually composed this
news and wag going to the press
when the Censoy sent the instructions
that it had to be cut out. It wras done
because Mr. Shankar Narain held a
meeting on the next day that our
Unit hed merged with ruling Cong-
ress. In grder to provide legitimacy
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to that move in the public eve, you
. utiliseq thiy censorship. Therefore,,
‘my submission 18 that it will not be
in youy interest either to continue thig
king of press curb ny taking all our
civil rights and liberties or if you
continue to keep this, ultimately what
will happen is that your ywn party-
men will be afraid of acquainting the
leadership with the truth that may te
unfavourable or unpalatable. Then
the leadership becomeg jnsulated
from the real opinion prevailing in
the country and a sort of vaccuum
surroundg the leadership., which it is
difficult {0 penetrate, Then it will be
difficuly to differentiate that kind of
leadership from totalitarian leadership
anq ultimately you will guffer, Press
censorship will sap the faith of the
people in your credibility, If press
curb ig continued, peovle will cease
to have faith in what you say. This
harmg the ruler more than the ruled.
People will not believe any statement
made by you as it happened in Ger-
many when France and England
declared war and it was announced
on German radio, people did not be-
lieve jt. Thev thought it wa; an-
other Goebbelian stunt because it

came from German radio. Similarly,
if people are not going to have cor-
rect information they could believe
that what is being told is distilled in-
formation. They will cease to have
faith in what you say and some of
your good deeds will go unnoticed
and jt wil] utilimately harm the de-
mocratic policy for which you stand.

Therefore, my submission ig that
those conditions which might have
justified the geclaration of Emergency
then dg not exist now and you must
at least release those people who do
not beileve in violence, who are not
expected to organise viclent groups
to thwart your working and subvert-
ing your Governmen! and who are,
on the other hund, expected to lend
you support,

Sir, even as early as 23rd July,
1975 Mr, Jaya Prakash Naraysn had
written to the Prime Minister saying
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that we do not have any quarre! with
you in regarq o 20-point programme
and if you add only two more items
to it, namely, the reform of electoral
laws and steps to deal with minis-
terial corruption, all our colleagues,
comradeg and friends will not only
accept it but will alsp work for it
they wil] extenq their wholehearted
co-operation and it will become a
national movement and a national
programme, That was the king of
assurance given to the Prime Minis-
tey then, I take this opportunity to
tell you even today that the Opposi-
tion Parties are not ggainst the
twenty-point programme; they are
not interesed in creating any obstacls
in the implementation of the pro-
gramme On the contrmy, you will
receive help from us. We will point
out where the mistakes are jn the
process o0f implementation. The
emergency cannot remain a perma-
nent feature of any country. If you
gincerely believe that you want to
maintain the democratic structure and
at the same time you want to take
the country towards the socialist goal,
you should create the necessary con-
ditions immediately by releasing the
leaders and restoring civil and poli-
tical rights so that the pent-up enerzy
of the people may be released and
thev may enthusiastically participate
in it.

aefe wivew : WY ot g fraer
Ry FT 1 ?

Ty dWwrer § I-EN (W Q@o
qw o Sghewr) : mrey w2y

el wfiew: wwreE o o
B % fad wdi 1w Tm Fag oY,
Wy 10 fae A9

SHRI DINEN BHATTACHARYYA:

14 put questions only on behalf
of Shri Gopalan,

MR, CHAIRMAN: That jg not per-
missible—that T will see at that time,
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ot viw foy wrg (vA%) : ewrafe
i, % v g w1 wer Frdw war
¥ weary € wur wqr § wg ey o
T 1 weara 3 wgy war § Fe “oire-
aarnw Ffwar aqr fagrg wrd # w
A E AR degag wgx § B
Yot 49 wadifer sdarfgar o
™t & fod )" & fAgT SO AT
Elowam 259, 1975 % @ &
fagra w1a A =7 g wwm AW
wrdarigat o $T QY ¥ ww qq ff ?
dar o searg # vy wa1 § B fawre
14 AT Trdqifga v § g @
oY IR agd wrdarfgat & gl Wik
W FT Q@ T 2l R A § wqar
39 1 g2q afcada gar § av 9+ Qar
anifeNgmec@oragaad ?
T FAr & @Y 3°F WA G wrEy
windY w1fed & 91 g 3 gy gad oy
g a@ar fwar g a1 99 9T faare
firqr w1 wwar &) AfFq wwd Sy
Tasra w14 # faeare 2l w3, dqifas
%14 # faema af wd, " 17 ™
HETX FT TEA19 &, I9 & a7 qAY
1 fadrdl w1 Tifg® | warETA
feafa ¥ w12 wiwr o ofcheafe ot
T FT A H FUE AT a7 FT
W § R @ farfa #1 o aw w1
T AT g1 & adW R @y arw
W g, 97 ° qwar foowm § Wk
QAT § IT ¥ 7T R QF T waww 2dy
g5 % wff s oerCwaras g gadr
® A g A IT A AH WY O™
AR A R wlg A § Qarar sd
Qe a1 § o aga famn ot
# Jqar qr  wroaerd feaft & og¥
fe ag worfifaes aifedt & wpardy €
N HTF 9 8, wff e B it
1 & gE § ward WY onw gF qla
¢l A Wl W7 VF TAT FH FT A
a7 7 g TV WAt N & ara aw T
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¥ o wwat wy, wff 99 A T oy war
forar vt %1 ¥ wrr o 1 e
war & arav §, A, @ s, 9
R pdwr g M flr g 3
orraT 1 W W @ W WTAT WMT-
qur g wu fav ot sadie ac dwr §
Hfr 3¢ TFT Baa JAT T 9 AT
a7 fir @8 ot ¥ q3-faeg 9T we wY
7 ¥ Fr-gedr ¥ wlw gy oAy wT dvyr
WA QAT 29 ¥ WA ¥ fad
faa oy a1

7 w7y Wi § w93 wrowE) W
€ ¥ srowmi ¥ wor § qnw
wa7 gra we oy Farw } gy oy
frad & sroam ax of g¢ 1 Wi
a 3 sroad W oy i adi 2w
7 wrw ag & fr Y gmrar At g
gt &, g gaar & & gE it A
WHea G § w®E A &
frdz wom agan g e wrar & &y
AT T FGT AT AT HAQ 7 WA
AT T ®Y g7 ¥ frg Aur A £
AAEI F1 LA EYNT T 7 FT
qqTg FX w71 Hogdi o qarg e,
sTERMAT ®Y AArg frar W @t ey
qarg frar 1 & oo § ag fragw s
wrg g 5 gard waddz &t g1 &
FRATY &1 37 wrqraery feafe #
wE famar & asd g, wwar FaT
ifeq.  (wawm) .. Wl weEr
ofcfeafa amdt =fge wie ¥t g
LT | TET T T HTT ¥ | wow ¥ A0
Ty g1 7 wwd §1 @ & o fadew
wzar wvgan § 2w F Coady f wredf
ot ag T <t At wew gk & Afew ot
Negg e awsrorer agd fe
Te Q1 uadifas @i ToaroT WA
stk fasfrgi 3 s A
wfag gd arasm @ ¢ wedt afk-
fenfirat dor woht Hft) sorerw w0
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ey Wy &1 ST T waww qg &
5 farmerd 3 Ay w0, Frd R
w1 WY WY A FR Q¥ Qe
¥ ? 3w wv ag wrgd § o agh ox
wavafy off 43 gf a7 37 & wraw A%
T ATAT WY IT ¥ AIEE BT S AT
wTT g g & e o aregafir oft woraor
% @ gf &Y 34 % wraq ¥ A6 ATHA
S Famardy qrEt Ay ag aarar v gw
7g [evEl wegafa off & wEwd s
s any §1 61 & faa S & Saqw
wq &1 = & Arg §F /WL #Y TaAT
SHTT WY "X | e g

SRy, ST WY WiwE Iov FL ]G
a1 eedt o wrgarfgnr PR wlem
g gt § Wi awrT } & foadr ww
gt &1 ol T fav7 graT ¥
fral & aogd ¥ M R 7 faer @
yafsr Smara W A w7 fr 48
faor &7t gears ww 7 347 gz o=t B
#r€ A sz fre fare T A 9 WY
oo w41 & fomr)

ay, sfwa, & sy g 9T T
g7 wgAr g, e T W & g
Frdze & oiYT Hag geedi A ag fraew
% e g 1 weaTe ST W4T , A€ WS
€0E A 74 T TAr § | 7 I & 9
€ vt fnwr Y ¢, oW e S e
R ¥ g0d § waT v W ag Am
? oF TqW ATATA FATT e &
REfHT £ FeaTT %) TG A THA AT

aifgg

1 wekf & e & warew w4 )

DR, RANEN SEN (Berasat): I shall
take very little time. I am cons-
trained to say that I am not in a
pogition to support the resolution
moveg by Shri Gopalan for two gim-
ple reasons, One is that in that
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ution there is a blanket demand
f.or the withdrawal of all t;te repreg-
8ilve measures against all political
partieg and individusls. It is a well
known fact that gome parties which
have been banneg should have been
banneq long ago. Anang Marg is not
a political party; but proutist party is
a political party and it 1s & wing of
anand marg enq many Members of
Parliament even do not know it.

Therefore, the demand that those
parties also have to be legalised end
given the freedom t, work as they
like is not, I think, democratic.

Secondly, in the resolution, it is
implieg that the promulgation of
emergency was unwarranied. There
also I do not agree. He speak of the
American consiparcy; here in this
House, we speak of the subversive
activities of the agents of th> United
States and American imperialism
who never tock a king attitude to-
wards India and the Indian pattem
of society, Sir, we also say that
everywhere the role of the American
Imperialists is to subvert the Govern-
mentg and the States that are not
prepared to toe the line of the Ameri-
can Imperialism, So, how can we
say that there wus no conspiracy of
the American Imperialists to subvert
the Indian democracy, whatever the
democracy we have. Where is the
proof that these things are happening?
The same question was put to the
President of Chile, Dr. Salvarior

" Allende. In the U.N.O. the American

Press correspondent maid: “when you
say that there ig a conspiracy against
the Government in Chile, where is
the proof?” But the poor fellow
could not prove it. But he proveq it
with hig own life. Our neighbour,
Bangabhandu Sheikh Muiibur Rehman
wag told by his own people, his own
party that there was a conspiracy, he
dig mot believe it because there was
no proof. But by sacrificing his own
life ang sacrificing the lives of his
whole family, it was proved that there
wag conspiracy against that Govern-
ment by the American Imperialists.
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The latest conspiracy is the threaten-
o3 merch of Maulana Bhashani to
Farakka. So it is difficult for a Gov-
ernment to prove before the country
that there are conspiracies both from
outside and inside

Therefore, this Resolution hag two
major defects. Otherwise nobody
likeg people to be kept in detention.
I am one of those persons, who, in
the British days, were detamed with-
out trial several timeg and in those
days by the Congress regime wulso, I
was arresteq five times and kept in
detention without warrant. I have
no lJove for detention without irial.
But under the situation, under the
worlq situation, when the Imperial-
istg conspiracy is going on, one must
be very cautious and one must not
take the situation with complecency.
But having said this, I have rome
points of agreement with Mr, Bhatta-
charyya and Mr. Sinha in the sense
that the people have to be involved
in whatever good measureg the Gov-
ernment want to introduce in the
~ountry Mr. Bhattacharyya and Mr.
Sinha have said that they have no
opposition to the 20-point economic
programme. It is good. They have
also said that people have to be asso-
ciated. I am quite in agreement with
them, This 4s our feeling. I am
speaking on behalf of our Party that
people are not fully involved in the
programmeg by the Government, bty
the bureaucratic machinery that exists
today in India, There is no denying
this fact If the people could be in-
volved not only in the 20-point eco-
nomic programme but in some other
programmes also, we could be success-
ful there also. We are now seeing
the working clasg undey attack. We
see that the big business people who
refuse to produce more for the coun-
try, who want to produce only for
profit, are not being hauled up But
the members o the working class are
being hauled up. There js no deny-
ing the fact thet in certain States or
rather in most of the States, the
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working class dy not have any right-
o hold meetings. Even the Commu-
nist Party of India which i3 wedded
to this principle ang which has sup-
ported the Government in go far as
certain matters are roncerned, is not
permitted to hold meetings in most
parts of India. In Delhi, our Party
was refused permission to hold the
fiftieth anniversary of the establish-
ment of the Communist Party in
India, The working clasz meetings
are not allowed. In Delhi, the May-
day was observed not at the gateg or
the street corners, but they had to
be observed inside the offlces, Who
is responsible for this? If the working
class ask today why we are not allow-
ed to hold the meetings, what s the
reply to that? The 1st of May was
observeq as a public holiday in West
Bengal. I must say that in spite of
the defects In the West Bengal Gov-
ernment, I congratulate thern because
there is no prohibition yver the meet-
ings or the demonstrations. Even the
demonstrationg held by the CPM are
never obstructed. In gpite of the
other criticisms that may be levelled
against the West Bengal Government,
there is a certain amount of liberty
there. Whv should not the Delhi
Administration or the Governments
of Maharashtra and other States do
it? Even Members of Parlmment like
Shri Ramavatar Shastri have been
arresteq more than snce in Bihar.
Members of our party in Bihar and
in many other places have been ar-
rested. Some of our party members
are sgtill in jail. Many workers who
are agsociated with the AITUC have
been arresteq and kept in jail for
quite a long time, Is this the way
to involve the workers in nation-
building work?

About press censorship, it has been
pointed out by our Group Leader,
Shri Indrajit Gupta, how stupidly and
bureaucratically press censorship 13
imposed, We have g dally news-
paper in Celcutta on which press
censorship s imposed, Our editor
violated it and ultimately it has come
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to a stage where we have been asked
to explain why it was done ang our
people have to say, “We have done
it in the interests of the country and
the people. We are prepared to face
the court of law.” In Delhi, wur
weekly newspaper New Age has been
threateneq more than once that it is
violating press censorship. What is the
violation? If we say-something in
favour of the 20-point economie pro-
gramme, if we say something in
support of the interest of the work-
ing class or the common people, if we
say that the claims made by the gcv-
ernment about distribution of land or
household sites or land reforms lare
are exaggerated press censorship will
come over us! This is not the way
that democracy should function, I
would simply say that while I go not
support this resolution because f the
reasons I have already explained, vet
there are many uvoints in it which
the government should consider. If
this sort of press censorshin and
suppression of the workers and taking
away of the demoeratic rights of the
workers and the commnn people con-
tinue, the country cannot proceeq for-
ward and the princivles for  which
the government stand or profess to
stand cannot succeed. With these
words, I am sorry I cannot support
the resolution moved by Shri Gopalan,

SHRI B. V. NAIK (K~nara): Sir,
Shri Gopalan's resolution, in  the
operative parts, requests two things—
thnt the political varties ghould be
permitted t;, carrv out their legiti-
mate nolitical activitics and the press
censorship especially fimposed after
the proclamation of the emergency
and the recently adopted Press Acts
shouly be repealeq ang the political
prisoners ghould be released In re-
gard to the first question the law
under MISA states ‘“illegitimate poli-
tical activity.” It is a bit of a con-
fusing word. I have my own reserva-
tions ag to what is legitimate and
what iz illegitimate. Is illegitimate
ectivity equal o violence loot, arson,
nurder plus the latest contribution
‘o political activism by Indis, name-
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ly, bandh and gherao, which iz a
sort of collective denial of an indivi-
dual’y right ang freedom %y a group
which arrogates to jtsolf the right to
arrest a person?
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This group which is completely
an illetimate association takes upon
itself the right to do the things
which the Constitution has cast upon
the State machinery to de. Like a
Police Office, they detain a person.
I think these are not legitimate acti-
vities and the people who believe in
these jllegitimate getivities cannot be
said to be indulging in legitimate
polhitical activities and the parties
which believe in these methodg can-
not be said to be legitimate political
parties. It stands clear as crystal
that these political parties, these
political leaders who had gnce brought
about the bandh of Bombay. bandh
of Nagpur, bandh of the whole State
of Maharashtra and bandh of the
whole country—the day which we
distinetly remember when we could
not get even in the MP, Hostel in West
erp Court nothing ty eat from morn-
ing till might because the bearers
refused to serve us--cannot suppose
to he indulging in leaiimate political
activities, I do not think that the
time has come for such a level of
radical democracy in our countrv
whereundey some of these banned
organisations, some of them with
perverteq leaders. less said about it
the better, jndulge in murder, We
canp understand that in a permissive
socicty Like that in the West Some
individual mental abbrations are used
for propagating the political system.
the political ideology and the fascist
pattern of Government A clas-i~al
example not only for our country but
for the whole world to take note of
is the gruesome murders committed
by Ananda Marga resulting in clear
curdling stories of some persons who
burnt himself after the example of
buddhist monks in Vietnam At
least, there is a strong reason to sus-
pect’that most of them had done it
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under the influence of dope, opium or
whatever it is,

Next is the question of the free-
dom of the press or restorstion of
the statugs quo ante, As one who
treated his entry in this august
House as a great privelege and good
fortune in life, the first shock that 1
got wag that I was illegitimately
electeq in this House That was gn
the basis of the Russian jnk which
wag brought up by Mr. Bal Thakerey.
This democratically electeq Govern-
ment hag to fight a legal battie for
one year before the stigma of illegi-
timacy could be removed,

DR, RANEN SEN: The allegation
was first made by Mr. Balraj Madhok

SHRI B V NAIK:. But it was
picked up by Mr Bel Thackery and
was given lot of publcty in Bombay
press. We were told that we had
cheated the elecorateg of this wvast
country. What our good friends In
the Press gallerv wee doing about it?
Why were thev chutt ~2 their eyes
when some peonle r petuateg a
mahicious and  'ufving propagandu?
Were they sleepmng”? As the; say in
vernacular, a person why 1s sleeping
can be awakemed but they were
pretending {0 be asleep. The mis-
chief of the Press can be quoted
hundred times On the Piess Council
Bill, I had to lose my temper about
the case of that famous lady, Sumitra
Desai, because of whom g Mimister
was dismissed from our Cabinet, It
was only after six monthg that we
came tp know that the whole thing
was a figment of imagination of an
irresponsible Press, Leaving this
sensational cese, 7 will come io the
legs sensational one. I am very much
satisfied with the publicity or less
publicity that I get for all the hard
work which I or Members like Mr.
Daga do.
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We may get 3 mention in 1 lne
or 2 lines. But there is sn even-
handedness in this publicity,. And
we 3o not envy *he Ministers like
Mr. Mohsin getting a bigger coverage
It does not matter, After all, we are
doing these things for the gake of
our bread and butter and for our
constituency. But formerly, what
happened? Any histrionics, any floor
show—] am sorry to use that word—
any tantrum or any dramatic act used
to hit the headlines. Where did the
harg work ang burning of midnight
o1l by friends like Mr. Daga and Dr.
Ranen Sen eng up t? It got no
publicity. It was blotied out Now
everybody gets it evenly, This s
socialism in practicee. We are quite
satisied We do not want to hit the
headlines and become star perform-
ers. Whatever ideas we sincerely put
across to the extent that are accept-
able, are reported—that so-and-sr
said such-and-such things

I am not worried, Sir, about our
friends, good friends, personal friend:
—might be political adversaries 1
have alsop to admit with a great
amount of honour that my dear friend
Mr Piloo Mody has written to me;
and it has come to me m g neat form.
He has said that he 18 very happy
there, I am very happy that he 18
so well treated, He has said that if
1 come to know how well he is treat~
ed, T would like to go in there
myself. In other words, thet is the
treatment given to our political
prisoners 1 say this on the basis of
those who have come out; they have
put on weight I hope Mr. Mody
doeg not.

I would also say this. Maybe it is
a personal point of view. As long as
you control this mischief of the Press
which magnifies, with a sort of a
magnifying mirror, we are not worried
it the political detenus, particularly
our comrades h:n this Hw& -: re-
leued, After , the mi was
not even s0 much by the Members,
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They were mitled and given undue
publiclty by the Press. Thig iz part
ang parcel of democracy; but that is
& Juxury of democracy which we, a
Ppoor country, cannot afforq. We have
to got on with the task of building
up our nation.

MR. CHAIRMAN: You have a
couple of minutes,

SHRI B. V, NAIK: In gefence of
what I have to say about the amend-
ment to the Resolution, I would say
that I do npot know anything about
the gsensational parts—viz. about
family planning compulsions and
other things. I have gone through
thg wording of the Resolution. By
and large people have come to ac-
cept Emergency. I am not giving a
certificate (o0 the administration there.
But that fatigue with the lawlessness
that had prevailed in our country,
hag been overcome. The few people
whe were getained and the few peo-
ple whose liberties were deprived,
have been well chosen, That does
not mean that all is well with the
world and that God is in His heaven
I find that during the period of the
Emergency, due {o better labour-re-
lations, the production of fertilizers,
textiles ang such other things in the
Central sector has increased. But ean
the Minister of Home Affairs say with
the game amount of confidence that
the level of administration in every
State Government has come up to the
same expectations? Have we got facts
ang figures tp show that in conson~
ance with the picking up in the public
sector and such other areas of the
Centre, the State Governments also
have gone ahead with the same
amount of zeal? I would say that
I have got my own reservations.
Emergency has brought in certain good
things; but I would like to quote my
friend Mr Romesh Thapar from the
issue of “Seminar”. It is an invalua-
ble contribution that he hag Dbeen
making to the nation.

He says:

“This mwue was organised before
the present Emergency’. The pro~
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blems it underlines will remain with
us whatever the form or character
of government we choose to live
under, The Indian capacity for
making a jungle of administrative
procedures to establish a secure
feeling of non-responsibility ig now
well-known within this unhappy
lang and has given u, a reputation
of notorious non-performers through
out the world. If we manage to
job along, it is because of the extra-
ordinary  horse-sense available
where essential jobs have to be
done despite ‘the system’. Only
those who have worked within ‘the
‘system’ can begin to find the cor-
rectives, unless we seek to over-
throw the whole machine for some-
thing more modern and more sim-
ple which places responsibility
where it belongs, We will probab~
ly keep tinkering with the problemg
of governmental and public sector
management, becauge no one really
hag the courage to accept respon-
sibility together with the reward
and punishment it involves. Our
‘babu culture’ is based cn the perma-
nency of jobs, steady promotion
irrespective of merit, and subser-
vience on all matters excepl on
work-shirking and wege-pushing.
continental polity like India,
complex and growing, can carry the
weight of a dead system only
for some time If there js an emer-
gency, it is here, And yet it re-
maing the most neglecteq area The
politician has shown little inclina~
tion and even less capability to
tackle the prob'-m Surface issues
like punctuality. ~isciniine, codesg of
behaviour are a kind of boy-scout-
ism which leav~ intact the perni-
cious elements We as a nation
have to learnt to think fundamen-
tally, structurally sbout the problem
g0 that faith in humanitv, justice,
truth anq dignitv inform every
area of governance”

MR. CHAIRMAN: Let him stop
there. Thig discussion will have to
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close at 5,30 pm, and the Minister
wantg helf an hour. Even us jt is,
he will get only 28 minutes. There
are still four more Members in my
list. I am sorry, I cannot accommo-
date them. Now the hon. Minister,

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): 8ir, I have
heard Shri Dinen Bhattacharyya and
other hon. Members who have spoken
on this Resolution. Shri A. K
Gopalan, who moved t4e Resolution
on that day, could not be present here
today, but his ideas have been con-
veyed to this House,

The Mover of this Resolution seems
to have some musunderstanding in his
mind that Emergency means total
curtailment of the democratic process
and the fundamental rights. The
House is well aware of the circum-
stances under wh4ich the Emergency
had to be proclaimed. I will not go
mto the details, as the Home Ministry
has already published a booklet on
this subject, embodying the speeches
made by severa! leaders, including
those of the opposition parties. The
name of the booklet 1s “Why Emergen-
cy?”. There we have given in detall
the causes for bringing in Emergency
and the speeches made by some impni
tant leaders. One thing which has
heen brought out clearly i1s the attempt
by some hetergenous groups or pohilts
cat parties to create an atmosphere of
violence.

HON, MEMBERS, I am sure, would
not have forgotten the s tuation which
prevailed before the promulgation of
Emergency Many of the opposition
parties, even though they have nothing
in common, united themselves against
the ruling party and Government and
incited violence. For example, what
could be the meeting ground bhetween
communal organisations like RSS and
Jan Sangh on the one hand and politl.
cal parties like CPM or the Congress
(0), which is supposed to be support-
ing socialist principles? There was
nothing in common, the cnly thing in
common was to see that the party In

power was prevented from running
the Government. '

The Houge woulg not have forgotten
the incidents that happened in Guiaret
and Bihar, There ‘was pressure to
dissolve the  democratically elected
bodies Lke the Siate legislatures and
when the Members did not agree to it,
all sorts of violence was regorted fo.
I remember those occasiont when so
many Members of Gujarat had to seek
shelter in Delhi for fear of being as
saulled 1 Gujarat, but thelr fam!lies
were not spared. Could it be called
in any way democratic? Were they
adopting democratic and c msti‘ution.
al methods?

We also learnt of incidents where
even Membhers of Parliament wers not
spared They were harassed When
Members of the Legislatures and
Members of Parl'ament who were
elected by the people were not spared,
what to speak of the other peaple?
Even such responsihle Members were
made to ride on donkeys and they
were clean shaved and taken in a pro-
cession Could this be ralled demo-
cratic?” Can we cel! it a constitutional
method®

All these things went on, and the
ruling party was not allowed to hold
any meetings. Tension was prevail.
ing. Not only was there stone-throw-
ing, even loot and arson was resorted
to. People could not carry on their
normal business and many times the
shops had to be closed, and that
brought many difficulties for the com-
mon man, Essential supplies could not
reach their destinations. So many stri-
kes and lay-ofls caused' so much trou-
ble in the production of goods. All
thase added to the diffiruities of the
nation and the security of the country
was threatened, Only then aclion was
taken. I was late, of course. We foel
we could have taken this action ear.
lier, but though late, it came and It
had its effect,

o, all thase heterogeneous Rroups
and disruptive and unsocial elements
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combined fogether to  create an at.
mosphete of violence and a situation
which was the cause of bringing in
emergency. ‘Ine emergency was pro-
claimed not for under-mining demo.
cratic principles or takingaway some-
body's rights, but it was brought in
the interests of maintaining the demo.
cratic process and values, not for
curbing the legitimate mnghis of citi-
zens. Many measures have been
brought forward such as tue follow-
ing: Amendments to the Defence of
India Act, 1971 and the Defence of
India Rules, 1971, and making {hem
applicable to the situation relating to
internal security, the issue of censor-
ship orders under rule 48(1) of {le
Defence and Internal Security of India
Rules to subject the publication of
names, comments rumours or other
reports relating to the proclamation
of emergency, the issue of Presidential
Orders under article 359 of the Con.
stitution suspending the rights of per-
-sons to move the courts for the en.
forcement of fundamental rights, and
the 1ssue of orders under rule 33 of
the Defence of Internal Secrurity of
India Rules banning Anand Marg and
its allied  organisations, the RSS,
Jamaitu!-Ulema and extremist orga-
msations like the CPI (M.L.)

All these steps which have been
taken after the proclamation of the
emergency  were  directed azainst
those subversive and anti.nctionsl ele.
ments which were hent upon creating
instability and insocurity of the nation

We are not banning such organisa-
tions which believe in the Constitu
tion. Only those organisations which
are not believing in the Constitution
or constitutional methods and are enc-
aged in subversive activities ure ban-
ned.

As far as the fundaruentol rights
are concerned, it is not as it they are
taken away. Nobody has taken away
the fundamental rights. It is only
the right to approach the court for
the enforcement of the fundamentsl
rights that has been taken away. We
are not taking away any of the funda-
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mental nghts that were given to the
people.

SHR! DINEN BHATTACHARYYA:
May Day celebrations have been ban-
ned all over India.

SHRI F. H. MOHEIN: That is vot a
tact. (Imterruptions),

Even for that purpose, the right of
enforcement of the fundamenta! rights
was taken away. I want to exvlamn
it further because there were certain
people who were  indulging in such
subversive activities and were also
creating an atmosphere of wiolance
here and there. They approached the
court and the court gave them a stay
order. Sa. tiese are dilatory tactics
which would come in the wav of the
securitv of the country. We cannot
1.8k the security of th: country and
allow them to approach the court and
get a stay order, We cannot take
that risk, as far as the security of the
country is concerned, When the
securily of the country is mvolved, of
course, there is a  responsibility cast
upon the Government to {ake measures
under the articles of the Constitution.

As far as ihe suspension of any
right is concerned. it has been done
by the President of India under the
provision of the Constitution itself.
So the Constitution makers perhaps
knew of such a  s.tuation that when-
ever the country was confronted with
such a situation, as we are now con-
fronteq with, there was a provision for
suspension of some of the rights un-
der the Chapter of Fundamental
Rights. Only that has been done. It
is not the taking away of the right
that has ' een done,

SHRI B. V. NAIK: Being justiciable
is the hallmark of the fundamental
rights.

SHRI F. H. MOHSIN: The right to
approach the court has been taken
away in the interest of the country.
We cannot allow anti.social elemenis
or such other elements to have their
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own way even under such a situation.
That wag inevitable. We had to take
that stand. A point was made by
Dinen Bhattacharyya and other Men-
bers from the Opposition that only
the Congress Party was allowed to hold
a meeting and not other parties.

SHRI DINEN BHATTACHARYYA:
1 said, “Its allies.”

SHRI F. H. MOHSIN: That 1s total-
ly a lie. (Interruptions).

I had reaplied in Lhe same breath.
{Interruptions)

I would say before the House trat
‘0 instructions have been issued to
"an any meetings belonging to the
Opposition Parties provided it is a
legitimate political activity,

SHRI DINEN BHATTACHARYYA®
What is that? (Interruptions).

SHRI F. H. MOHSIN: In Kerala,
CPI(M) and its front organisations
had 33 public meetings after the emer-
gency and no other political partv has
held so many meetings, They also held
one conference and one seminar.
CPI held only 3 public meetings, one
conference and one seminar. Again,
CPI(M) led parties held 8 conferences
in Kerala.

My friends on the other side were
mentioning that CPI was not allowed
hold meetings in Maharashtra. I have
got all the figures. In Maharashtra,
CPI and its front organisations held
109 public meetings, one conference
and one seminor, RPI held 11 public
meetings, Socialist party held 10 pub-
lic meetings, Shiv Sena held 3 public
meetings, Congress (O) held I public
meeting and so on. Even in West
Bengal, CPI and its front organisa-
tions held 62 public meetines aftor
the proclamation of Emergency CPI(M)
and its front organisations held 2%
public meetings after the Emergen-
0F e

SHRI DINEN REATTACHARYYA:
Where? 1 want that to be olarified,

SHRI F. H. MOHBIN: 1 do not have
those details now....(Interruptons).

In West Bengsl, the Bharetiya
Jana Sangh held 14 public moeetings,
Congregs (O) held 3 public meetings
and so on. It is not as though they
were not allowed to hold public meet.
ings and conferences, I have got the
figures and I can show you where {hey
have held public meetings, conferences
and seminars. They have been hold-
ing public meetings, conferences and
seminers all over the country,

It may be true that at certain places,
some public meetings might not
have been allowed to be held.
But it is only when there is
a threat to public peace and
public order or there is an appre-
hension that certain violence may
erupt that the local officer is authoris-
ed to see the situation and ban the
public meetings. Generally, we have
not asked any of the State Govern-
ments to ban public meetings or con-
ferences or seminars which are held
for a legitimate cause. I c¢an say
that there is no legal bar to holding
public meetings nor we have issued
any instructions in this regard,

A point was made for the release of
political prisoners. Mr. Dinep Bhat-
tacharyya, Mr. Satyendra Narayan
Sinha and some other Members have
pressed for the release of political
prisoners. I do not know what is
meant by political prisoners. We have
got only under-trial prisoners or con-
victed prisoners or those who are de-
tained under preventive detention
laws or under the defence and security
of India laws. There is no category
as such of political prisoners. It may
be that some of them who are detain-
ed may belong to certain pohtical
parties. My friends opposite probably
have in view the detenus who belong
to certain politicél parties. If that i
80 I say, yes, some persons who are
detained do belong to certain political
parties. But they have not been de-
tained for their being associated with
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certain political  parties. There are
persons who have been detained for
their threatened action. If there Is
any threat to the security of the coun.
try, they are detained not because
they belong to certain parties ...
(Interruptions). Mr. Ham Avtar
Shastri said he was also detained,

SHRI RAMAVATAR SHASTRI:
Why?

SHRI F. H. MOHSIN: He might have
committed & certain offence ....
(Interruptions) Your friend mention-
ed your name. That is why I referred
to it. It {8 just possible that he
might have committed an offence under
any of the laws, under any of the pro-
visions either of the Defence of India
Rules or of the 1.LP.C. I do not know
anything about that. Nobody is
arrested for his political views
only. Some of the Congressmen
have also been arresteq and
are under detention; why should
they be arresteq if only Opposition
Members are being arrested? So,
people are detained for the offences
they have committed and not fer
their pilitical jdeologies.

Now, there is a plea that they
should be relrased This is a conti-
nuing process. Many have already
been released. 1t is not as though all
the people detaned ar2 kept i cus-
tody for any length of time. Some of
them have already been reieased and
prominent among them is Shri Charan
Singh. Wag he not 01e of the leaders
belonging to the Oppnsition? He nhas

- been released now. Then, Mr. Maha
| Maya Prasad Sinha, who was Chiet
Minister of Binhar, has also been re-
leased. So, there ate some persons
who have heen releaged: it is not as
though once in deteation they are al-
ways in deteation. It 15 a conlinuing
process and there is a provision for
review in the Act itself. We have
adyised the State Governments aglso
to review the detentions periodically.
It is not as though all have been
arrested: the very fact that Mr, Dinen
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Bhattacharyya andg his frisnds are
here proves that fact! There are g
large number of political leaders and
other political workars who nave not
been arrested. Why should wo grrest
them? There i; no resson to arrest
them unless they mnvolve themselves
in creating an atmosphere which
woulq endanxer the security of the
country or commit any offence under
the Indian Penal Code.

Now, since my time is tmited, I will
compress my views. Many persons
have spoken about Press censorship
There is no general Press censorship:
it is only in specific matters of a deli-
cate nature like the proclamation of
Emergency or the use of the Defence
of India Act anj such matters that
pre-censorship 15 there,

SHRI DINEN BHATTACHARYYA:
Every item of news has (o be censor-
ed; perhaps you gont know it,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM-
AlAH): If what the Minister says is
true and if what you say is untrue and
you say it outside you will be guiily
of disseminating falsehonl and you wre
liable to be arrested!

MR. CHATRMAN; No threats in the
House please!

SHRI F. H. MOHSIN: The purpcse
of censorship js to gwde and advise
the press to guarg a2inst the publica-
tion of unauthorised, irresponsible or
inaccurate news items, reports, con-
fectures or rumours which may have
the effect of causing panic or spread-
ing alarm or mcite #isaffection to-
wards the Government. This is ex-
actly where the Press mis-behaved
before the Emergency ang before pre-
censarship was introduced. I don
say all, but a large number of them
published certain news items to create
alarm in the mind of the public. That
was the reason why same kind of a
restriction hag to be placed on them
In the matter of proclamation of
Bmergency and the use of the Defence
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of India Act and Rules etc. a certain
kind of restraint was pariicularly
needed ang it is only with that objec-
ti;ve that pre-censorship was introduc-
ed,

About the circumstances which jed
to the imposition of pre.censorship, I
need not elaborate further; it would
suffice if I quote what the Prime Min-
inister has stateq recently in a mess-
age that was conveyed to AINEC
which held its session at Patna on
M?rch 28, 1976, The Prime Minister
said:

“In recent years some journals
and journalists szem t{o have tnade
it their sole purpose to oppose our
economic and foraign policies and to
denigrate the nation's endeavour.
Our policies are not the policies only
of the Congress and of the execu-
tive. They have the imprimatur of
Parliament and the people, But to
some journals, sectionnl interests
wer¢ more important than the na-
tion's well-beiry. Taking refuge in
the democratic freedom guaranted
by our system, they were under-
mining our jecular and social pro-
grammes. ‘They ignored the
obligation to report event. iruthful-
ly «ngd impariially. For years we
toleinted criticism even when it was
unfair and motivated But when
som- newspapers began openly cnn-
doning unconstr*utintial  activities,
inciting violence and victually lcad-
ing the campaiin to paralyse the
normal working of the country, it
was time to vry halt. Restrictions
against the press became necessary
to prevent a breakdewn of tbe sys-~
tem.”

“The press has its rights. So has
every individual. DBut responsibility
ang restraint are essential pre-
conditions f.r t2 ex.icis2 of any
right. Rights are not uxenretical. or
abstract. Instances are not wanling
{n history when the misuse of iree-,
dom has threatened freedom itself’

“Restrictiong have already been
greatly relaxed. Pre-censorship is
applied in only very few instances.
Editors have themselves comg for-
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Ward to suggest wayg in which the
norma} mncnoninx_ of the press pan
be ensured, Barring 5 few unre-
concileq individuals, most journalists
have been able to work with the

understandingg  reach
feeling stished ed  without

“It is good that most 02 our news.
bapers have been helping to consoli-
date the new climate of self-rest-
raint and responsible behaviour
which is evident in the country to-
day. The Goverament needs their
cooperation in putting our system
back on the rails.”

This censorship has done 2 very good
thing. It has developed healthy jour-
nalism ang eliminated rumours, irres-
ponsible writing and prejudicial re-
ports which were creating a problem
for the security of the country. As I
have already stated, thetre ;s an un-
derstanding between the press ang the
Chief Censor, and that js working
well. If such a healthy climate con-
tinues, there need not be any censcr-
ship at all; if they exercige thig self-
restraint, there may not be any more
restraint on the pewspaperr. On the
whole, this has worked well,

I do not want t) take more time be-
cause the Chairman is looking at the
clock I would only say that I don not
agree with the matters menticned by
Siiri Dinen Bhattacharyya and in the
Resolution moved by Shri AK Go-
palan. 1 appeal to the House 1o reject
th2 Resolution.

MR. CHAIRMAN: There are two
amendments mnve by Mr, Naik and
Mr. Daga

SHRI B. V NAIK, T would like to
withdraw my amendment,

Amenmdment No. 1 was, by leave,
withdrown,

MR, CHAIRMAN; Mr. Daga is not
present. I ghall put the amendment
moved by him to the vote of the
House.

Amendment No. 2 was put and
negatived.
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"MIR. CHAIRMAN: Now, I ghall put
the main Resolution to the vote. The
question is:

“This House is of the opinion that
in order to make it possible for the
people to be involveq in the demo-
eratic process and developmental
activities, the freedom provided
under the Constitution to the indi~
viduals, organisations and political
parties to carry on their legiti-
mate political activities shoulg be
restored, all political prisoners
be released, and the presg cen-
sorship established after the pro-
clamation of the Emergency ang the
recently adopted press acts should
be repealed.”

The motion was negatived.

17.34 hrs,

RESOLUTION RE: NATIONAL
FOREST POLICY

MR. CHAIRMAN: Now, we take up
the next Resolution, Mr. P, X, Dco.

SHRI B. V. NAIK (Kanara): What
js the time allotted to this?

MR. CHAIRMAN: Two hours,

SHRI B, V. NAIK: We will not get
this time today. May we have the
time extended today, so that this im-
portant Resolution on forests is dis-
cussed today?

MR. CHAIRMAN: We have allotted
two hours for this. The question of
extending the time can be ccnsidered
when we come to the cnd of two
hours. Now, let him start.

SHRI B. V. NAIK: If we close today
at 6.00 p.m., then we are not going to
have gne more day for this Resolution
during this Seasion. That means, it
will come up only in the next Session,

MR, CHAIRMAN: Mr. P. K. Deo

Policy (Res.) 274
SHRI P. K. DEO (Kalahandi): Mr.
Chairman, Bir, 1 beg to move:

“This House nrtes with concern
the large scale denudation of forest
in the country and urges upon the
Government {6 have a more prag-
matic national forest policy so that
33.3 per cent area of the country is
covered by forest.”

In this regard, I woulq like to puint
out that there is nothing new in my
Resolution. I have simply reiterated
the National Forest Policy which was
formulated in 1952 when the need for
afforestation was recognised -0 as to
cover 33.3 per cent of the entire area
of the country. I now urge upon the
Government to have a more realistic
and a pragmatic national policy in
view of the disappearance, at a fright-
ening pace with huge economic and
ecological cost, of the forest in this
country.

We had enough lip-sympathy re-
garding preservation of forests and we
have enough of Vanamahotsay, but as
far we have been unable to fulfil gur
target; not more than 22.7 per cent of
our country has been covered with
forests. That too, to me i3 a very big
claim because I know that there are
many reserve forests just for name
sake, and not a single tree js to be
seen there. Those areas have been
encroached by unauthoriseq cultiva-
tion. Stealing of timber has beenr
going on on a large scale by the con-
iractors and by the neighbouring vil-
lagers.

80.1 per cent of India’s 550 million
people live in the villages and one-
fiffth of the world’s cattle population
lives in rural India. This vast human
and animal popnlativy has been grow-
ing at a fast rate. So far as popula-
tion growth is concerned it has been
rising at a rate of 2.5 per cent every
year with accompanying enormous de-
mang for fuel wood, small timber for
agricultural implements for rural
housing, thorns end bamboas for fenc-
ing, thatch for rcof ang timber for
doors and furniture. The requirs-
ment of firewoog slone is estimated to
grow upto 258 million ‘cubic metres by
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1080 ang 300 million cubic metres by
1990 as compsared to 203 million cubic
metres in 1970. This will result in
a gap of 100 million cubic metres of
timbey between demand and supply.
This has to be looked into from today.

Per capita forest areg in this coun-
try i only 0.14 hectare as compareq to
double this figure so far ag Ama is
concerned. It 18 13 times in Africa,
23 times in USSR. 34 times in
Pacific region, 40 times in South
America and 9 times in the world as
a8 whole.

Contrary to our National Forest
Policy of 1952, 1,883,625 hectares of
reserve forest has been lost in River
Valley Projecis, expansion of agri-
culture, in new townships and re-
settlement of refugees, more parti-
cularly in the Dandarkarnya area in
Orissa and Madhya Pradesh, by set-
ting up of varioug industries, construc-
tion of roads, canals, transmission
lines, and last but not the least, illicit
felling which is the biggest menace to
the forest growth in this country.
While our forests have been dwindl-
ing, the demand for fuel wood and
timber ang minor forest produce has
been increasing very fast. In my
State of Orissa, the total forest area
§s 6740 sq. km. of which 3158 sq. km.
are yet to be demarcated and reserv-
ed. So, nearly half of the forest area
has beep converted into reserve for-
ests and the rest are still lying unde-
marcated. We note here with great
concern the forest denudation that has
been going on at an alarming pace.
Deforestation causes more misery to
the people and there is no doubt
about it. And thiz disappearance of
forests will bring in its train awesome
1and slides and soil erosion, land pro-
ductivity will go down, climatic
changes will take place, streams
dry up and the irrigation and
power projects on which s®0
much money  has been spent
will be silted up in no time and
it will bring more incidence of floods.
Both ecological ang environmental
damsge will be done affecting the cli-
mate, the flors and fauna of tha entire
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area. Bo, taking into considerstion ald
these factors, whnxmqtoan:gyp
them, I found that thers ure threw
Main causes, No, 1 i8 the ndiscrimi-
nate cutting of the trees by the villa-
gers to meet the demand for firewond.
So far ay the avenue trees are con-
eemed,_l feel it my duty to bring to
the notice of the House that even
avenue trees which are 100 or 150
years old and particularly in my coo-
stituency, frees which have been
planted by my ancestors, have been
mercilessly hacked under the wery
nose of the government officials. All
my attempts to bring it to the notice
of the authorities in the Block Deve-
lopment Board meetings and the Dis-
trict Development Boarq meetings
have been just a cry in wilderness.

A directive has becn sent from the
Centre that fast-growing trees should
be planted on both sides of the roads
and on the bank of the canals, But it
‘s only in Haryana and Punjab that
they have taken steps in this regard.
It is really a pleasure to drive on the
State Highways or the Nrtional High-
ways in Punjab and Haryana and you
feel as if you are driving through a
garden. But, so far as other States
are concerned, it is far from satis-
factory, and the avenue treeg are be-
ing mercilessly cut down. Even
mango groves are being cut down in
UP and Bihar where it used to be
considereg a pious and religious duty
to plant a mango grove during the
lifetime of an individual and the
mango treez are also fast disappesr-
ing. So, there has been a complete
denudation of the forest wealth of

the country,

The Statezs have peen askeq to form
Forest Corporations to exploit the
forest wealth of tha States. Put once
the juggernaut of the contractcrs
moves into the forest area, they over-
bid at the auction of copes even
though there has been enumeration of
the trees by the forest officlals and
they know what ig the worth of the
timber that will be available from the
area. In spite of that, for the sake of
they permit overbidding anit
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they give the licence to the highest
bidder. As a result they come there
ang try to steal from the neighbouring
forests ang they completely upset the
working plan of the forest which hes
been prepared on a scientific basis, to
provide a rotation of nearly 30 veers
for the trees to re-grow. In this re-
gard, I would request the Minister or
if he likes, let him send the IG of
Forests or any other big officer jn his
Ministry to go and see in my area.
Especially, I vequest him to come and
see the Urladani reserve forest which
is the catchmeut area of the UTAI
project which 15 on a perennisl river
and where just by diversion, we are
irrigating 30,000 acres of lang even in
the dry season. It perennial flow in
the catchment area will no jonger be
there because of indiscriminate felling
of treeg. In np tima that beautiful
irrigation project will be spoiled. Let
him go and see the Karla-pat Reserve
Forest which is the source of the
Sagra river. This is a perennial river
and on it dependg upon the water gup-
ply system of the town of Bhawani
Patna the headguatters of the Xalah-
andj District. In my lifetime the
Sagra river has never dried up. It is
because of the discriminate felling of
the trees in the catchment area that
Jast year there was no flow of water
in the Sagra river and the people of
the gdistrict headquarters had to suffer
for shortage of drinking water.

The third problem is about the
shifting cultivation resorteq to by the
tribals. So much money has been
sment for ihe tribals. I request that
they shoulq be persuadeg to take to
plough and they should be scttled on
the plain land. All the surplus land
which woulq be available after the
land reforms shoull be earmarked to
settle these tribals and to persuade
them to come down from the hill
alopes, take to plough and to give up
their old traditional way of cultiva-
tion.

The fourth s hunger for land.
There has been a systematic encroach~
ment. In spite of the best effort of
the Government officials, it is because
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of the petty uorrupt forest guards or
‘oresterg in the forest area, that the
forest has been destroyeq by the Jocal
villagers. So I beg to submit that
there should not be any jsolated ap-
proach or tinkerving with a problem
like this. We shall have to go to the
root of the problem and its various.
ramifications. Then only we can ex~
pect concrete results

Sir, some experts have pointeg out
that Rajasthan Thar desert hag been
advancing eastward at the rate of
1 KM, every year. So far ag my dis-
trict is concerned, when I was a clnld,
I remember, we useq to have an an-
nual rainfall of 65 but now it has
come down to 35°. It is because there
has been discriminate felling of trees,
and complete denudation of forests, in
that area. And, more so, it has be-
come a post-independent feature. We
had independence on 15th of August,
1947, and in the same month of
August, there was one patch of re-
servie forect inside in my constituency
by the name of Jalbandha forests,
within 15 days the entire reserve
forest are not to be seen.
After the trees are lost, it is the grass
which holds the soil Because of cver-
grazing by the cattle, the top =oil is
either blown agway or wacshel away
and only the sand dunes are found in
the desert. In my area you will find
huge granite rocky boulders without
any top soil. So, there is absolutely
no chance and there is no capacity on
the part of that lang fo support either
trees or lives of any type.

So, I would most respectfully sub-
mit this. There should be dynamic
and effective steps which should be
taken as has been done ia the USA
Canada and some other paris of
Europe, China has taken a very bold
step in this regard. During Mao's
regime, it hag become the duly of
every Chinese citizen to plant trees.
Now all those former barren areas
have been covered by trees.

T find that a new gwareness hag re-~
cently dawned and recently a seminar
was held in Ahmedabad from 20th te
24th Pebruary of this year on Sociel
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Forestry, They 'mide vatious valu.
able recommendutions. I request that
the Government ghould consider those
aspects and try to implement them.
“They should be given top priority,

Before I conelude, I woulg like to
make some suggestions. All-round
anti-soil-erosion measures like con-
tour-bunding soil-eonservation, affor-
estation in the catchment area of pro-
posed dams, ete, should be taken ug.
These tree leaves angd the other plants
produce rich humus. If they are un-
‘touched, they form a porous spongy
mass which absorbs, retaing ang re-
gulates the flow of the rain-water.
By the time the dam is completed
there ig little scope for the resnrvoirs
to get silted up. And, secondly, I
would suggest that quick-growing
trees like eucalyptus, casurine, sisao,
teak, babul, rain-tree, etc. shoulg be
grown in the various waste lands.

Sir in this rezard, I would like to
point out that the Arizona Arid Land
Research Centre has recently develop-
ed a new tree that is, Ajman's
Gogoba. The life span of the tree is
300 years. The leaves provide nutri-
tion to the animals, the seeds provide
a type of vegetable 0il. The treeg act
as wind-brakers in the dcsert area.

1 woulg like to submit that the
Centre cannot take all the responsi-
%ility in both their hands. 1t is a pro-
gramme for the people and hcnce of
the people. The people should be
educated. The usefulness of the trce
has to be taught from the very child-
hood ang it should find a place in the
schoo]l curriculum; it should@ be pub-
liciseq through the various publicity
media,

T am glad that thers. has been g new
awarenesg in soma scections of our
people which has manifested itself in
the Chipko movement in Uttarakhand,
TP

For cutting down of trees, I suggest,
there should be drastic penal laws.
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Bir, 1 am glag that the Govermmbnt
of India hag made pamp provision to
give an impetus to socia}l foresiry,
They have provided a subgidy of 15
per cent to the panchayats gnd %0 per
cent to the Statey for which a provie
sion of Rs. 10 crores has been made
in the Fifth Pive-year Plan. The
State Governments also have made a
provigion of Bs, 20 crores. So, in all,
if these Rs. 30 crores ave properly
utilised, we would b: able to achieve
something.

Thirdly, I suggest that an alternate
source; of energy hag to be foung out,
Now, people have started using pet-
roleum gas for cooking. But it has
become very expensive and it 18 not
easlly available. 8o, the gobar gas
plant, which hag become very popuvlar
in Haryana has to be popularised in
the other States, We are gurplus in
coal. People should he hubituatad to
cook in coal.

Solar energy has to he tapped. A
colleague of mine in the Second Lok
Sabha has invented one solar cooker.
But it is very expensive. Some indi-
genous type of cheao solar cooker may
be provided to the people so that they
can cook food,

My last suggestion is this. Forestry
should be a Centrnl subject It should
find a place in List No. T of the
Seventh Schedule of our Cunstitution.
So far ag the Centra] Government is
concerned, 1 am sure, that they will
not be interested in th? revenue part
of it But. from the ecological poini
of view and from the point of view of
soil conservation, flool control and
preservation of wild life, it can be the
concern of the nation,

I believe that n new forest policy 18
going to be re-drafted. I heg tc st}b-
mit that all the suggestions uf mine
made here may £nd & place in the new
forest policy and, if necessarv, 1 do
not mind even if the Constitution is
amended. You will get all-owt sup-
port from us for this.

MR, CHAIRMAN: Resclution mev-
ed:
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“This House notes with convern
the large-scale denudation of furest
in the country and urges upon the
Government {0 have & more prag-
matic national forest policy so that
83.3 per cent area of the country is
covereg by forest.”,

Should we adjourn now? I think let
everybody get a chance in the next
sesgion,

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAM.
AIAH): I think so,

SHRI B. V. NAIK. Sir, we have
still got four minut:s. The Resolu-
tion has already been moved. We
must be allowed to move our amend-
ments,
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MR. CHAIRMAN: I am sorry. The
amendment is timebarred. There are,
of course, no reasons whaisoever to
allow you to mov2. I, therefore, can-
not allow that.

So, should we adjourn now?

SHRI B, V, NAIK: It ig our sub-
mission that our amendmentg ghould
be at least moved in the next time,

MR. CHAIRMAN 1 cannot do that,
You cen take a chance. Now, the
House stands ~djourneq to meet again.
on Monday, the 17th May, 1976.

17.58 hrs,

The Lok Sabha then adjouraed till
Eleven of the Ciock on Monday, Mag
17, 1976!Vaisakha 27, 1898 (Saka)



